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(See Rule 42) 

In The Central Administrative 
GUWAHATL BENCH : GUWAHATI 

e 

Tribunal 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

Applicant(s) 	 1. 

• 	Lespondent(s) 

Advocate for Applicant(s) /hi, 	44_ ,w'4.' 

Advocate for Respondent(s) /y7 (q,6P44am-4- 

Notes of the Registry 	Date 	 Order of the Tribunai 

/ 
NAM 

Present : The Hon'ble Mr ustice D.N. 
Chowdhury, Vice_Chairman. 

Heard Mr S.Sarma, learned counsel for 

the applicant and Mr B.C.Pathak,learned 

Addl.C.G.S.0 for the respondents. 

Issue notice to show cause as to why 

this application shall not be admitted. 

Returnable by 28.11.2000. 

List n 28 .11.2000 for filing reply 

to the show cause and admission. 

Vice-Chairm 

It has been pointed out by Mr B.C. 

pathak,learned Addl.C.G.S.0 that the 

copies furnished to the respondents were 

not legible. Mr S.Sarma,learned counsel 

for the applicant submitted that he shall 

take remedial steps by furnishing legible 

contd.. 

1. 



	

Notes of the Registry 	Date. 

28.11.00 

Office should take care 
in future in receiving the 
copies, of the application 
and to see that only legible 
copies are sent to the parti 
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Order of the Tribuna' 

copies within 7 days from today. 
List on 11.12.00 for further order. 

Vice-Chairman 

aesnt Fion'ble i3ustice D.N. 	H 
hNdhury, ViceChairran and 

Hon'ble W.M.P. Singh,, 
Administra'tive,Wmber. 

Heard ?.B.K. Sharma, learned 

counei for the applicant and also 
.B.CS Pathak, learned Addi. Central 

Govt St'a'ning Counsel for the repon-

' r ds , 

Applic3tion is admitted. Call 

for the records. Issue usual notices. 

List on 12.1.2001 for written 

statement and further orders. 

rnbe r 
	 Vice-!Cha irman 

'Further three weeks time is 

34lOwed to the respondents to file 

,ritten statement On the prayer of 

r.B.C. P3thak 1  learned Addl.C.G.S.C. 

11 or the respondents. 

List :  on 5.2.01 for witten 

tatement and further orders. 

'1 %Nl9C 

Mernber (A) 
	

Vice-Chatrrnafl 
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Order of the Tribuna' 	- 

( 

None appears for the State of Ass 
nor any return Liled. 

List on 10.5.01 to enable the res 

dents to file written statement. 

	

Member 	 *.rice ..Cha irinan 

No written statement SO far filed 

The applicant may file rejoinder if any 

within 2 weeks. The respondents may also 

file written stat€ment. List on 25.6.4± 

for orders, 

1LL 	' 

	

M ember 	 Vice-Chairman 

1z'. 8.C.9athak, counsel fpr the 

respondents, ttatea that connected matte 

O.A. 194 of 2000 is listed on '1-82001 

for hearing and this case may be take 

that day. 

List for hearing on 

Pleading may complete durihg tffPp&rio. 

4 1ewbe 	 'Vice-Chpiin 

4,  

Heard P.S.Sar.a, h.amad cotinsel 

the applicant. 

List the matter$ on 6.8.2001 for 

hearing alonguith O.A.194 of 2000 and it 

connected cases in kk* presence or the 

learned counsel for the tespondflte,, 
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06.08.01 	Heard in part. List again on 

for hearing. 

Mamber 
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Judgement and order ptonounced 

in the open court, kept in separate 

sheets. The appiciation is dismissed. 

No order as to costs. 

Member 	 Vice-Chairman 

'.Note of the Regjtry 	Date 

16.8.01 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O .A. No. 193 of 2000 

Date of Decision: 27.08.2010 

Shri .Gauñsh Ronjan Paul 

Applicant/s 

Mr H.K. Das 

Advocates for the 

- Versus- 
Applicant/s 

Union of India & Ors. 

Respondent/s  

Mr M.R. Pathak forRespondenf No.3 

Advoccfeforthe 
Respondents 

CORAM: 

HONBLE MR.MUKESH KUMAR GUPTA, MEMBER (i) 
HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A) 

Whether reporters of local newspapers may be allowed 

to see the Judgment? 	 Yes/No 

Whether to be referred to the Reporter or not? 

Yes/No 

Whether their Lordships wish to see the fair copy 

of the Judgment? 	 Yes/No 

Judgment delivered by 	
S 	MEM ER (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENC 

Original Application No. 193 of 2000 

Date of Order: This the 27th Day of August 2010. 

T-ION'BTE MRMURESH KtJMAR GTJVPA, MNRER(1) 
HON'BLE MRMADAN KLTMAR CHATURVEDI, MEMBER(A)•, 

Shri Gaurish Ranjan Paul, IFS 
Divisional Forest Officer 
Working Plan Division No.! 
Agartala, Tripura (W):. 

Aim lica 
By Advocate: 	Mr H.K.Das 

-vs- 
The Union of India 
Represented by the Secretary 
To the Government of India 
Ministry of Environment & Forest 
Paryabharan Bhawan, CGO Complex, New Delhi. 

2. The Union Public Service Commission 
Represented by its Chairman 
Dholpur House, Shalijaliaxi Road 
New Delhi. 

3 	The. State of Tripura 
Represented by the Secretary 
Department of Forests 
Government of Tripura, Agartala. 

4. 'The State of Manipur 
Represented by the Secretary 
Department of Forests 
Government of Manipur. Imphal. 

5,. Shri Chandramani Debverma, IFS 
Divisional Forest Officer 
Teliamura under order of transferas DOF 
Wild Life. Agartala in the Office of the 
PCCF, .Tripura, Agartala. 

6. 	Shri Subhendu Sekhar This, IFS (Retired) 
0/0 Office of the P.C..0.F., Agartala, Tripura 

Respondents. 

By AdvocatE Mr M.R.Pathak, Govt. Advocate. State of TrJpura 
for respondent No.3. 
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• 	 QiP&oRAi 

MR MADAN RTJMAR crrATrrnvEr)r MEMBER( •• 

Vide judgment dated 4.52010 Hon'ble High Court 
I 	 - 

remanded the matter to the Tribunal for reconsideration on iieri. 

Pursuant to the aforesaid directions, matter was fixed for hearing. 

Applicant is aggrieved by the order of promotion dated 19.10.1994 by 

which Shri Chandramanj Debverma and Shri Subhendu Sekhar Das 

being respondents No.5 & 6 respectively were promoted to IFS. 

2. 	Mr H.KDas, learned counsel appeared on behalf of the 

applicant. At the outset it was contended that the aforèsthd persons 

were junior to the apphcant and they were not qualified for 

consideration for their appointment by promotion under the Indian 

Forest Service (Appomtmer,t by Promotioi,) Regulations 1966 

(herernafter referred to as "Regulaturns") It was submitted that as per 

the prescription of Regulation 5, Comnuttee is required to meet at 

mtervals not exceeding one year and prepare a list of such members of 

the State Forest Service, as are found to he suitable for promotion to 

the service According to learned counsel State Government could only 

forward the names of the suitable candidates, thereafter it is the duty 

of the Committee to prepare-a list after considering the credentials and 

testimonials of the candidates. 	- 

3.. 	Mr M.R.Pathak,' learned Govt. Advocate, St ate : of Pripura 

appeared for respondent No.3. None was present. for other respondents. 

It was submitted by Mr Pathak that selection was done m just and 

equitous manner on the basis of relevant records and following the 
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rules and regulations. Selection of State Forest Service officers for 

promotion to the IFS are' governed by Regulations. Regulation 3 

provides for a Selection Committee consisting of the (Jhai'man of the 

Union Public Service Commission or where Chairman, is umbie' to' 

attend, any other Member of the UPSC representing it and in reeèt of 

the segment of ManipurPripura joint cadre, the following others as 

Members. Chief Secretaries of Manipur and Tripura, Principal Chief• 

Conservators of Manipur and Tripura and a nominee .. of the 

Government of India not below the rank of Joint Secretary. The 

meeting of the Selection Committee is presided over by either the 

Chairman or a Member of the UPSC. In accordance with the provisions 

of Regulation 53 A, the aforesaid Committee duly classified the 

eligible SF5, officer included in the zone of . consideration as 

"Outstanding", 'Very Good', 'Good' or 'Unfit' as the case may be, on an 

overall relative assessment of their service records. Thereafter as per 

the provisions of regulation 5(4) of the said Regulation the Selection 

Committee preparéd'a list by including the required. number of names 

fist from amongst the officer finally classified as 'Outstanding then 

from amongst those similarly classified as "Very Good' and thereafter 

from amongst those 'similarly classified as 'Good' and the order of 

names inter se within each category is maintained in the order of their 

respective inter-se seniority in;'the State Forest Service. The ACRs of 

eligible officers were the basic inputs on the basis of which eligible 

officers were categorized as "Outstanding", 'Very Good', 'Good' or 'Unfit' 

in accordance with provisions of Regulation 5(3) A. The Selection 

VA 

/ 

1' 



I 	H:" 	.. 	. 
I . 	Coninñttee was not guided merely by the overall grading that w 

recorded in the ACRs but in order to ensure justice, equity and fair pia- 

made its own assessment on the basis of in-depth examination c 

service record of eligible officers, deliberating on the quality of .th- 

officer on the basis of performance as reflected under various ooluiniu-

recorded by the ReportinglRevjew ing officer/Accepting Authority it 

ACRs for different years and then finally arrived at the classiflcations_ 

to be assigned to each eligible officer in accordance with the provisions-

of Promotion Regulations. While making an overall assessment the 

Selection Committee took in to account orders regarding appreciation 

for meritorious work done by the concerned officer. Similarly, the 

Selection Committee also kept in view orders awarding penalties or 

any adverse remarks communicated to the officer, which, even after 

due consideration of his representation have not been completely 

exunge4. 

4. 	Learned counsel for respondent No.3 invited our attention 

to the list of eligible candidates as reflected, in the niiuiites of the 

Selection Cornn,ittee meeting constituted under Regulation 3 for 

preparation of a list of such members of the State Forest Service of 

Tripura as are suitable for promotion to the Indian Forest Service. The 

Committee were inforind• that the maximum number of State Forest 

Service Officers which can be included in the Select List could only be 

3. This number has been determined in pursuance of the Provisions of 

Regulations 5(1). The Committee examined the records of the officers 

who fulfilled the conditions of eligibility, and assessed their suitability. 



The Committee did not take into consideration the adverse remarks in 

the ACRs of the officers which were not communicated to them. The 

following candidates were found to be eligible for promotion to IFS. 

"S.No. Nanie(S/Shri) Date of Birth 	Over,ll relative 
Assessment 

1 	Haripada DAS (SC) 	10.011949 	Unfit 

Subhendu Sekhar Das 	01.01.1939 	Very good 

Gourish Rn.Paul 	30.11.1954 	Good 

Chandramani Deb 	J7.OL 1956 	Very Good 
Barma(ST) 

Prasanjit Biswas 	20.01.1958 	Very Good 

Debasish Chakraborty 	05.02.1956 	Very Good 

Prabir.Bhattacharjee 	i21.2d957 	Very Good. 

Pranab Kr.Das 	 2&02. 1956 	Very Good 

Subhendu Kr.Paui 	31.01.1955 	Good" 

In the eligibility listapplicant's name figured at the third place. His 

overall reiative asséssmeit was foid to be good, whereas respondent 

No.6 was above applicant and respondent No.5 was placed just after 

the applicant but their ,  overall relative assessments were very good. 

From the aforesaid list it appears that there are 4 more persons in the 

list with overall assessment as very good. 

5. 	Mr Das, learned côuñsel for the applicant could not produce 

any cogent 11 aterial to how that how the respondents No.5 & 6 were 

not eligible for being included in the list of eligible candidates. Our 

attention was invited on explanation III of Regulation 5 which reads as 

under: 

till 
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"Explanation liT - Service in post (s) included in . the 
State Forest Service would also included service 
rendered in ex-cadre posts connected with forestry 
whether tinder the Government, or in - 

a company, association or body of individuals 
• 	whether incorporated or not, which is wholly or 

substantially owned or controlled by 
Government a municipal or a local body, and 
an international organization, an autonomus 
body not controlled by Government or a private 
body: 

Provided that the State Government certified that 
the officer concerned would have continued to hold a 
post included in the State Government Services but 
for his deputation to such excadre post." 

Stress was put on the word connected with forestry. It was contended.: 

that service rendered in excadre post by the respondents was not 

connected with forestry and they were engaged with the plantation.' 

work as such that period be not included for mckoning the competence 

for IFS. As per Chambers 20th Century Dictionary the 'forestry' is 

defined as "the art of planting, tending and managng forests." 

Admittedly respondents No.5 & '6 were, engaged in the activities of 

plantation while on deputation as such it cannot be said that they were 

not connected with forestry. Besides High Level Committee of experts 

took into consideration all the factual details before adjudicating the 

ehgibthty criteria Reliance was placed on the decision of Hon'ble 

Supreme Court rendered in he.case of Nutan Arvind (Smt)vs Union of" 

India & another, (1996) 2.5CC 488. 	 . 

6. 	We have heard the rival submissions in the light of 

material placed before us "aid precedents relied upon. We have 

exanuñed all the relevant detaiis. We have also perusedthe minutes of  

the meeting and norms for deciding the eligibility ceiteria. It is 
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pertinent to note that the list of 9 nine) eligible candidates was 

prepared by the Selection Committee constituted under Regulatidn 3. 

This Committee of experts after due consideration of qualifications 

made out the list of eligible candidates and decided suitability on the 

touchstone of set norms. It is evident from records that the overall 

relative assessment of all the selected candidates was on the higher 

side in comparison to the applicant. H on!ble  Supreme Court in the case 

of Nutan Arvind supra) has held that when high level eommitte had 

considered the respective merits of candidates, assessed the grading 

and considered their cases for promotion it is not open for the Court to 

sit over the assessment done by the committee as an appellate 

authority. In view of the ratio laid down by the Hon'hle Supreme Court 

-  it is not open for the Tribunal to tinker the assessment made by the 

high level committee. Ex-consequenti we do not find any merit in the 

application as suchwe. dismiss the same. 

In thèresi.i1t, O.A stands dismissed. 

M.P. 10512010 is also stands disposed of. 

(MADAtSK1JMiCHATUBVWI).. 	MUKESH KUMAR GUPTA) 
ADMINJSTRATIVEMEMBER 	 JUDICiAL MEMBER: - - 

pg 
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CENTRAL ADIIINISTRATIVE TRIBUNAL 

GU'!AHkTI BENCH. 

No. 193/2000 	of 

16.8.2001 
DATE (YJY DECISION 

Sri Gaurish Ranjan Paul 	 APPLICJYJT(S) 

r - .K .Shrama. 	-. 	 7 	 F' < I!i AP1iCANT ( s) 

VERSUS 

Qf, I ndi& 0rs. 	
RESPO1flEN'I(S) 

Mr. B.C.Pathak,Addl.C.G.S.0•••••••••••••ADVCCATE (R TFIJ 
F<ESPONDENT. 

T:IE :- - NBLE 	MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON tBLE 	MR. K.K.SHARMA, MEMBER (A). 

1. tieher Reporters of local papers rnty be cllowed o see 
tii judgment ? 

2 	To he rserred Lo the R.por 1;er or 	? 

3. 	heter their LcrdShlpS wish to see the tair c.op of. the 

judgnEnt ? 

4 	ether the judgment is to bs circuiated to ThQ b:her 

Benches 7 

51. 
,judgmcnt delivered by Hon 'ble 	Vice-Chairman.. 

4- 



" 	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 193 of 2000. 

Date of Order : This the 16thdayof August,2001. 	
W 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Sri Gaurish Ranjan Paul, IFS, 
Divisional Forest Officer, 

C 
Working Plan Division No.1, 
Agartala, 
Tripura(W). 
By Advocate Mr. B.K.Sharma. 

-And- 

The Union of India, 
represented by the Secretary to the 
Government of India, Ministry of 
Enviornament & Forest, 
Paryabharan Bhawan, CGO Complex, 
New Delhi. 

The Union PUblic Service Commission, 
Represented by its Chairman, Dholpur 
House, Shahjahan Road, 
New Delhi. 

The State of Tripura, 
Represented bythe Secretary, 
Department Of Forests, 
Government of Tripurä, 
Ag art ala. 

The State of Manipur, 
Represented by the Secretary, 
Department of Forests, 
Government of Imphal. 

Shri Charidramani Debverma, IFS, 
Divisional Forest Officer, 
Teliamura under order of transfer 
as DCF, Wild Life, Agartala in the 
office of the PCCF, Tripur, Agartala. 

Shri Subhendu Sekhar Das, IFS,(Retd.), 
C/o office of the P.C.C.F.., Agartala, 
Tripura 

By Advocate Mr. B..C.Pathak, .AddI. C.G.S.C. 

.Applicant 

* 

.Respondents 

ORDER 

CHOWDHURY J. (v.c.). 

This app1icatin under Sction 19 .  has ariser'and is 

directed against the order dated 14.10.1999 passed by the 

Government of India, Ministry of Environment and Forests and 



-f. 
thereby rejecting the representation of the applicant in the 

following circumstances. The applicant is an officer of the 

Indian Forest Service recruited by way of promotion from State 

Forest Service in terms of India Forest Service (Recruitment 

Rules 1966) read with Rule 9 of the Indian Forest Service 

(Appointment by promotion) Regulation 1966. The applicant was 

prom6ted •vide order dated 10.3.1997. Subsequently his' 

promotion was preponed to 18.3.1996 on the strength of the 

order passed in 0.A. No. 239 of' 1996. In this proceeding the 

main grievance of the applicant pertains to non-selection to 
FJ 

IFS for the year 1994. The applicant earlier moved this Bench 

assailing the select list of 1994 by way of an Original 

Application which was registered as O.A. No. 240 of 1994. In 

the said O.A. the applicant amongst other' contended that the 

• • inclusion of name of respondent nos. 5 and 6 were illegal. The 

Tribunal by its order dated 17.1 ,2.1998 directed the respondents 

to consider the case of the applicant by a reasoned order. 

Pursuant thereto - the respondents passed the impugned order 

dated 14.10.1999. Legality of which assailed in this 

application. 	 S 	 • 

2. Before the respondent NO.1 the applicant contended 

that the respondent no.5 was not eligible for consideration for 

promotion to the IFS as he did not complete the required numbers 

of years in the service of State Forest Service. With the 

espondent nos. 5 and 6;. one T. Biswas also did not have much 

experience in the forestry as they were mainly working on non-

forestry posts prior to their promotion to IFS. It was also 

contended that the four officers whose names were included in 

the Select List in 1994 namely S/Sri Chandramani Deb Barma, 

Prasanjit Biswas and Debasish Chakraborty were junior to him 

in the SFS, as such they could not be included in the Select 

List. The applicant also contended before the authorities that 

Barma had adverse entries in his Annual Confidential 

Contd.... 
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• 	
Reports and he was wrongly selected. The respondent authority 

rejected the contention about the validity of the select list 

and found that •the meeting was attended by more than half of 

the members. In addressing to the forestry experience to the 

State Forest Service Officers mentioned above the respondents 

held the selection Committee acted on the basis of materials 

furnished by the Government of Tripura. The State Government 

forwarded the necessary information to the Selection Committee 

in supporli.of the 13 other State Forest Service Officers of 

Tripura who were eligible for promotion to the IFS and 

accordingly the contention of the applicant was thus rejected. 

As regards the contention of the applicant to the effect that 

juniors were selected in the 1994, the respondent authority 

held that selection were made strictly in terms of promotion 

• 

	

	Regulation. Selection was made based on merits and accordingly 

question of supersession did not arise. 

• 	3. 	 Mr. B.K.Sharma, learned counsel appearing on behalf 

of the applicant mainly focussed the argument on the 

• 	eligibility criteria of respondent nos. 	5 and 6. Mr. 

B.K.Sharma, learned Sr. counsel streneously contended that- 

• these two respondents did not render the required service in 

the State Forest Service and therefore their inclusion in the 

Select list was unjustified. The learned Sr. counsel referring 

to the rejoinder to the written statement filed in the 

application contended that the aforementioned respondents did 

not serve with the required service in thi State Forest 

Service. Mr. B.K.Sharma, learned Sr. counsel further submitted 

that the respondent nos. 5 Sri Deb Barma was on deputation to 

TTAADC with effect from 5.7.1984 and initially went for 

deputation for a norinai period of three years. He continued on 

deputation for a long time and ultimately. the Forest Department 

Tripura had to ask ask him for return to his paent department 

for gaining required experience for selection to IFS. In-- spite 

that he was not relieved by the TTAADC and he continued 

Contd.. 



S 	 V 
there till 17.8.1994 outside the Forest department'. Similarly, 

Mr. Sharma contended that Sri P.Biswas also did not render the 

required servide in the State Forest Service. 

4. 	 On the face of the , material on record it is 

difficult for the Tribunal in its' exercise of power under 

section 19 of the Administrative Tribunals Act to hold that the 

respondent nos. 5 and 6 did not render the minimum service as 

required in the State Forest Service. The concerned State 

forwarded the names of these persons as eligible candidates to 

the Selection Committee. The Selection Committee assessed the 

suitability on the basis of the materials on record. The 

respondent no.1 on it,s assessment as to their eligibility 

found the respondent nos. 5 and 6 was eligible for 

consideration. 

.5. 	 For the foregoing reasons stated it is difficult for 

us to hold that the respondent nos. 5 and 6 were not eligible 

for consideratibn ', y promotion based on the materials on 

record. As regards the contention of Mr. Sharma, learned 

counsel for the applicant as to the supersession 'of the 

applicant by the ' respondent nos. 5 and 6, the Selection 

Committee made those assessment on the basis of the 

classification of the offi'ciers on the basis of merits. when 

merit was the criteria question of supersession in the facts 

and circumstances did not arise. 

6: 	 Considering all the aspects of the matter we do now 

find any merit in this applciation and accordingly the 

application stands rejected. There shall however,:.no order as 

to costs. 

(K.K.SHARMA) fl7 	 (D.N.CHOWDHURY) 

Member(A) 	 Vice-Chairman 

trd 
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• 	IN THE CENTRAL AD11INIS1RATVFIJNf __GUWAH(T I BECH 

. 00.A. No L 922 

BETWEEN 	 •• 

• - Shri 	Gaurish 	Ranjan 	Paul, 	IFS, 
Divisional Forest Officer, Working Plan 
Division No.1, Agartala, Tripura (W), 

QaRlicant 

A N D,  

• 	1. The Union of India, representd by 
• 	the Secretary to the Government of 

India, Ministry of Environment & 
Forest, Paryabharan Bhawan, CSO 
Complex, New Delhi. 

The Union Public Service Commission, 
represented byits Chairman, DholpUr 
House, Shahjahan Road, New Delhi 

The State rjfTripura, represented by 
the 	Sec:retar'y, 	Department 	of 
Forests, Gove'nment 	of 	Tripura, 
Aqartala, 

The State of Manipur, represented by 
the 	Secretary, 	Department 	of 

• 	 Forests, Government 	of 	Manipur, 
Imphal. 

Shri 	Chanramani Dehverina 	IFS, 
0 

	

	 .Divisicinal Forest Officer, Teliamura 
under order of transfer as DCF, Wild 

\ 

	

	Life, Agartala in theoffice of the 
PCCF, Tripura, Agartala. 

6. Shri 	Suhhendu Sekhar 	Das, 	IFS 
• 	 (Retired), 	Ci,p 	office 	of 	the 

Agartala, Tripura. 

• 	 ..." 

• DETULSOF APPLICATION 

1. PARTICULARS 	OF 
APPLICATION IS MADE 

• 	 The 0.4, is d:ireted against the wrong exclusion 

\ of the name of the Applicant from the 1994 select list 

• for promotion to IFS from amongst the members of th 

0--c 

0 
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State Forest Service of Inipura and is directed against 
oTcjr 	dated 	1410 99 	issued by 	the 	6oernment 	of 

Ibdia, 	Flinist- ry 	of 	Environment 	and 	ForEsts Z 	as 

corn?unicated 	by the Government 	of Tripura, 	office 	of 

the PCCF, 	AQar'tala vide 	letter dated 2.11.99 	rejecting 

the claim of the Applicant. 

JURISDICTIOIOF THE 	RIBLNAL, 

The applicanE declares that the subject matter 	of 

the 	instaht 	application 	is within 	the 	jurisdiction ,b'f 

this Hon'bie Tribunl, 

LjiiTATION 

The 	applicant 	further 	declares 	that 	the 

• 	 application is within the 	limitation period 	prescribed 

under 	Section 21 of the Administr ative Tribunals 	Att, 

1955. 	•. 

FACTS OF THE CASE 

41 	That the Applicant is a citIzen of 	India 	and 	as 

such, 	he 	is entitled to all 	the 	rights, 	protections and 

pr-ivi leges 	guaranteed 	to 	a 	citizen 	under 	the 

Constitution of 	India and the 	laws 	frad thereunrier, 

• 
4.2. 	That 	the 	Applicant 	is an M.Sc. 	He was appointed 

to 	Trlpura 	Forest Service as 	Asstt 	Conservator 	of 

Forest 	w.e.f. 	22.11.30 on completion of two 	years 	of 
-: 	training 	for the diploma zourse in Forestry 	from 	the 

State 	Forest 	Service College 3 	Byrnihat, 	Assam. 	The 

• Applicant 	was 	'confirmed as ACF in 	the 	State 	Forest 

Service with effc± from 1.4.86. 

A 

-. 	
•-r 
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43 	That ev?rs1nce the entry of the Applicant in the 

State Forest Service as aforesaid, he has beer 

rendering his sincere, and devoted service to the 

satisfaction of all concernerJ and at no point of time, 

he has been commwuicated with any adverse remarks. He 

was posted to various divisions and under various 

capacities during his tenure :i.n State Forest Service 

fromi'4ich he has now been pT'omoted to IFS. Presently, 

the App].icant is working as DFO, working Plan Division 

No..i at Agartala. 

4.4 	That the Applicant had 'fi'Ied O.A. No. 240194 

making arivance against non-inclusion of his name in 

the select list prepared For promotion to IFS in the 

year 1994. It will be pertinent to mention here that as 

per the seniority list of State Forest Service officers 

circulated vide No. F. 	2(43)/For/Estt-E34/12771-822 

dated 23.4.94, the Applicant's position was at SI. No. 

3 and that of the Respondent No. S at Si. No. 4. Thus 

th6 said Respondent Way junior to tht Applicant. In the 

O.A., it was the case of the Applicant that the persons 

	

whose names were included in the select list including 	'-  

that of the Respondents No. 5 and 6 were not eligib).e 

to be promoted to IFS. From the said select list, only 

the Respondents No. 5 and 6 were promoted to IFS and 

the other selected candidates cu1d not be accommodated 

in absence of any vacancy. In the said select list, two 

more narnes were included viz, that of Shri Praseniit - H 

Biswas and Shri Debashish Chakraharty who were juniors 

to 	'the Applicant in the State 	Forest 	
Service. 

Similarly the Respondent No. 5 was also junior to the 

- 	 C 

id 
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Applicant 	in the State Forest, Service, 	HoweVer; 

ignoring the case of the Applicant, they were included 

in the said select list, more. particularly, 	the 

Respondents No 5 and 6 As stated above, pursuant to 

the said select list, only the Respondents No 5 and 6 

could be promoted and hnce the other persons who were 

not promoted have not been arrayed as party Respondt 

in this proceeding. The other two iersons have been 

promoted to IFS •aftr the promot- ion of the Applicant to 

IFS The Appiica:4 craves leave of the Hon'b:Le Tribunal 

for a direction to the Respondents to produce a copy of 

the 1994 select list since the same has not been 

provided to the Applitant. However, a copy of the 

notification dated 2295 promoting :the Respondents 

5 and 6 to the IFS pursuant to 1994 select list is 

annexed as ANNEXURE-A. 

' S 

44 	That the Applicant states that he was continuously
,  

holding IFS cadre '  post with effect from 17.292 and 

piior, to that.. he was holding the post wherein duties 

involved were connected with the Forestry. As per the 

provisions of the relevant rules holding the field !  the 

Applicant was eligible to be promotedt.o IFS. In this 

connection, IFS (Appointment by Promotion) Regulation, 

1966 may be refereed to, (Jnder the said Regulation 

1 
' 

11State GoV e rn m en tt 	means in relation to a group of. 

States in repect of which a joint cadre of service is 

constituted, Ve Joint Cadre Authority. Thus the 

States of Manipur,  and Tripura being a joint cadre, the 

"State Government" in relation to these two States is 

the iint cadpe autharity. Regulation 3 of the said 

/T 

4 
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Rguiations provides for constitution of the Comittee 

to make selection for IFS from amongst the e].igible 

State Foest Service officers. Regulations 5,6 and 7 of 

the 	said Regulatibns provide faf methodology 	of. 

selection, and preparation of select list Regulations 8 

and 9 Of the Regulations provide for appoin'tmept to 

cadre posts from the select list andappointment to the 

service from the select list. In terms of Regulation 

9, appointment of the members of the State Forest 

Service to the IFS shall be made by the Central, 

Government. Similarly Rule S of the IFS (Recruitment) 

Rules 7  1966 provides for r'ecruitcnent by promotion to 

'IFS. Under 'FLLIe 9 of the IFS (Cadr) Rules, 1966 

cadre post in 'a State may he filled up by an non--cadre 

officer, if the State Government is satisfied that the 

vacancy will not likely last for iore than three mo.ths 

or that there is no uitabie cadre officer available to 

fill up the vacancy. 

4.6 	That the Applicant was fully eligible to he 

appointed to IFS on promotion evefl before 1994 but for 

the 'inaction on the part of the Respondents in not 

uti using the promotion quota cosiderng ,33.33Y. of the 

State deputation reserve and training reserve in 

addition to the senior duty post and Central deputation 

reserve of IFS as reflected in the IFS (Fixation of " 

Cadre 	Strength) Regulations, 1966 for which 	the 

Applicant has 
filed anoter OVA. before this Honble 

Tribunal. 	Be that as it may, considering the facts 

	

situation involved in the case, the Applicant was at 	' 

least entitled to be promoted in the year 1994, but his. 

—J 



name was not included in theselect list ,ef 1994 in a 

most illegal and arbitrary manner and the names of the 

inelicjible persons including that of the Responcent No.. 

5 were included.. 

47 	That the Applicant states that the different 

postings in different •cpacities of the Applicant were 

	

/ . 	all invariably connected with 'Forestry" and thi.ts he 

having attained all the eligible criteria as reqtired. 

under the Rules was expecting his promotion to IFS in 

	

• 	1994k On the other hand as already stated above, the 

persons including the Respondent No.. 5 who were not at •J 

all eligible to be considered and/or included in the 

1994 select list were so included and in the process 

-. the claim of the Applicant was superseded. Pursuant to 

such selection, the Respondent No.. .5 has been promoted 

to IFS. 

4..8 	That the Applicant states tht the persons whose 

names were included in the 1994 select list including 

that of the Respondent No.. 5 were mostly posted on 

deputation in Corporations/Autonomous bodies which were 

............. 
not at all connected with Forestry.. They had to perform 

easy duty, 0f routine nature and were neverexposed to 

any hazardous duty of a Forest Officer in the Forest 

Department.. In terms of the afoesaid Regulations,. the 

selection committee'is not to consider the case of the - - 

members-  of the State Forest Service unless on the first 

day of January of the year in which it meets he has 

completed not less than S years of serv:ce whether 

officiating or substantive in the present post included 

' 	
in the State ForstService 	The said Regulations 

t 
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further provide as tb hoW the period of continuous 

serVice for the purpose of the Fegu].ations shall he 

included under which services rehdered in ex-cadre 

pasts connected.with Forestry shall also he included. 

meaninq thereby that such services should invariably be 

connected with Foretry Otherwise an officer of the 

State forest Service shall not be elipibie to he 

considered for promotion to IFS.. 

49 That the Apliant states that his case was fully 

covered by the aforesaid Regulations so far as the 

eligibility criteria is concerned and there was no 

impdiment against his name heip,: included in the 

select list of 1994 On the other. hand Shri S.S..Das 

was promoted to the post of ACF withAffect from 9200 

and wurH'd against e -cadre post during the periQd 

9.28() to 52.S9 having no nexus with the Forestry. 

Similarly Shri D. Chákraborty was also posted against 

ex-cadre post with effct from 14809 and having been 2 .  

continuing as sch when his case was considered for 

1994 select list. The post so held by him was no way 

connected with Forestry Shri P iswas was also 

posted against ex-cadre post with effect from 31.590 

to 19.5.93, and he also held a post no way connected' 

with Forestry. He was placed under suspension with 

effect from 28893 and was chargeheetEd. Inspite of 

these, all these three persons were made eligible to be 

considered for promotion to IFS an the basis of the 

recommendat ion made by the State of Tripura and 

eventually their names were included in the 1994 select 
list; 	The Central Government and the IJPSC were not.. 

il 



V 	 V 	 V  

-B- 

atare of the fact that these persons were not eligiblY  

to be considered for promotion to IFS and heavily 

V 	relied upon 	the certificate of 	eligibility given by •the 

State Government 	but for which things would have 	been V 

different and to the exclusion cf the said persons, 	the 
V 

V 	 Applicant 	'would have been 	included 	in 	the 	1994 	select 
V 

list 	and consequentl.y promoted to IFS 	It is 	another 
V 

thing 	that two out of the 4 select 	list officers 	'were 

not 	promoted to IFS pursuant to the 1994 select 	list 

but 	there 	cannot be any denial that 	because 	of 	the 

V 	inciLtsion of 	their names 	in 	the 	1994 select 	list 	in 	an V 

V 

illegal 	manner 3 	the chance cr.inclusion and 	promotion 
' 

V 

to IFS of the Applicant wap obliterated 	
V 

410 That the Respondent No 	3 was also postd 	against 

ex-cadre post with effect fron 5784 to 17194 and he 

never 	held 	the 	chargeof any 	Forest 	Division 	till 

24194 	in 	this connection., 	it will 	be 	pertinent 	to 
14 

V 	 mention 	here 	that the Respondent No 	6 	was 	relieved 

V. 	from 	the 	said ex-cadre post 	by a 	ndtification 	dated 

1211 a90 	but 	he never handed over charge of 	the 	ex 

cadre 	post having no nexus with the Forestry 	althuqh 

it 	was 	observed by the GovrnfnCnt 	of 	Tripura 	vide 

letter No. F2(76)ForlEstt-84/75960 dated 31191 that 
V  

his return to the Forest Department 	(parent Departmnt) 

would 	
help him gain necessary departmental 	experience 

for selection to the 	IFS C'adre posts 	 V 

411 That from the aforesaic 	factual position, 	it 	will 

be 	cleT' that the Applicant was always posted 	in 	the 

posts included 	in the st-ate forest ser.vice & 	connected 
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with Forest;ry 5  whereas the Respondent No. 5 & 6. served 

against the posts not conneted with any ForestrY and 

was mostly connected with non-forestry post having no 

nexus with Forestry. They all along performed es 

nature of jobs not involved with any arduous nature of 

duties like that of the Applicant. Thus there cannot be 

any comparison sri far as th performance of the -. 

Applicant vS--3-VS the Respondent No. 5 & 6 is 

concerned0 The Applicant being essentially connected 

with the Forestry and the Respondent No. 5 & 6 being 

not connected with Forastry, standarriisatiofl of. 

performance ?'eilPctCd in the ACRs was required to be 

done and the. same yardstick cannot he applied in 

between the Applicant and the Rpndfit N .& 6_ 

Otherwise there will . he mecharic.al . .apprdach . in 

selection resulting in great injustice to the deseViflQ 

candidate. - -, 

4.12 That in the aloresaid backdrop s  the..ppliCaflt was 

surprisd to fin his name not included in the 1994 

elet list and acc(-.)rdinglys he had submitted a 

detailed representation on 28.10,94, but the same 

having not been . djsposCd of and the illegalitieS 

committed in the process of seictiOn having been 

to perpetuated, the Applicant had no option than 

approach this Honhie Tribunal by filing O.A. ' N0o :  

240/94. The Respondents including the uniOn of India 

• 

	

	and the UPSC entered appearance in the case and ..thir 

only defenc:e in respect of eligibilitY criteria of the 

• 

	

	Respondeflt No. S and others 
Was that they relied . upon 

the certificate of eligibilitY isud by the State 
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Government. 	ci e :rjy depict inn that they ci i.d n o t 

an 	mateni als of th•ei- own as recia'ds the ci inft 

of the said Respondents. 	 - 

4.13 That the Hon 'hie Tribunal ws pleased to dispose 

of the' OA vide order. dated 17. 12.98 ramitt:inç t h e 

matter back to the Resoondents Nci 1 2 and 3 with a 

cli rection to those Respondents to. consider the case of 

t h e A pp .1 icarit and to pass a resounded order Liberty 

was 	ciranted to the (-pplicaiit: to' file 	a 	fresh 

representation takinQ al. 1 the points, Di action was 

also 	risued 	for cli vinci personal 	I- -earinc1 	to 	the 

Pcpp 1 icant and the Respondent l\lb. 5 	Pursuant to. such a 

di rction 	. 	pp 1 icant: 	submitted 	a 	det I èd 

rPprPaior1 uruiny aLl lh e nts iri h> the 

impugned order ci atecf 14 10 99 issued - by the .6ceiment 

of Irc.i a Ministry of En'; i ronmént and Forests a n d as 

conmunicatec1 vicle letter ,  dated 2,11 99 issued by the 

(1overncnant of - Tripura rio the office of the PCCF 

Tr i P U ra Agarta1 a the Ppresentation of the 	ppl icant' - 

has been rejected Hence this O., makinQ a qrievance 

- ecjainst the same, - 	 - 

Copies of the orders dated 17 ,'12 98 passed in 

O.A.No 240./94 rep rese otation dated 22.99..and 

the i mpucjned order dated 14.1.0. 179 forwarded under 

letter dated 211.99 are anne>ed as 

2J1c_. respectively. 

4.14 That - the ppl ic -i-nt in 	his 	repr-esentat:i.ori discussed 

in 	detail 19 paras. 	the ii leal i t i es committed in 	t h e 

matter 	of sd 	ection 	in 1994. 	However, 	in 	the impuned 

vj 

.1 



• 	order. 12 of those, points have not been delt with 

Van ous documentsin support of the content ions raised 

in 	the representat ion were submi ited durnp 	the 

personal hearincj givew to the Appl:icant and 	the 

Respondent NoV S 	but the seid documents were not at 

considered which resul ted - in passinp 	of. 'a 

superfluous order. The Applicant was not allowed to 

discuss o-ver the documents At the time of hearihp the 

Applicant, handed over a write up to the Joint Sec:retary 

h:iQhi icht inn the sail ent points consist inp of si> pcces 

including one copy of the noti 'f icat ion No F 14(5) - 

GA/93 dated 4.11 93 of the (3ovc.irnment 	of Tnipur 

Appointment and Services Departme.nt The Joint 

Secretary received the wr te up from the App.t idan'b ' but 

ci id not discuss over the issues insp I te of request'. nrie 

by ':the Applicant it is now trrrspir'e'd' from the 

impugned 	order 	that , nothinp 	was ' taken 	into 

consideration wh 13. e n assinq the impugned ot'der.  

Copi s of the write up and the not if icat ion dated 

4 ii 93 	are annxed as ANNEXURES'-4 	and 	5 

respectively. 	' 	• 	• 

4 15 That 	he App1Ln ireid hysicefly the 

O 	orkinc Plant Division No IX sinc:e 172.92' td. 

19 1 i94 which was c:reateci by the • t3overnment: 	of 

Tnipura in August 1985 and the 5cme: was enc:adred as IFS'. 

cadre post of DCF on 221 I 90 tilde notification datd 

22 11 9.0. The said post of DFO is an IFS cadre post of 

DCF with effect from 22,11.90. Threcfter the Applicant 

was continuously holdinn the post of DFO, Training' 

Division DFO Kanchanpur and IWO, Work'inci P1 an'I 



• 

Div 	ion—I 	till 	ciat.e 	which 	are 	a). 1 	IFS cadre post 	and 

encacired 	on or before 22 11 	90 	Thus the App l.icant 	is 

holthnc 	physical. iv 	the 	IFS 	cadre 	post 	of 	DCF 

• 	continuously 	with 	effet from 17.292 	and 	at 	least 

about 	two years earl icr than 	all 	the 	1994 sd ec.t 	list 

officers 	pane 10 of Anncxure-21. 	As the Applicant 	was 

• 	ass. içned the duUes of hoidinc 	IFS cadre post of DCF at 

least abbut 	two years eari icr than, all 	the 	1994 	sd 	ec 

1. 1st officers4 	it 	transpi res 	that 	the 	St. ate 	(3overprnen 

found 	t1 	Ap :t Ic ant 	more 	eff Ic lent 	and me ri toi'iciLs, than 

all 	the 	1994 	select 	list 	of fcer. 	and 	the 	service 

car'eer of 	all 	the 	194 select 	lst.officers are by 	far 

inferior 	to 	the Aplicrnt 	As per 	he 	ir 	fhulrt3ori 

of 	Tpn LOT 	I y ) 	Rules, 	1968, 	C3 	c I 	L 	p 1  en e I_ 

he Appi i rant 	is ciuc 	to have the brnol 11 	of offilialfan 

in 	cadre pbst and 	the 	entire 	eriod of cifficI atior 	in 

the 	cadre post 	since 	17 ! 292 wi 3.1 	have 	to 	be 	cointed.. 

towards sen loPi ty 	and. f : >: at :1. on of year of 	all ot.mep t 

A 	copy 	of 	the notification 	dated 	22 11 	90 	is 

a n n e x e d as. ANNEXURE- 

4 16 	That the Responderlt No 	5 who:riae appeared 	at 

Si 	No. 	2 	in 	the 	select 	list. r.....1994 was on 	deputaticn. 

bo 	TTAADC with effec:t 	from 5784 and 	initially 	wen 

/there no deputation for p 	m1 	pr1nLt of 	or 

/ 	
Iowever, 	he manaqed to continue there for a lorlq period :.. 

• ultimately 	the Forest Department 	Tripura 	vide 

ltter . . dated 	31 	.1 	9i 	observed 	that 	his 	return 	tor 	the 

Forest 	I)epartment • 	woc.dd 	.help 	him 	qain 	required 

departrnenal 	expePience 	for selection 	to 	.f .ES 	IrIspite. 
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of thi.s the said Respondent was not relieved and thus 

he continued there ti 1.1 17 1 94 outside the Forest 

Department. It Is thus Ci ear t.hat al th(::cjh the a i d 

Respondent had no departmental experien::e required far' 

the purpose of attaining ci iibi ii ty and promotion to 

IFS, his name was recommended by the State Qvernment 

:1 li ecai 1 y for procrfot ion to IFS a n d with suc::h an ii]. acial 

r'ecOrnmandat: ion, the sal act list of 1994 was prparad 

The State Government never intimated to the sal action 

committee that the - Respondent No did not have 

experienc a in Forestry as requi id -under the Ru]. as 

Thus there has been VIOl at ion of Fkecui ation 5 . of IFS 

(Appoi n trient by P.r'omot ion ) Recu I a.t.ion 5  19. taards 

nL1u1un or the r 	ondr1 N 	.n U 	ci 	ac 

1994.. 

A copy of the letter d a t e d 31 1 .91.4.s annexed as 

I 

I 
I \ 

4.17 	That In the TTAADC (Tripura 	Tribal 	Areas 

Autonomous District Council) the Respondent No had 

to do only normal and- easy rout--ine.. work where he had 

spent about 10 years and was nver. exposed to any 

hazards unlike the App I Ic ant who al 1 along - rernairied54i 

ora1 D e p,  a r tment and his dutiLS :r 	al 1 along 

connected w i t h the F(---tr'estry 	The Tripura 	F•orest 

t)eve1opent and Plantation Corporation (TFDPC) 

raising only rubber,  plantation as is evident from their 

annual budget: for 1994--95 (Annexure$) and latter No 

F4-5 , /Gen/TFDPC -9S'5879 dated 2.t 999 of the Man aging 

Di rector .TFDPC Ltd (Annexur e-9> In 	TFDPq. Ltd. 

ws rrcatNJ for ircj rubber pianteion and ]fl 

4~ 
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of Forest Conse.rvat ion Pct 1980 (nnexure-•10) 	We 

TFDPC has become non-forestry orarsat:jcn, because 

rubber is a. plantation crop and not a forestry crop. 

The TFDPC has recentiy started raisinc:1 	Dioscorea, 

f :>
3aion which is also a non-fcr'estry crop Rubber is 

a •piartatjon crop and is dealt under 418ntation Labour 

ct and not at all under Indian Fares± Act: 	 the 

post of Divisional Nanaqer in the said Corporation held 

by the Respndnt No. 6 dur:ino the period frbm 9.230 

to 51089 and Shy'i D. Chakrahorty whose name appeared 

in the 1994 selct 3. 1st for the priod 14839 to 

October 1997 has cot no nexus wi th- .  the Forestry or in 

no way connected with Forestry. Similarly, .Shri P.  

Diswas whose nrTie c1prrPd 1 n the .  t 9Q4 ( N t 	i at 

also poted aqainat ex-cadre Post..as Snerai Mar3aer in  

( 'b I Cui poral inn 	fjciveT nmprri 	of Tn ip(r a ni fdE r 1. a k inc-4 :.. 

with . effect from i b90 to 19593. This post in the 

said Corporation is in no way conhec:ted with Forestry 

The fact tnal the pcst of Ceneral Manacer 	SC/ST 

Corporation 	Tripura is in no way connected with 

For'etr'y ±5 evident from a note on "rr'ipura Schedul d 

Castes Co-Oper'at I ye Development Ltd .b 	the Sener'ai 

Mariater, Tripura SC/ST Ltd dated 26. i594 (Annexure7

11) and also from paQe No, 5 and 7 of the reply 

submitted to the Hon hi e Tribunal by Shri P. 13± swas -. 

O.A..240/94 (Annexur ....12) 	The fact that the said  

thus not have any flCXUS with Forestry is also evident 

from the fact that the said post was always held by 

off icrs of Tripura 5± vii Serv:ice .Cadre.prior to th 

aforesaid period from 31 590 to 190 93 and even after 	. - 
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the period till now. Ihus their ACRs for the period of 

service in TFDPC Ltd. SC/ST Corporation can n o t he 

ta::eri into account for assessment by the Seictior 

Committee for their consideratiOn -fOr inclusion in the 

sd ect: list 1994 but unfortunately those ACA were 

considered by the selection committee only on the 

basis' 	of the recommendation made by 	the 	State 

Covernmant 

4.18 That the Applicant states that he was promotEd to 

lFS with effect frnniMrch 1997 vde notification No 

1J , 2, 96 tF- St d tcd I Q, His am was sn 

Inc ludeci in the 1995 sd ect list but was not prombt.d 

to IfS maki.nQ a on evarice anainst which he had ,fi led 

0. A.. No. 239/96 before this Hon 'bl e. Tribunal, The. said 

O .A. was a.i lowed and accc:rdin1.y by a notification 

dated 

 

7.4.99, his promotion to IFS has been propound t 

18.3.96. 

• 	 - 	

• 0 

A copy of the said notification dated 74.99 is 

annexed as A51EXUREH1. 

The Applicant was included in the 1995 th.elect 1 1st 

pursuant to Lhich he ouc;ht to have.:ben promoted to 

IFS. However, when he was not so prothoted , he had to 

•f i le O.A. No. 239/96 which was allowed in favour Of the 

Applicant and accord. .•inty his promotion to IFS had tc 

be propOund, The Government of Tripura, b a 

notification dated 6.2.96 had appointed the Applicant 

in the iFS, cadre post of DCF for a period of three 

months and the. Applicant assumed the chare of the 

cadre post of DCF. Kanchanpur on 6.2.96, but in realit. 



the App 1 ic ant was physically.holding the post of ,  DCF 

Kenchanpur wfth effect from 24 295 and was physically 

holding the IFS cadre post of DOF continuously with 

effect from 172.92 in pursuance of Forest: Department 

3overnnt•cif Tripures not:i.fication No. F.2(27)/ 

FortEstt-85/6773-$17 dated 25. 11.91 The Applicant is 

entitled to get the benefit- of off ic i aton in IFS cadre 

post in terms of IFS (Recju:t at-ion of Ser!ior:i ty) Rules 5  

1968 (Sect ion 3) The Applicant craves leave of the - 

Hon hi e Tribunal to produce the copies of the aforesaid 

not I -ficetions at the time of heerinq of the DA and/or 

if and when required. 

4.19 That 	the Applicant states. that the Hon 'hi e 

Tribunal 	had passed the aforese:id order ci ......ect :Lnçj 	the 

/ Redp&denk No 1,2 and - to 	 dr the ca se c t I he 

Appi] canl in the 3 c;ht of the observations made in tlsc 

order. However, it is the Respondent No 1 which alone 

considered the case of the Appi :Lcent and in the 

decision making process the Respondent No. 2 and 3 was 

never associated and thus there has been violation of 

the order of this Hon'ble Tribunal . in the Annexure--2 

representation dated 262 99 sub,rn,itted by the 

Applicant he had urged all the points relevant to the 

issues involved but in the impucned Order most of the 

points have not b eri taken into consi cierat I on and t:hus 

the seine is liable to be set aside and quashed. Instead 

of repeating the content ions raised in the 

representation 9  the Applicant craves leave of the 

Hon;'bl e Tribunal to refer and rely. upon the said 

rpe-entat ions and' the c::ontent ic:.ris raised there in may 
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he treated as the contentions, raised in the O.A. 

420 That from the impugned order it is amply evidnt 

that 	the 	Respondent's 	have 	relied 	upon 	the 

recommendations made by the State Government in 

respect of ci iibi I ity of the State Forest: Ser'vc 

officer including that of the Respondent No. S whose 

names were included in the 1994 sal act 1.1st without 

rne:inu any endeavc)r' to find out thc - r'eal state of 

affairs and thus there- was improper' consideratjn and-

ii leca1 e•c :1usior7f the .ppi icant from the 1994 sal act 

list. The impucned ordar has been p.sed in a most 

mechanical and ahitrer'y manner and. the same does not 

contain any valid reason toard... - :rejection of the 

representation submi tted by the p . li;can '1; Ac:cording I y 

the same is liable to be set. aide- and quashed 

21 That the Respondent I a 	the Joint 	Secretary 

c:ommittèd a serious mistake by d€rf inino a stat:inci' the 

eligibility of State Forest Service Off:icer 	d e r 	V  

reulatjon 5(1) of the: promotion regu:Lation while 

issuinc, the impugned order dated 14.10. 99, Qctually the' 

eliibi 1 ity criter'ia is define under requ].etioh 5(2) of 

h'e said requ let I c:n and hence the enf ± finterpretatior 

made in the said impugned order dated 14,i0.99V 

il1ece1 and arbitrary, 	 V 	 V  

4.22 That pursuant to the 1994 select 1 ist two. parsons 

/ were promoted viz. Shri 8.8, Des 4  retired In J997 and 
/ 	

the Respondent No. 5, Other to parsons as mentioned 

ho e 	cli ci not get ap poi ntment for wan I of "CLv rc as. 

V  However, all the Iii egal considerations excluded th 

pp.l icant from the select: list of 1994. The, vary fact 	 V 



that after 1994, the name of the Applicant has all 

alonçj been included in the subseqLtent seI ect I. 1st is a 

point:erto the fact that the case of the Applicant was 

not properly considered in 1994 due to the ii leqal 

consideration qi yen to the others included In - the 

select .1 1st but for which the Ap,p 1 icant. wou:Ld 

included in the 1994 select I i:st 

23 That the Applicant submits that the Resporiden:s 

whIle preparing the 1994 select list no irai taQe was 

cji yen to the seniority whereas' max :[mL.tm wai tacie was 

qi yen to the seniority point while preprinci 1994 

sd e:t list if-i.e aforesaid pbsi tion Is ci. ear frdm the 

facb that at the time of pi cp1raon cf 19944 cc]eLt 

list the ACRs of the Appi :icant as:.wel,t as- Sr:i. H0P 	Das 

were considered which is an admitted fact as reveaLs 

while hearinq in connection wi th MM No; 239/9 	held 

befor.e Hon 'hi e Central Administrati ye T'iburiai 	hich 

cjiven as heIot 	 . 	 - 

Year 	ACRs of the App I icant 	ACRs of Sri H.P Das 
Puol ) 	 (Respondent No5 in. the 

case OA. 239/96) 

1988-89 	 3oocJ 	 Satisfactory with adverse 

	

- 	 remarks 
089-90 ' 	Good 	 Good 
1990-91. 	 Good 	 . 	Satisfactory 	 . 
1991492 	 Very ciood 	Good . wi th aciV e r-s-e reinark 
1992--93 	. . 	Very c1-ood 	Very ccci 	 , 
1993-94 	 Outstand inq 	Very qood with adverse 

remarks-' i rrinaht at times' 

	

-1994795- 	Outstandinq 	Very ciood 

	

As 	per 	Section 	3a 	of 	Rec1uiation .5 	of 

IFS (appoIntment: by promotion) Reu1 tion 196 Sri H..P 

Des -should not have been - inciuded in the se 1 ect list of . . . - 

199 	however he being senIor to . the Applicant was 

0 
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placed at serial No I of the 199 select' list whereas 

th.e name of the Applirant appeared at serial No. 2 of 

the said list From the above it is crystal clear that 

by virtue nf seniority in the State for a. service Sr:i 

H. P Das could be placed at sari ci No. 1 In fact as 

per the compar'ison of ACRs the name of the Apjii.i.cant 

should have been at serial No 1 but the - Respondents 

cjave maximum waitaqe to the seniority points THis 

fac-ti.al position proves the fact that. the 1994 select 

list was fully biased aqainet the Applicant and 

therefore the Appi iLcnt throucth this eppi iction pray 

•for sett ing aside of the sd ect, list of 1994 and to 

include his name in the said list and to fix seniority 

of the App . ac:ant above his junio.c bri C.M Devburmc. 

'24 That the Applicant submits that the post 	of 

Di vi.sicnal Mnaqer his subordinate to Pr'oiect' Man'acfer 

of TFDPC orqan i sation The post of Project:Mariaqar ,  in 

TFDPC is the intermediate post between Divisional 

Manager and Managing Director and the post of 'Project 

Manager is hioher in rank than the. post of Di.visional 

Manacier. This Project Manager post in IF-Dffl; is not an 

IFS' cadre post nor equivalent .to IFS cadre post of 

Deputy Conservator of fcr'est However the Respondent 

wi thout tal:: ing- into 'consideiat ion that Apect of the 

matter prepared- the said select list and on this-score 

1one the entire select list is liable to be set aside 

and quashed 

L25 That the App Ii. cant submits that the Respondents hav 

c::ommi. tted seriolAs illegalities and 	irregularities i,h: 



- 

preparinq the 1994 select list Where preparinQ the 

1994 se I ect 1 1st the Rescndent nidered the case of 

one Sri p 5± ws who. was under EUSPens].On with effect 

from 23S 93 and the said suapension was continued for 

about 2- anci half years bubsequently said hr .. Siswas 

was ChaT-n eshetted and the,  charc4es leveled ao,a:inst 	him 

was truth and by an order dated B. 10..9 	penalty of 

wi thhoidinq 	three annual increments 	without 	any 

cumulative effect was imposed on hi.m Hence the 

Respondent h a v e acted I lieç'a1I Y inciudin g isnacne in 

the 1994 select I 
ii't 

L126 That the Appi icant submits that the service carrier 

of the Applicant is far better 'than th.at of t h e 

	

• 	 : 

Respondent No 5 Srl Devbur,rtia. In the year. 1990 by an 

- o r d e r dat;ed 12 ii 90 said Respondent No 	S w h o was 

reverted to 'the post of As±stant Conservator' of Forest 

from TTAADC and poted as wild life warden Trisa 

whicft is not. 'a IFS cadre post Thereafter he did not 

joined the said post and by an order dated 229c>3 he 

was posted as Attached Officer ii the. Office of the DED 

• 	. 	Sadar which is also not a cadre post From this it is 

ciear that the Government of Tripura did not finci Sr:i. 

• 	. ' rVburm 	Respondet No. 5 j: tto hold the cadre post 

whereas the Applicant was hoidinq the cadre post 

• 	 ;'',.• 	 ' 

• 	- 27''That the Applicant becjs ' 	state that the memhei.of 

t h e 	selection committee we're bears 	aqainst 	the 

Applc ants while prearinc t h e .  1994 select list •in 

'iolatic:fn 	of 	natural 	justice 	arid 	the 

IFS (Reçjulation 	(.3 f 	senior':ity) 	198 	11  Sect:ion 

• expl anati.or 2) The sd ect c,ommi ttee members namely sri: 
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M. Sarr. IF 	t!e 
thr PCF T) and 	e 

the 	

(ks also the Cl.,j 

S e r ViC..0 	
ef ,Secretari 

TrjIJLI 	knp Of all th 	C!ifl. 	o-_. 
1• JLj rj c 	th 

jkl 

APp1icant 	Said hr. Sark 	kn 	the fal: t-h 	Bo( th 	Off jrprr. we 	not 'f 	th 	'flc1Lde 	in thE? .1 1st' but 	
knojn g fully i'ej 1 th  

afOPeSaid f  st 	 th 
sej ect 1 i 	ha been 	 p 

Pr'eparp; eC1 	thE name f th 

	

servj- 	arnjpr ia 	fr 	t'1 

	

that of th0 	 h i 	then  

rnen.j0 	
SC1PE:tCd offic,. 	It 

is pert:jnr. 	to 
0 

here that: 	in th e aij 
sd ect .1 1st 	 er atie 	.1- thrp 	1n'•ei 	

ther-

&' 	

o'f 	
na(neiy Sri 35. 	Das sj5 	oy-k 	in 

'1on.for; ry  
P 	 crgj sat io . Bj 	who 	

under' sus nrin ar 	acj 	whom 
per(:jinf. 

Cflçj 	in 	ly 	Or' de of Pena lty was 155L,pçj aga:jhst him 	
and Sr:i. Devhiir.ma 	h 	If comprI 	

to Appl Ica 	h 	g o t: infe i 

	

ror servjc 	a r. T"i er R. 	herce th
f4l App? icrit prays 

for bdttinQ Csjdp of 1994 sd3p ç:. 

S GROj 	FOR RE:L. IEF 

7/ 

5.1 	For 	that prima faj 	:i.rrlpUcr)d 	
is 13. dCj and rjot 

SUStainaj-;
t 

e under th J. ew. 
5.2, For that th(?re bing vio1 e .U j,  
req 	 of th 	ru1p 	an d 

af:p i etiorc 

ho1d 	the 	i ei 	for prornotj07 t 	IFS, 	te i. 
cani; sh('j d bO dee(npd to he 

irlC 1 udej rpyj dRtpd sd ecb list of 1994 	•I5tj 194. d c et list be set CSicjp and queshp 	
s 

 

Li For that the yardf1. 
that was 

Cppjjdd for viol at 
ion of perfonjyncp of 

the App 1 Ic ant 
	 the 

-I 
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Responderrb- No, S cannc3t be the same havirc1 recard to 

the fact that the scr-v ice ot t h e Appi acant was - all 

along connected wi. th orestry as acaanst the service 

Of the Respondent No. . & 6 havinQ no nexus with the 

' Forest ry 

54 For that had the Applcant been posted to ex—cadre 

post. havinQ easy nature of jabs he would have hee 

bettr performance appraisal if that has been made. the 

criterj a for selection to IF By such disc:r:icnjnatoy 

appl ic4 On of yardstick, injustice has resul ted and 

accordingly, the 994 select I i;t of IFS in the 

Manipur--Tripura cadre is ct sustainaj e and liable to 

be set aside and quashed, - 

For,  that there hinq no deni al of the fat that - 

the Applicant heinq -connected wi ti - i hl Forestry 	has 

rendered most ar'duous nature of jobs than that of any 

of the p r i vat.e Respondent:s ijhic:h . is an 	admi t -ted 

posi ti-on from all concerns, the Applicant, could not 

have been excluded from the selCct list of 1994. 

• 5.6 	For that the performanr - p of the: ppi icant 

the Respondpn No, S would not h a ve b e e n waived 

with the same measurjnç rodwithOL.tt any standardi sat i o n 

hay in regard to the natu..ure. of jobs they. - have 

performed, 	 . 	
. 

5.7 	For that t h e inclusion of the name ofth 

Respondent No, 7 of O( 240/94 who was admittediH(nder 

suspensio and underqojn a deartmnta1 proceeding ex--- 

11 legal does not stand to any r,eascin, and on this 

score 	alone 	the 	irnpuc4ne'd. sd 1 ec:t 	:t 1st 	is • -- ot 

WA 
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sustainable, 

5.8 	For that .the impugned orcjer at nrexure-3 is net 

at all sustainable inasmuch as a mechanical approach 

has been adopted towards passinq of the same when 

dealing' with the case of the Applicant. 

5.9 For that the Respondents ought to have dealt with 

the quest ion as to whether the Respondents No and 6 

was ei:igibie to be included in the 1994 select list in 

view of the fact that the duties and r'esponsibj 1 it.ies 

performed by them in the ex c:adre post had no . nexu 

with forestry. 

5.10 For that in the name of personal h.ear'ing, there 

was a farcical hearinc towards disposal of the case of 

the Applicant and the points raised by the Applicant 

having not been dee]. t with the impugned order is not 

sustainable and liable to be set aside. 

5.11w For that in any view of the matter the impucjned 

order and action towards prepartion of the eel ect list 

of 1994 is not sustainab] e and liable to be set aside 

and quashed 

DE'1A]L.S OF •REMF.DIES EXHAIJSTED 

That the Applicant., states that he has got no other 

efficacious remedy than to approach this 	Hon 'bJ. e 

Tribunal . 	 - 

MATTERS NOT PREVIOUSLY FILED OR PENDIN6 r:F6RE ANY 
C) T HER CDLI RT 

The Applicant further declares that he has not 

filed any app1ication wr:it petition or suit in respect 



of the subject matter of the instant appi ication before 

any other Court authority or any other I3ench of this 

Hon 'bi a 	Tribunal nor any such app 1 icatior, 	wiri t 

petition or suit is pendinq before any of thern 

8. RELIEFS SOUGHT FOR 

Under the f acts and ci rcumstanc:es of the 

case the Applicant prays that this application be 

admIttad Records be called for and notice he :issua to 

the Respondents to show cause as to why the reliefs 

• 	soucht for in this appl-ic:ation should not he cranted 

and on perusal of the Records and after hear,inc - _ the 

iartaes. on the causes that may be shown the foi.jmwn 

rd iefs be .ranted 	 . 

• 	 8 1 	To set: aside and quaeh the I mpuoned order dated 

14 10 99 and as comcrunicated by I ettr dated 

2.11 99 cnnexure - ) 

• 	 8.2 	To direct the Resp:indcnts to reconsider the 'case 

-.------ I .  of the tppl ±cant by- way. of review selection to 

Include his name in the 1994 sal ect list and/or 

al ternati vei' to r'el ate back the promc:tion of the 

ppl icent to IFS to 1994 pursuant to. hIs 

Sal action in the subsequent Sal act list With all 

Consequential benefits. 

To set aside and quash the 1994 select li1t and 

• 	 the 	Annexure-A 	not :i fication 	dated 	2 .29 
• 

promotinp the Respondent s No 	and 6 to IFS.. 

E.4 - Lost of the apl acati.on 
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8.5 	Any 	oth€r re1jf or re1jef 	to WhIch 	the  
Appijc an t Is enitid 

and as may be deemcj 
fit 

and p'oper by the Hon 'hi Trl.bLU"Ia, 

9. :rNTE 	 fl 	 FOR 

.10 

	 No i nterim order. :i prayed 
for at this staQ, 

S 

	

	 The Appi Icatlor,  i S"filed through Advce 

'ii, PcRTIcuI.ARc OF n* ip 
(I) 	Ip 	j0 	£3 	LL?ZC) 

• 	(Ii 	Date 

<III.) Payabp at 	SwJahat:i 

12. LIST OF ENCLOFLIRES 	 • . 

As stated in the inde>; 

- 	 - 
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VERIFICATION 

I 	Shri Gaur sh Ranj an Paul IFS acted a:bout 45 

ye;irs 	son of Late GD 	Paul -. at present tAto rkin 	as 

Divisional Forest Officer, ork:incj Plant Di vision— I 

Acrartal a (W) Tripura 	do hereby sol emnly affirms and 

cr1 fy that the statements made In the accompanyinp - 

application in 

arc trLie to my knowl edcse and those made 

in are true as per :ieqal7 .

advace I have not suppressed any material facts 

And I siQn this verification on this the ith. day 

of D 	g •f-'-9-9- juzooc 

-t 

N 
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F 	NO 	17013/12/94—IFS— Il 
vernmen; 	f 	India 

Ministry of Environment andFor 

Payavi Rvn 
- 

. 	 C(30 	C:rpl c 	, 	Lodiii 	Rd , 

t4w 	I)iii l00(:)3 	- 

Dated 	the 2r.1 flbruary 5 	199 

NOTIFICATION 

In 	e>erc i s e' of 	the 	pCJLe!' 	ccrferrcd 	n 	Suh - rul e 

(1) of 	rule 	8 of 	h 	a•e 	Indi, 	:i'tBerVic:L 	rient) 

Hu.L 	s 	1996 	reao 	wi 'h 	hub—'ecful at.on 	( . ) 	 •;,ntflt 

by Promotion) 	Reuiations 	196 	the 	fl 	.iftt 

pleased 	to appoint 	the ur,d.rc 	ntined. of 	c-f 	the 

State 	Forest 	Service of Trpura Skate 	 India- 

Forestervice 	aqainst 	the 	e- : ct irg Mai5 	Ti.'a 	Jt 
cadre cr- 	the 	India Forest 	Srvc.e upder 	 (.1) 	of 
rule 5 of the India Forest Sv 	ad 	ftWc 

• ------- ---------r- 	--- 	 --*_---------.- 

S No 	Name of the officer 	- Date 	Yrth 

ShSuhh en d u. S e kh ar Da 1 17 
:1 •i: 

- 	 . 

(R 	S.cn.) 
Under 9ecrc.: 	ry 	to 	tht 	flv 	of 	Icd:i a 

TO 
'The Manaqer, 	 . 

• Eiovt 	of 	India Press 
• Fridahad 	(Haryana) 

Distr:ib.tion: 	. 

1. Th 	Chief 	Secretary, 	 of 	11ri:u 	çihl 

2 The chief Secretary, 	Goi: 	cf 	ripLr?., 

• 	 :. r,e Secretary, 	Dept.t 	ci 	1,  cr'onnel 	& 

• Govt 	of 	tianipur, 	'Irnpha] 	
•0 

4 The 	Secretary, 	Appo:[-nt:mf 	,rid 	6rv::. 	DpLrmeflt, 
• 

Gcvt 	of 	Tripura, 	Aart.ia 	,• 

5 The 	Principal 	Chief 	Cor 	rtor' of 	FctL 	t'nr•pL1r, 

Imphal 	
. 

é The Principal 	Chief Cor.rvat 	of Fc;c. 	Tripura 

Aartala 	 . 	 . 

7 The Accountant General 	liar i p u r 	ImphLil 

The Accountant General, 	Tri.pUr, 	Arar.l 

9 GLardfile7SParC copiCs 

14 
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NoF3(33)/Fôr/Estt-BO/r/15737-39 
Gover'nme.nt of Tripura 

Office of the Principal Chiéf Conserv?tc1r of FoPesti 
Ir:ipuraicja1 .  

Datco, AQart.-li11S9 
To 

Shri C.M.Dbharma, I FS ,  
• 	Divisional Forest Oficr 

Tel i arnura 

Shri GR Paul 9  IFS 
• 	Divisional Forest 01ficr 9  

Workincj Plan Di vn No I 
Açarcai a 

Subject t OA NO, 240/94 SPi G.R.7ul V: Unin af 
Ind i a and Oth:CAT - .GULh Cflcjjj 

Please find enclosed herewith an order iswd by the 

Joint Gecretary. Government of Iridii 	rinistry, of 

Environment & Forests cJaed 14LO199 passed 	in 

implementation of Hon ble CAT Guahti Fnch order 

dated 17th December 5  198 izued OA 	o. 240/94, 

This is for inforiretion and octior r- deems 

riecessary .  

Enclb > As stated 	 • 	 S 	 - 

above 	 Sri 

Chief Co6servolor of Forests 
- 	 - 	 T P A. i.rz 

5- 
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Ministry of Enviroricnt andriz, 

Pzr'yav.arian Bhavin, 
COO Conplx, UNK Rcd 
New DIhi - 1 1()0 

Dated 5  th 14th Oc:thrr 1999 

Shri G.R1 pl a -State Fet Service Officer 

(SF5) of Tripura,filed 0' NO
S 	

4'" Lifir 	the 
• 

Hon ble, Central Adrninitrjve Triburil 	Gwhai 

Bench chailangin9 the Sict List pnepmyed by th 

Seiecticnnj Committee in the me&inD held on 30394 	s 

his name had not been incded therein 	hri 

prayed 	Lntea1i I for a direct:n tc 	 ts. 

tQ incicihis ntne in the WuK List lop poczallon.to 

the india Fcrest Service ( 1FO) ir tbe  Manpur 	Tri:ura 

Joint cadre for the year 19941and to promc.: his 

IFS with retrospective effeèt and also to 

quash the said Select 	 1994 	Tka HnWh At  

Tribunal disposed of the appl icon an 	1299 with 

the direction to the Respondnts to ccsiJei th 	C3C 

of the ippl icant and pass relsoondorde.r. Th  

Tribunal also gave Appi icart tho i ibrt, Ou file 

fresh representation - takinc 	all the pniv4s 	c&hich 

according to him are necessarry Tor taking r deciicrt 

The Honble T-ribunai also drectedta 	rnt 	tho 

Applicant 	and the Respondent N; 1, 	ie 	hri 

Chandramani 	Debhara, 9 p-cl 	hari- 	.far 

disposing'of th& s aid i epr escr. 

2 The fresh reprecentatton n 304 0 P pauly 

(ecelveci an the Man1tTy of Envn- rc ocrt arr1 	r on 

14 7 99 	In puruanre of the cit r'a' -qi- 	Ly 	hky 

c 

/ 	 -': 

F 
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Qn'ble irihL(nal, Shri Pul and Shri Cnd- 	fleb 

Aor 

IT  

/ 

iarma were advised, to appear before the ndersi - ç 	on 

2E399 to make subm 	i . Ons iegarding the:b" case, both 

tie Office-rS appeared before the wiJeripnecj on the 

St1puiatd 	date, 	ON Paul rhade 	the 	following 

isSjOflS 	 -. 

:i.) The - meetjnt 	of the Sctn Committee was : 

p I tsl f 111 gal as it ws not r-epr 	ritti tiy all the 

members as st:pLtlted in 
the Prootjon fle;ulatIor. 

- ij) ShrI 	S.S, 	-das 	not 	even 	eligible 	for 

consjderat)n for prnmct ion to the IFS as he ia(-j 

not yet completed the required nuiber of years In 

• 	service in the SF3. 

III) 5/Shri S.S.L1s; C.!). rtarrna and P. L.iswas nict not 

t have mitch e>peri ence in forestry as they were t 	 - 

L mostly working on non-'Furestry -  posts prior to their : 
- 	 • 

promotion to the  

Of the 4 Cfficers whose names were included in the 

Select 	List preparc.I 	n 	1994 tactely, 	S/Sh'ri 

Subbendu 	Sekha' Das 	Chandrana;-j - Dh 	Barria 

.Pra?niit •Biswas and flcbasishChakT.wty, thest- 

FeetL;e?:e jLtnhctO him in the' S-S as such,- should - 	- 	- 	 - 	- 	--- 

not have been Inc iudcJ 1  n the. said Gel ect List 

Shr 	L.D, Barma Itact ec-ver.e--ti-j s .n hs Annual - - 

Confidential -Reports. 	 -- -- 

Shri Earma intimated-'that 	 Pnomntfon, had been 

correctly done and there was no forte in ;hearc.;;uent • 	
-- 	-• 	- 	•• of 3h, , Pan! 

3 	Submissions made-- L' ShrL Pail Babe 	bet 
'examined• 	per the regultjhn 3(1) of th 	1S 

I - 	•-.-- 



( APPOW .Wht by Pron1c)t ion) Reguia :ns 	1966 	the 

Belection'committee consists Of the Chajmn/M 	of 

the UPSC and the fofloming other persons in r.spect of 

a Joint Cadre 

0Chief Secretaries of the Governinit of co ns tituen t 

State 

i. j) Principal Chief Conservaorof Forests of the 

constituent Stts 	and 

iii) A nominee of the Government of India not beloN the 

rank of Joint Secretary. In terms of regulation 

3(3) the absenc:e of a member othéi than the 

Chairman or, m&nber of the Cc3crthissi.on shall rot 

invalidate thy praeedings of the Committ€r if rore 

than half of the memberso1 The commi ttee had 

• 	 attended its meeting. Since the iriceting in question 

was ttendcd by more than half of the members, 	he 
I 

contention of Shri Paul that the proceedir.gs 47p,  

i legal, does not hold goode 

4 	Recjarding the other contentio that S:r 	S.S. 

Das 	nat even eligible for promotion to the IF3 ard 

the OtJ1CT three officers did not have enouh forestry 

	

- . 	- 	- 

experience, it is to he stated that An tms of 

regulat:ion 	i ) of the Promotion reguiations, an 601 

I. 
 Officer becomes eiigibi for promotion to th e IFE• i -c - h 

is substantive in the SF5 and hNS .carnpeted not ies 

than 8 years of continuous service. (whether off ici atin 

or substantiv The infornat i o n Whether a mmer ,  of 

the SF .L seligible for consideration fof . Government 

ccx ..:er;ied to the Selection Committee As per' the 

"n f j  rmaTJrn furnshedbythPOnvPr1meflt of I r ipW 



,. 

the present case, Shri S.C. DasjoinecJ the SF5 on 

and as suc:h was el igibl e for promôt ion to the 

IFS when the meeting. of the Selection Committee w a s 

held The Slate ('r.rnrner.t tfo,ii,ard the eLPsar'y ,  

:iriformation to the Selection Committee in support of 13 

othei SF5 officers of Tripur.au.iho i&)ere 

promotion to the IFS. The contentionyl Shri Paul that. 

Shri Das and others were not eligih'.e for promotion to 

the IFS is, therefore, without basi 

As regards his cortention that the names of his 

juniors were included in the Sd cci; List of 1,994 	it 

is stated that selection fromSFS t' the IFS i s  

trict1y erm of hc Frnmtior1 

Regulat ions, an off i c e rj is graded on the basis Of 

assessment of h i s perforrnence in the SF5. In' t h e 

process of selection, a junior may supersede a senior 
' ---. 

and may r'ank even the top In the. present case, the 

\ Selection Coryimi t~ tee graded Shri paul as 'Good' wheras 

three of his jynior's were c.jraded- as 'Very Good The 

resLit was that his juniors were able to make the grade 

whereas he, despite beirg senior to them, could not get 

a place i the Select List. 

In view of the position expiainitJ above, the 

r'epresenttion of Shri S.R. Paul is without any merit 

and is hereby rejec::ted. 

1 

(Mi.ra Mehrishi 
AO 	 Joint Secretary to the Govt. of India 	. 

Ministry of Envi ronment: & Furests  
Ne)rlh 

.-... 

.' 

- 	 : 
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• 	 Anriexure-2 

To 
The Secretary, 
MinV:LstryVof Environment. and Forests, 
Paryavaran 8havan, 
CGO Complex, Lodhi Road, 
New Delhi - 110003 

Through the Principal Chief Conservator 

Subject 	tppeai for setting aside and quash the 
Select List 1994 prepared for,  Tripura State 
Forest Service for promotion to the post of 
IFS and fixation of seniority 'af Shri V13.R. 

• Paul, IFS above Sri Chandramani Debbarma, 
— IFS(rlT-199o).. 

Reference 	Direction 	of 	the 	Hon'ble 	Central 	 I 
Admin:i,si:rative Tribunal Guwahati issued in 
th e  Case No. Q,A 240/1994 on 17.12.1993 

• 	
: 	 • 

In continuation to my application dated 31.12.1998 

suhtTUtt.Cd from Chennei on LTC) 5  I have the honour to 

-lay before your juiicious self the following fw iines 

,for favour of your kind and sympeth'tic. consicerat:ion ; 

1 That after successful completion of 2 years- tr-ainihg 

• 	 for the Diploma Course in Forestry from the State 
V 

• 	 FoPest Service College, 8urn:ihet, 4esarn I was appointed 	- 	 V  

in the State Forest Service as Asttt. Crtservetor of 
Forests w,.e.f. 22. Li. 1980 vide Notification No. F.2-- 	- 

17/Estt/F'or-80/40353-6 d a t e d 22.11.1980 of 	Foreet 	 V 

Dptt. •i3ovt. of Tripura. I was also' conf:irmed as ASP in 	 V 

V 	the 	State Forest Service w.e,f. 	01,4.198 	vide. 

Notification No, F2(19)/For/Estt---00/:1453-43 	dated 
V 	 17.12.1990 of the Forest department, Govt. oft ripura. 	V 

Since my appointment as AS-F I IIJF,15 posted in ye rious 	V 

cpacities as.indicated beiow-- 	 • 	 V 

• 2211 	to i42.83 	Asstt. 	Consrvtc,r 	of 	
V 

V 	

V 	 V 	Foress t 	in the office of 	
V 

• 	 • 	 tWO, tnu 1" ri pure 	 - 

• 	 • ii) 	15.2.83 to 31 	- DFO, 	• Reseti;1mcV7 . I Vt 	 -tWs.t 
Divisicn, Jatanbari iripur 

iii) ii .4.8 to 22.2.90 	Dy; 	Director, 	Tribal 
V 	

V 

V 	 Rehabil iltation 	Division • 'in 	.... 

tribal 	Rehabilitation. 	•.j 

• 	 F - 

 

	

'iantatiori ,prirni'ciye GrQup 	
V 

V 	 • 	

V 	 Programme of 9, taV1e  (3ot 	
V 

V 	 V 	 • Jtaribari ,. Tripure. 

	

V 	 -• 	 V 	 • 

V 	 • 	 iv) 23.2.90 	to 16 :1.91 	- Asstt. 	S-nservator 	
V 	 f • • 	

V 	 V 

Forests 	in 	the 	0
•  V V 

Conservator 	of 	Foret 	V ,V• 	
VV 

• 	 Northern Circle, V::ucT.eT.ghet. 	V 	
V 

v) • 17.1.91 	to.17.2 92 - Principal Officer 	(Furet) 	
.• 

Trpure 	
rirc

l 	Ar 	• V  

r'LttOnrJmoLtS Dxst Councii, V 

_ 	 - 
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Tripura, 	Agart.]a 
vi.) 	172.92 	to 19 	Ii ..94 	- DFO, 	Workiriq Plnn 	Division 

No. 	Ii 	Agartair. 	Tr.ipura,. 
04.11,94 	to 22,9 4  - DFO,, 	.Training 	Division 	& 

Wild 	Life 	- 	Wardt, 
Sepaajala-; 	tripurc.  

24.295 	to 1. i099- DFO; 	Kanchnpur 	Forest 
DiVision, 	tT'.Jura 

20. 1098 to contd 	- DFO 	Working : 	n 
gart-aia, 	Tr.ura.. 

During the above posting also 	ield acid it onal 
charge of many other TrrItorii Forest a v a s a uris from 
time to time. I was, therefore, ciigiLle. for 
consideration for appoiritnient to the indian Forest 
8cr-vice Cadre 'Post of Dy. Conservator of Forests on 
promotion in 1994. 

2.. That the Seniority List of State Fort. Service 
Officers 	Tripura 	was 	circu.atec.i. 	vids 
No.F.2(43)/For/Estt-S4/12171-S22 wted 	4 1'94 	of 
Forest Department 	Govt. of Tripura. 	copy .  of '- the 
Seniority List is enclosed (Annexure-U. As per the 
Seniority List I Itand at serial No.. 3 and 3JOVC Sri 
C.,hanaramani Debbarma (si . 4), Sri Prasenj a 	Biswas 
(U/S) 	(Si .5) & Sri Dehaih Chakr'ahorty (al .6) arid 
below Sri Haripada Das & Sri E.ubhendLi Se.khar Ds. 

I am shocked to f ioU tht Sri Subhencu Shar Das 
and Sri Chandramani. Debbarma !ca'e been pcoo;ed v ide 
Nota fiation No. r. 17t::i13/12/94-IFS-I i d1tud 02,2. 19'9 
of Govt.. of Ind:i. a, Ministry of •Invironrnt i Forests (a 
copy enclosed as !nnexure--2) to IFS cadne post Dy. 
ConservatQr of Forests, havog beeb included in the 
approved Select Last 1994 I have also como 'cd kncni 
that 	bra Prasen at L:casas, ACF & 	Sri 	Debasish 
Chakrahorty, CF have also been inc luUrd. in - the 
approved Select List, 1994, but my name surpriingly 
does not appeared in the said select list, although - 3- 
'out of the 4 Officers, included in the SelEct List 1994 
are junior to me in State Forest Service & khat . 1 was 
eligible for promotion to the said IFS c..iie pnst  

That the Indian Forest Service (ipn tweet by 
promotion) Regulations 1966 Section 5(2) 2i'c:cvices that 
the Se1ct Commi ttee shall not consider the case of a 
member of the Stale Fores(; Service, ui1ese-, on the 
f:ir'st day of January of that year in i&hic!i it ces, he 
is substantive in the State Forest Service and has 
cmpletd not less than eight years of cctinuous 
service in posts(s) 	included in the $tat-.. Forest 
Service including that of 12 years train i-ijj for Diploma 
Course in the Forestry.. 

Explanation 	(iii) of the sfornad 	u--SectiOfl 

further provides in regard t6 el-igihI.! :. ty of-- - State 
::oi-P5t Service officers as repreduced bë1L: 	•' ,. 	 . 

"Ser'v ice in pc:T5t (s) fhc iudd in the- Seats Forest 
Service would alsO inc :!,ude Se-vice renderc, in - excecire 
posts corincte-d with Forestry whether urthr the S-vt . 
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or . in a Company, sSoCiati(Bfl or body of individua1 

• 	whether in(:or'porateci or oct 	-ich i 	hi i 	or ,  
substanti afly owned or cont'o1led by Govt, a, muncipal 
or local body. 

• 	 It may b mntioned that Sri Subhendu Sekhar Das 
• who was promoted to the post of ACF w.ef. 092198() 

(from the post •of Senibr Forest Ranger) worked against 

e>r-cadre• post of Divisional r1anaçer, tripura Forest 

Deveipnent and Plantatiap Corporation Ltd or 

deputation basis and continued in . that post bill 
05,101989. The Corporaticri (TFDPC Lt:d,) . is raising 
only Tubher p3,nt.ation wtich is not. a forestry crp. 

Rubber is a p-i antatioh c.ro' and is dealt under 

Plantation Labdur Act (& not at all under Indian Forest 

Act) 	The same post of Divsional Manaqer, . TFDPC was 
held by Sri S.S. Des, ACF a 	Senior Forest Ranger 
-(Subordinate in rant:: of ACF) before his promotion , to 
ACF for a long times Besides :niny other Forest: Officr 

of the rank Senior Forest flanrjer (SFR) at least held 
once almost all the pasts, of Di visionai Manager of 
TFDPC .Ltth Again one non forest & non technical 

officer, Sri Rab indra Mohan Paul-, Deiuty Coil ector of 

Tripura Civil 8epyice cadre held the post of Diisional 
Manajer, TFDPC for a long time during the period 1960 

1982.to  

- 	That TFDPC is raising only rubber since i976:-77 is 

evident from their Annual Bucget for 1994-95 (a copy 
enc].osed as Anneure-3) In 1<?77 TFDPC was created for  

raising rubber plantation and in view, of Foreb 
Conservator Act 1980, the 'FDPC has become Non-Forestry 

Organisation bec:ause rubber is a Plantation crop and 
not a foPéstry- crop TFDPC has Pec.. ently started raising 

Dioscores plantation which is also allon-Forestry crop 

Thus, the post of t)ivisional Manager in the said 
Forest Cçrporat ion and held by' Sri .Sithhendu Sekhar Das 

durirTçj the period from 02 1980 to 05 10 1.989, in in 
no -wayconnected with forestry S-ri •SS Dab held pest 

included- in the State Forest Service only for 4 years 3 

months and 26 days as on 01.11994 (we'f. 0101989 

to 0111994) as igainst the requisite 8(eight) yars 

of .contnuous serv ie he has also r undergo 2 years 

training for D:ipiorna CQurse in F.orestry Thus Sri S.S. 

Des whose name appear-ed at V. No 1 in the Seie:t List 
of iFS 1994 and promoted 'o FS as F.tated above is not 
at all eligible for cons ideratjc3n for - appointment •  to 

IFS cadre poSt of J)y Conse'vatur -of Forests, for. the 
ervice rendered by him i4 the State Forest Service. 

5 That as already elucidateJ, the TFDPC LtdZ is a non-
Forestry orcjanisation and. the post of - DivIsional 

Mnager TFDPC is no way connected .wi.th foret'ry. Sri 
Deba.siEh Chakrabort.y, ACF whose name ppeared on the 
Select List 1974 is potd in the aforsaid Corporation 
(TtDPC Ltth) w.ef. 140i.1989 to October 1997 age-inst 
ex--cadre post of Divisional Manager ike. the pot not 

connected with For'estry As such the period of service - 
rendered -- in the Forest Corporation by Sri - Dpbasih., - 
Chl i abor1 can nut be counnd towards the 'fabe Pire QQ 

• 	-- 	- 	-.:f' 	, 
'4. 	•• :'--.- - 	• 	- 	-, 

- 	 :--' 	'•'- 

- 
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Service for th€ the purpose of eligibility. His. ACRs 
for th9 • priccJ of the senvice r'ridrd in thi TFDPC 
Ltth carnot be tkn into acccunt foP as5mrt by the  
Seiec:t Cornrnitt8es for his c,nsidertion frir inclusion 
in the Selcct List. i994 . 

( 	Tht Sri Prs€njit Biswas, ACF.whpse.name apper€d 
in the Select List 1994 was also postd acjairm . ex- 
cadre post 0as 0nerl Maner in Schedule Caste. & 
Schedule Tribe Corpn . ( (3ovt of .Tripurs t.Ander' -hking 

31.590. to 19593. This poit in the sid 
corporation is in 'rio way connected with fcrEstry 
c:'t;ivity. 	The only .job/cii,ity of the. post of C3eneral 

Manaçer, SC & ST .Corpri 	Tripur'a is to arr'ange .f.innce 
for eccnolnic  !ettlement of SC & ST population' 5  who 
live, below the poverty line is 100% 'a non-Forestry 
work That the post 'of General I1'er, SC & ST Cor'pn 
Tripura is in no way connected with Forestry is evident 
from (1) A NOTE OF IRIPURA SCHEDULE:D CASTES COOP 
DEVELOPIIENT CORPORATION LTD EY THE General M'€ 
tripura Sr:hduid  Caste Ca--op Development Corporation 
LtCL 5  Acjartala dated 26.10.94C a copy is en:':losecj 
herewith as ' nexure-4, (2) ,F'om the reply submitted by 
Sri Prasenji't 3iswas as Respondent No 7 to' the case 
No OA 240/94 f the CAT 5  Guwahati Hi.s reply consisted 
oflO pages and copy of page No 5 & 7 signed by Sri P.  
Bisas is enlosed herewi tb as Annex-S. 

	

The work of arranging finance'' may be a 	ood 
banking work 5  but hat at all a forestry' wOrk and it is 
having no nextis'with forestry. Again it is crystal lik 
clear that the said post is having no nexus with 
forestry from the fact that the same post was always 
held by officers of Tripura Civil Service (TCS) cadre 
praor to the peri'od 31590 to 195,93 and even after 
that period till now. Sri' Biswad is' the only Forest 
Officer who held' that post during the period 31 ,59> to 
1993 The period of service reRdered in the said SC 
& ST corportiari Tr:ipura by Sri raseni it }3iswas ACF 
can not be. counted t:owards the State Forest Service for 
the purpose o,f ol igib . .ity His ACRs for the period of 
service in the SQ & 4iT Corporation. can not be taken - 
into accouiit for assessmnt by the Select Committee for 
his consideratson for inclusion in the elr LsF 
1994. It may also he mentioned that Sri Preaeni it 
E)iswas.. ACF was under 'suspension Ve.f. 280..93 to 
05 i295 and charge sheet4O on corruption charges= The 
charges levelled aqinst him was proved and penalty ,  of 
withholding I increments without any cuin'ul at,ive 'effect 
was imposed on him by the Govt Lt of Tripr, , vide No 
F11(9á)-ARD/9(P-.VI) 	dated 	, ..0S10.199?', 	, of 
Administrative Reforms De'ptt' 

7 The eligibility ritePia' was flxe_WQY:i.thr qtqtutory 
rulos-IS (Appointment by promotion) ' 'Regfl tion . Rules 
1966, Sctton 5(2) of the Govt of Tntta *I the Govt 
of tripura has no power 'to chahgY. th eligibility 
criteria by tisay of 'issuing any ce'rtificate what-so--ever 
in four of any officer(s), who is holding a post 
having no nexus with forestry.  
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B. Sri Chandramani Debhar'ina ACF whase nrne appeared at 
S1 No 2 in the Seict List, 1994 who was prOmoted to 
IFS cadre post of Dy. CF,way posted açainst ex--cdre 
post in the tripura Trihsl Areas Autonomous District 
Council TTAADC we,f. .O5719S4 tb i71194 never 
Jicid the charge of any Forest Division till 241.94. He 
was transferred to the Forest Deptt on repartiation 
vide Notification No F2(76)/Far/Estt-'85/4922O-2. dt 
12 11 9O (copy is enclosed as Annex6re-6) 

Similarly the Applicant was deputed to TTAADC as 
Principal 	Officer 	(Forest) 	vide 	Notification 
No.F2(76)For/Estt-•85/49229-39 dt 	12.1190 of 	the 
Forest Deptte, Govt of tripura (a copy is enclosed as 
Annexure-7) and to relieve Sri Chanciramani Debbarma, 
ACF (now IFS) In eccor'dance with the above deputation 

order, the Applicant was relieved from the pose of 
DivIsional Forest Officer, Kanchanpur and joIned' in the 
TTADC on 16.1.91, but Sri Chandramari i Debbarma did., not 
hand over the charge of the Principal Officer (Forest) 
to me, although it was observed by the Sovt. of 
trip.ura, vide letter No .F2(76)iFor/Estt-S5/759-60 dt 
3111991 (a copy enclosed as Annèxure8) of the Deputy 
Secretary, Forest Deptt that is return to the Fprest 
deptt 	(parent deptt) will help him gain required 
departmental experience for selection to IFS 	Inspite 
of this Sri Chandraman'i Debbrma was' not - releivd by 
the TTAADG. and thus he continued there As a result of 
such situatlon the Appi ic:ant had to sit in TTAADC 
without any substantial work and waiting for getting 
the formal charge of the post of principal OffIce 
(For'est ) Thus had 1 been given the charge of -the poat 
of Principal Officer (Forest-) I. could have shown my 
worth therein TTAADC and reLe:ived better grading in my 
Annual Confidential Report for that year thus for no 
fault an my part why should I áuffer ? 

in the TTAADC Sri Chandramani .t)ehharma had to do 
only easy work of rouiine na-ture- for about 10 years and 
were never e'xposed to any hazards unlike that of me 
remaining in the Fc:rest Department; I the TTAADC Sri 
Dehh&rma did only raising of plantaticiri and nursery 
work but no prc:tectiori of Forests, nb .revnue 
collection 	work, 	no 	confrontation 	with 	forest 
offenders, encrqac:hers, poachers which I did remaining..-
in the Forest deptt 

Thus the ACRs of Sri 'Ch.andramni debbarma for the 
period 05784 to 17 1 94 outsid the .Fost deptt in 
e>-cadre post of IFS can not be at all compared' with 
that of me, mostly holding cadi'e.post of IFS. 

Sri Chandramani debbarma, ACF (now XFE, ' (NT71990) 
which, name appeared at sl no 2 irthe . Select List 
.1994, received adverse ACR whilebe Forest 
deptti du ing 22.11 1SO i-a t 	71994 ar' 	t h e bther 
hand J have not received any- adye"Ysil ACR or any 

' 

	

	comrnun:ication from any 'authority which 'may debar me 
from getting promotion to IFS U ii dte 

Shri Chndraani debbarma (Respondent No 6) is 

WA 

• 	 - 
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B.Sc. hut the Applicant is I1..Sc. Tke Appiicat was 
placed above the Respondent No. 6 by tripura public 
Service Commission while selection was made ort merit 
basis for sencJing 1.1st to indian Fort College,. 
Surnihat, Assam in 1978 and açjain the Applicant was 
placed in 1980 above in the list prepared by S.F..S 
Cailege Durnihat on merit basis.. The •Applicartt nassed 
B..Sc.. 3 years earlier to the Respondent No. 6 from the 
same Co1iege The Applicant is senior in age compred 
to tle Respondent No.. 6 Thus it is observed that the 
Appliant is senior/Superior to Shri Chandrarnani 
Debbarma (Respondent No. 6) mail respect. 

Shri Chandramnani debbarma (Respondent Na. 6) was 
Principal Officer (Forest) in Tripura Tribal Areas 
Autonomoi.ts District Council (TTAADC) for about 10 years 
from 1984--1994.. For many years he had no work inn hand 
(infrustracture) in TTAADC and his look (P.O. Farest) 
was done by DFO 'a of Tripura Forest department 
including the Apl:icant. The Respondent No. 6 arranged 
placement of fund to the Applicant and other DFO's of 
the Forest depar'tment who worked for him in addition to 
U ir .oiin. assignment. Shri Ubbar.ma 's only work was to 
p1 ace fund to the DFO s inc luding the Applicant and 
then at the ehd of the financial year we used to send 
the utilisation certificate to him for his onward 
transmission to his higher authority in TTAADC.. Thi 
being the fact how Shri Debbarma (Respondent No. 6) 
could manage to have better grading in his ACR, than th 
Applicant. 

In 1990 vide or'der No.F.2(76)/Fc:riE:stt/E15/49220-29 
cit.. ,12. 11.1990 (Annexure-6) Shri Debbarma was revarted 
from TTAADC and posted as Wild LIfe Warden j  Tri.shna 
which K not an IFS cadre post H did not join the-re 
Then again v:ide Forest Department Notification 
NOF .3(34 )iFor/Ett-80/3700--705 dated 23.. 9.93 Shri 
Debbarma was posted as "Attached OfficerTt  in the office 
of DFO Sadar which is a1so..nat an IFS cadre poab.. From 
the above orders it is obvious that tfte Govt. of 
Tripura rJji not find him suitahi e- to run the post of 
DFO (IFS cadre post.:) even after 13/14 years of service 
rendered by him and an the other hand the Govt.. poetd 
the Applicant as DFO as early as . on 1983 and the 
Appi cart since then is discharging the duties ind 
respcDnsih iii ties of the post of DFO to the full ' 
satisfct'ion of the at.... .hority till date 

It is again, clear from the Forest Department, 
Tripura 	letter No.. 	F2 (76) ,'For/Estt/85/79--60 	Ut.. 
31 1 1991 (a copy ant:: I ased as AnnéxLre:'B ) that though 
Sri Chandramani Debbarma had no De-partthentl experience 
required :for him to get promotion to IFS. his nane was 
recommended for the promotion to IFi11çgai1y by the  
State Govt.. and on this basis the Slett Li.t 1194 •;as 
prepared wrongly/illegallyi By re-commending thel n.athe of.  
Sri Debbarma ACF for promotion to IFS.,.the State Govt. 
contrtadic1.ed their awn letter/view, referred above. 

Asessment. of Forest Department, So,vt.. of Tripura 
on Shri C.N.. Debbarma (Resiaondent No.. 6) is poor as 4. 	.5 

S. - 
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elucidated 	bcv , even then he coLkid manage 	to 

supersede the Appi icant ip q ?tting prmcticn to IF3 

I 1 1 	I 1 y 	• 	. 	 .. 	 . 

9 Only 2 Sict Committe mmber viz Sri M. Sr'a 

IFS ththen PCCFT) and the Secrtary, Fore, Tr'ipIr3 

who was  also the Chic. • f Secr.tT'y, Tripura knew 
(T3 

Lei 1 . The then PCCF (T) Mr. M Sarkar, 1F8 who aidd ' 	. . 

the Selection C, mm ittei.meeting an 30394 was fully 

biased •açainst me becLtse of prcfsiiOfli raScJflS 	Had 	• 

Mr. . M. Srkr, IFS fhe then PCCF(T) were unb:is€d 

toi&ards rn( , he would have CET'tinly pcinted Out. in the 	- • 

met.ing •abcut the :inteliçjibi I ity of Sri ¶3ubhendu Skhar 	• 	. . 

Das, 	workincj • -for 	nny 	ynr's 	in 	Nor-Foritry 
orqnisatiofl by Sri Preniii BiswaS & Sri DebisIi • 
Chkrbcrty and as well the • iii rcatrnent meted to me 	' 

by '$ri Chandrameini Debbarma & TTAADC authority dur.n 
1991-92 as elucIdated in lo"egoing para He cculd have 
also pointed out that the Forestry is a technical & 
Specialised suhiect but the ACR of Sri Chandramani 

Debtar'ma & Sri Prasenjit E{iswas inhe TTAADC 	SC & ST 

Corpn 	Tripura were writt.n by NonrForest and Non 
Technical TCS/IAS Officer3, which can not be drectly 
compared With the ACRs of me but for his biasedflE?sS: he 
did not pointed out thee facts in the metini 

The 	other 	Select Committee member 	
M.  

Damodaran, lAS, Chief Secretary and also holding then 
the pest of Secret ary', Forest, Tripura who knew we well 

was not .preseri-t in the .meeting on 30394 TherefQre, 

justice 	was not rnttëd to me by the 
	Selection 

Commit:ee 	. 	 - 

10 Though TFDPC Ltd, i.s a -commerc iai oran:Lsat±Dfl an 
was runninq at ,a loss con ; InuouSe 1 y Once 1953 to 1993, - 

when Sri G.S.Das and Sri Db-asi5h Chekraborty worked 

as Di sionai Manager there,, as observed 'from' the 

document placd herewith a Annexure'3, Sri S.C.Das 
and Sri • Dehas:ish ChakrabortY were graded -very 

goodIoutstafldiflo ii leQal ity 

ii. The Applicant worked as Dy. Director in the 
Department of TRP ' POP durin, the pn 'oU 01 4 	to 

- 222.90 	The office of DFO,- Resettlement 
	Forest 

Division, 	Jiatanabari 	
hich I -- . opnd.d on 15 2I93 . 

within Fàrest Dept continuCd upto 01.3.1906 and as 

per, 6overflmeflt order the same Diviicnmared to the 

nei Department of Tribal Rehabii a1ofl in plantation 

and Primi t:i. ye Group Proçjramcfle with all - infrastructure, 

bffice articles, staff including the DFO (the - - 
Applicant) and the nature Qf wOrk wttc th .-ppl icant - - 

did 	as 	DFO, 	res't.tlemCflt Forest 	Iivis'iofl - also 

&overnmpnt for bet ueT mnituring and imp)Emrrat0n of 

ih 	Forestry wor 	with n R F The enir 	tivty of 

	

Lhe oepariment n+ RP r PGP are confineD w'th I 1 	W.  
at 

c.ing of FnrE'ry Pln1atiOn, Soil CQnsrrviOn wors 

etc 	The beneficiaries under thle departmentwikForel b ' 

iven right in the form of part ic;ipatc)rY - 	- - 

Manaement Scheme in such a way that they w,i -11 get 90% - 

sbe of Forst -jj lanatiOn prodces and, the, rest, 1% 

Will 9o to t:ne Forest Dp1;t tripura Tnis is eviden'c 

 



from the brief  writtinreceived by the ippiicant frOm 
the Director, TRP & POP vide his NO 	F123)/TRP. & 
F:'OP/FCCJ10767 dt 1495 enclosed hreith as 
Annexure--lU. Again :1 t is evitlent from., the no'e No9, 
10, 11 signed by the Director and Secretary, Tripur'a 
communicated by the Directoi' .TRP '&PGP, tripura vide 
his No. f18-1/TRP & P6P(Vo].r1)t8/11220-93 dt91lSB, 
a çpy of which is encibsd as Annxu.re-ii, that the 
dept't of TRP & POP is mai6ta1ninç the assets created 
by the earstt&'hi Ia Forest Re-settiemecit Division of the 
Forest Deptt iripura and whether works were dbne by 
the e-rstwhi [a re-settlement Forest Division within R.F. 
area till 31..3.190 being dthne by the deptt. of TSP 
& POP since 01.4,198. Thus  the Applicant held the post 
durinQ 01 4.86 to 22.,2,90 purely connected with 
Forestry. 	

/ 

• 12, 	in TF'DPC Ltd. SC & ST Corporation, Tripura and as 
well in TTAADC, the aficersSri Débasish Chakraboky 
cud not deal with Fort RUles, Laws. Forest' 
Corservation Acts were not fol lcwed by them. They did 
not deal with Forat land, encroachment etc as was 
deal.t by the Applicaht remaining in-, Forestry activity-
in Forest Dejtt/Deptt. of TRP & POP, Tripura. As - such 
iCR 's of. the 'ppl icant can not he compared with the 
ACRs of those aforesaid 4 officers whose name appeared 
in the 1994 Select L'ist of Tripura Fcrest Servi -ce for 
promotion to IFS cadPe post of Dy. Conservator of 
Forests. From the aforesaid factual position4 it will 
be clear that as against the posting nf - the Ap:licant 
connect(d with 'Forestry', the Respondents weri mostly 
posted connected with Nor-Foresti"y posting having no  
nexus with Forestry. They all alnç performed easy 
nature of jobs being not involved' in arduous natuPe of 
jobs like that of the AppLicant. Thus, ther'e can not b:e 
any comparison 	so far ; the perfot'mance of the 
Applicant vis-'a-vis the Respondent number 5to 8 :i 	is 

'. concerned. The Applicant being essentially connected 
with th 'Forestry and the Respondents are be ng not 
concerned wi. th  'Forestry mostly,' standard isation of 
performance of ACRs is invariably required to be done 
and the same yardst:ick can not he applied to them i.e.. 

the Respondents No. 5 to 0 without any standardtsatir, 
otherwise' there will he mechanical application brf 
process of selaction resulting d n great injustice to 

• 	the most daser'vinq candidate (the Applicant). 

13. The contlnuous period cif holding IFS •cdre post of 
I)y. ' Cnser-vator of Forests by- the Ap 1 icant and - the 
1994 Select L'ist Officers are shownas balc 

i. ) Sri Subhendu S::har. Ds - From 19,10.94 10 31.3.97 
(Date of retirement From service) 	. • • 	' 	•: 

ii) Sri G.R. Paul (Applicant)-' From 17.2.92 to bontd. 

ii I ) Sri Chandraman i debbarma-- From 24 1 .94 to contd 

iv) Sri. Prasenj it Biswas 	-- From 08.10.97 to contd. 

v ) Sri Dehasish Chakraborty -• From 08.12.97 to cQritd. 

H 
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Thai 	the 	po s ts of DFO 	f-the 	Fors WorkinQ Plan Divis:Lon NoIi 	Agartai-j 	For'ci I)-ivjsjon, 	Sepaijal. 	KahchanpLr .orest 
trr 

and 	Workinç 	Plan DivisjQn No. I 
,  wh I ci 	were ' run/b e:i. ng 	run by 	the 	-4pp 1 Ic ant 

Agartala 

and 	continuously 	frdcyt 	172.92 
as 	DFO, 

(MT) 	cadre 	post 	is evident 	from 	the 	ncifirton NoFiO(5)A,93 

are IXFS 

dt. 	0612.94 of Governrjent of.  !ppajritrn 	Services Deptt. , a 
tripur 

copy of 	&ihich herewith as enclosed 
£ 

t~ 

• 	

4ajn the India -Forest Service(Reuia - jo0 	of Seniority) Rules, 1963 Sec;iri--3, exp1 -nat10) 2s1:at that 	n officer shall he dCd to -have CYjcIate continLioLisly in a senior post from a ,certain date if durinç the 	ieriod from that Ute tO the date. of his confirmation in the SCfliOr cjrade, he continuo 	to hold w1. thout any break or reversion a seric.n post 
otherwise, 	than as a purely terporary 	or 	local arranemen" 	The Applicant is holding physica' J.y th e  IFS cadre post of Dy. 1  Conservator of t- cirest continuously w.e -f. 172.92 arid at last abc:ut 2 yer 
earlier ther all of the 194 Select List'Officers, A 
the Applicant was assigned the duty of holdih; IFS; 
cadre post of Dy. Conserva -t;or of Forests at least about 2 years earlier then - all the' 1994 Selet - j5,t Of.fi:ers, it transpi res that the St-ate Gove,"nment 'founu the 
Applicant to be more é'ffici'ent than all the 1994, 
Select List officers' are by ,  far - in'feror to the 
Appli±ant as indicated above. As per' i-u].e the App1ant is due to have the benefit of officiating. in cadre 
post. His entire period of officiation in' cadre post 
(s:ince. i7.292) will have--  to be counted tow irds 
seniority and fixation of year of al 1otmerrt 

14. 	The Applicant f.ild another case 
- in th e  

Suwahati in i996 -  for not proflctinçj him to IFS on 	the 
basis of 1995 Se1ct List & the CaO be.arsN, 04 239 
of 1995, In- that case on affidavt: 'fii€d by ' thw - UPC 

Respondent No 2. In paraqraph 112)of the said 
affidavit the UPSC stated besides other an 	The 
Applicant ias  assessed as very uod or .'che bass 	r 
overall re-latives - aspssmenj; of his ACRE and was 
included in the 1 ist at S1. No LH • •'is last 5 years 4CR 
is considered for preparation of a select List 4 
4CR of the Applicant is the same which was tonsider-e 
in preparation of the Select List- 994 and 199 	When 
the- - applicant stand at 61 No. 1 of 'Lhe 1995 Selei,:t 
List besides on over all relatIve--asessmert - f his 
4CR, - how it may happCned,that Ap1icants naiie could 
not occupy at all place on the Select L.ist 1994 	This 
could happened as 'the Select Committee for ,  - preparation 
of 1994 Se I ect List was not in full shape, as p- -r norm - 

fi ed by Soveirriirnt of Inriia & 	or- 	of some 
unauthorised person and biased person, who succeeded in 
ill egal cxc 1uion of the name of the Arpi icarit,. fr'mn the 
Select List 1994w 	 - 	 -, 

15 	By recommending' the name of Sri SLmhhendu - Sekhar 
Das, 	in 1994 who is nicit at all eligible for prcimotori 	- 

FA 

- 	 I  
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Q 	IFS and by ;c:ons:Lderin 	.. the pebd of 	service 	for 
iQflQ 	years 	by Sri 	Pi-asnjit Bistis and 	Sri 	Dbsjsh 
Ch::rbcrty 	in 	purely 	non'-Forestry 	posts 	the 	IFS 

• (Appbintment 	by proccticn) 	Reulations 	19i 	h 	bn 
violated- 	by 	the 	Selection Committee, 	and 	the 	9tae 
Government 	Thereby 	jutice 	was no 	met.ted 	to 	the 
Applicant- by the Selection Committee. 

16. 	As p e r the n 	rmsfi>ed by the Govt. 	of 	India 	for 
contitutxon of the Selection Committee 	the 	following 
member 	t re 	to 	attend ffleCtifl 	for 	preparation 	of 	a 
Seiec:t 	List. 

1. 	Chairman/Member 5 	UPSC 	 V  

2, 	Chief Secretary 
 

3. 	Secretary to Forest deptt. 	 •V 

V 	 4 	Chief Conservator of Forests 	 V 	 V 	

V 

5. 	A nominee of the Govt. of India not below the 	rank.lei 

of 	Joint Secretary. 	Eut t h e Select List 5 	1994. 	wash 

V 	 prepared by 	the 	VIVC1I  lowing 	members. 	
V 

Mmher, 	UPSC 	 V 	 V 	

V 

Chief Seci-etary 5 	Govt. 	of Manipur.  

V 	
Principal 	Secretary 5 	Deptt. •f 	:i:CAT, 	Agriculture 	& 

V 	
R.D. 	Govt ; of Tripura; 

4. 	The Pr'incipl 	Chief Conservator of Fcrests 	tripura. 

5. 	The Principal 
V  Chief Conservator of Forests 	Nariipur. 	V  

It 	is obser\Vec:1 	that 	the members 	as 	enuaL:ed 	in - 

the 	schedu)e 	of 	IFS 	(appointment 	by 	promotion). 

eyu1 at ions were not present. 	Even the Chief Cecretry, 

tripura 	was 	not present in 	t h e 	Selection 	Committee 

meeting. 	India 	F ores t 	E3rvice 	(appointment 	by 

promotion) 	Regulation 	1966— reguiatic3r! 3 	fTmed 	for 

constitLtion 	of 	the committee to tpake 	selection 	WaS 

violated 	anci . 	t h e 	Select 	List 	1994 	prepared 	by 

unauthor.ised and 	incomplete SelVection Committee 	is 	nO t 	- 

acceptable 	to 	law. 	 . 	. 	 . V 	• 

• 	17. 	. 	As 	Sri 	.5( 	Das 	(ResponthrVt 	No.5) 	a n d 	Sri 

Chandraman i 	dehbarma 	(Respondiit 	No 	) 	were 
V 

appoi.ntment 	to 	IFS 	on 	the 	basiB 	- 	 i :t e)ali' 

prepLared 	Select 	List 5 , 	their 	ippoint1ren;. to 	IFS 	were 	• V .. 

automatically 	il ).eqa). 	and 	liable 	tOV_bC 	set 	siVde. 	• 

19 	Thus 	t t 	ie 	rys ta l 	ii 	e 	cleai 	tn a b 	the 	'elec 	I is 17,  
1994 	of Tripura Forest Service Off ic::ers for 	V promotion 	

V 

VO IFS (:acJre post of Deputy Ccriservaor of Forests 	was 
prepered 	illegally 

19 	Copy of order of the Hon tle 	A1 	Guw&'at 	dated 

17 1 	1993 	on 	the case No CJ'"4u of 	1' 	vs 	enclsnd 

herewith 	(Anue u e-12) 
- 

•' 	••: 	;'1!i/,.1 V 	 V  
V 	 V 

* 

V 	 VV 	•-U.w:th.) 	 V 	.•,. 	4.4 
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In the cir'c:umstancos stated above, I fervently 
appeal to your kinrJself to con:ider my case  
sympathetically and take suitable action to include me 
in the Reviewd Select. List, .1994 and fix my seniority 
above Sri Chandramani debbarma IFS MT '990) at your 
ear'liest and in view of the order i.cJ by 1on 'ble 
CAT, c3uwahati dated 17.12.98 for which acL of your 
kindness, I shall ever rema.n grateful to you. 

Yours faithfully. 

Encic 	26 sheets as 	 (Gauri Ranoon Paul iFS) 
stated above. 	 Div isinai kc.rct Of ficer 

Workincj Pln )i.icion No.1 
Tripupa l  rgartala. 

Dated, Aartala, 	 . 	 . 
the 26th Feb'99 

Advance copy to 

The Secretary, Ministry of EnvirQnmert & ibrests, 
Government of mdi a, Paryavaran Dhavai . C89 Cotp 1 ex, 
Lodhi Road New Delhi 11000. 



Annexurè 3 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

OriQini Application NO. 240 of 1994. 

Date of Order 	This the 17th day of December, 1998. 

.Hor'bie Mr. Justice D.N. BaruaQ, Vice ° Chairmal3. 

Hon bie Shri G.L. Sancjiyni Administrative Meer.  

Shri 	Gourish Ranjan Paul 	DF 
present working as Wild Life Warden 
Sepahi jal a, West Tripura in addition to 
his earlier assigned as 	 Working 
Plan .DivisIon NOiI, Tripura, Agar'tala 	. 

- By Advocate Ir. S.K. Sharma 

- - versus 	. .. 

Union of India, represented by Hecretary 
to the Environment & Forests, Parya'iar'an 
Phavan, CGO C.ompje>, New Delhi 

2 	Ur- icn 	Public 	Service 	Cornmiss:ion , 
represented by the Chairman, LL.P.S.C, 
Dhoipur. House, Shah.jahan Road New Delhi. 

3. The State of Man ipr, represented by the  

Secretary,. Deptt. of Forest, Govt. of 
Man I pu r , I mph a 1 . . 

4 	The State of Tripura, rpresentd by the 
Secretary,. DepLt. of Forest, Govt. cf 
Tripura, Agartala.  

S.. Shri 	Subhendu 	Sekhar 	Das, . D.CF 

Vigi.ience, 	Office of 	the 
Tripura, Acjartaia. 

Shri 	Chandramani 	Dharma 	D.F.O. , 
S atanbari So..tth Trpura 	. 

7. Shri Prasenjit Bicwas, und 	suspension  

(Office 	of 	the 	P.C.C.F), 	Tripura, 
Açjartala. 	. 	. 

,8 	Shri Dhasish Chakraborty, .Divl. 	Mana'r 	. .., 
.Tripura Forest Dveioprnent & P1 ratth 
Corporation, Kurnarghat, North Tripura 	. 

:P 0  

Advocate Mr. S. Sartna, Addi., C.GS.C. 

ORDER 

- 	. 	 -•!I! 
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2 	Heard Mr. B(. Sharrna ç  : arned counE.elapparir'on 

behaLf of the Applicant fir, G. Sara 	1erhed AdI. 

COGS*C. appearing on behalf of the R pcnden-L NfJs. I 

& 2 and Mr. B.P.Kataki aed Evt. Advocate,. 

Tripur'a appearir-ig on behalf of the RespondEnt No. 6 

fir 	EK Sharma ubrni ts that the 	ppl ican't was 

urireasonabiY overlooked, He ouqht to have been 

appointment by promoton Further ,  subrniio.i of the 

learned counsel, for t h e cpp1 icant is triet tHe, 
Respondent Nos. 5, 6 1  7 and B were not eligible .fo' 

consideration for promotion under the ruls. esides, 

there were certain irreu1arjtes in, ftttr: of 

sd ect ion However, counsel for the Res;nndnts have 

refuted that any I rreguiari ties had occured. 	The •, 

application also does not di lose some'rnHerial facts. 

4. 	Mr. B.P 	Kataki 	Mr. 8'; Sarrna dispute 	the : 

submission 	of Mr. B.K. Sharma, They 	have 	also 

controverted the sta.emnto of th 'App:t ict by th 

'filing written statement-, 	 . 

5 	in the circumstances we feel tha tt will 

te o'pedien( and proper if thE matter is 	1 acJ 

ReEpoI1cjent NOs. 1 to 3 for tHir after 

considering the c:ae of the AlIao, There'orc .we 

dispose of this appi icatior (' on 'o those 

flesponoent, to Lflrader'H 	 --f 	. 	, 	r i A. 	and 

pass a reaoried orders. ,T'ç. (pUcant ffl;y 	'.1 	3 	I rdsf3 

I eprpceni a ion i 	in aI 	he poin t. wh 	cc r c 	rj to 

h m 	arc' 	n ece 4ary rJeei -  cii 	I T, 	uch 

• 	•\/' 	
'T, 



rresentation is filed wi thin three weeks to the 

Sec:retary to the Ministry of Envirohment &' Fo'ests, 

through proper channel from the date of receipt of the 

copy of the or'cier, the erretary shall dispose of the 

said representation as early as possible at any rate 

within a period 3 mdnths from the date of receipt of 

the representation of the Appl:icant Counsel for the 

ppi icant as• well as Respondent NO 6 make further 

prayer that at the time of disposal of the said 

representation they shouid be given a personal hearir.g. 

by giving a prior notice Hearing a prayed for may, be 

g3.VCfln 	

' • 

6. 	With the observations made above the appi 	icai;ion 

is disposed of. Considering the facts and circmstance 

of the case we, however, make no order, as to costs 

• 	 'Sd!-" VICE CHcIRM(N 
• 	 Cd!— NEMBER (tDMN) 

* 
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Annexure4 

OA No 240/94 of CAT Suttiahati 
G.R.Paul Vs Un:i.on of India 	Others 5  Salient po:ints 

1. Sr.i S.S.Das whose name appeared at Si No 1 in the 
select list of TFS 1994 and promoted to IS is not 
at all ci ig:ible. for' consideration' for appoin:men to 
IFS cadre pcst of Dy. Conservator of Forests as r S'i 
Das held post included in th Sate Fc:, rest: 5rvc 
only 4 years 2 months and 26 days as .or 	1i94 

-(wf 	610i989 to 1.1i994) as against 	the 
requisite S (eiç:jht) years of continuous f,ervice 
connetted with forestry 	 - 

The eliçib1 ity criteria was fixed by the F•t-atutcry . 

Rules-IFS (appointmmt by promotion) 	"gu1ation 

rties 1966 5  Section 5(2) of the Soy t.  of India anci • 

t h e Gdvt . of -Tripura has no poliJer to chançe - the 	' 

eiici.bility - criteria 	by way of • issuing 	any 

; certificate 	what 	so ever . in favour 	f 	any 

officer(s) 	who is holding a post having no nexUs 
with forcstry. 	 . 

The Supreme coL-'t of ndia in the civil appeal no. 

3982 of 1939 between Sri- B:indeswari Ram (Appi icant -) .  

Versus 

The State of Sihar and others (Respondents) related' 

to }3ihár Foiet Serv.ice 5  dci ivered the Judgment on 
199E39 as "Administrative order can not super-sde 
statutory 	Rul es 	It is settled law that 	the 	41 

provisions Of statutory rules can not he modified - - 

or ,  altered by Executive ordeis/Instr'uctibr 	and it, 

i 	only in their absence of statutory Ri].ers that - 

Executive instruct ions have relevance" By 

recommending the name -of Sri S.S. Das for pronotiori 

to IFS 5  the Gvt of Tripura, - the Govt of India and 
the' sclectcommittee violated the reQulation of 
IFfS(appoifltmeflt by promt.H:in) regultiofl l6 	- 

2 Th e Applicant held physically the post of DFO 
working plan-II was created by the Govt of Tr'ipura 
on August. 1985 and the some was encadred a-- IFS 

- cad-'e 	post of Dy 	n Coservator' s -f Fo res ts 	on 

221. J. 	 199n v i d e 0 F' 	and Tfl noitfcior daced 
22 Ii 1990w Thus the post f -DFO. Working PlanI I i 

ah IFS cdre post of Dy 	Conservator of Forests  
2211,1-990. TherafteP the Applicant 	is - 

continuouE-lY holding the postsof DFO5 - Training 

Division 	DFO 5  Kanchanpur - and DFO Work inQ - Plan 
I)iviin  -- I till date whic:h are all 1F9 cadre post 
and encadred on or before 22,111990 	Thus the 

Applicant is holding phyiral 1 the' IFS cadre F:ost of - 
Dy, CF cortirii.ously 	 17,292 and a t least. 

about 2(two) years earlier than all 	te1994... 	.. - 

selrc list cTcprs A 	n s 	e 4ppInn' 	 gned 

the duty of holding IF' c 	r.5t 	 CF aL Ieac t 

about 2 year earlrr,  thn all 	 rrr 	it 

o$f3cP15 5 	tt transprr thLi.tIrS sat+ 'pvt 	und 
---------------------------:-'• 

-• : 	 : 

p. 
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the Applicant to be more ef'icient than :all the 1994 
Select list pfficers and the service ca'ier of all 
the. 1994 select list officers are by far :infeior to 
the Applicants As per the IFS (Reculation of 
senior'ity). Rules 1960, sction 3 explanation 2, the 
Applicant is due to have the benefit of of fic.iatinQ 
in cadre post and the entire pariod. of offiLi etiri 
in -  cadre post (since -  17.292) will have to be 
couited towards senior"ity ançi fixation of year of 
aiiotrnent 

3. Sri C.M. Debbarma whose name appeared at Si No.2 in 
the select list 1994 was andeputat:ion to TTAADC 
w.e.f. 784 .  and initially went there on deputation 
for normal period of 3 years. He.rnarn3ed to continue 
ther'e for long period and ultimately the Fores, 
department, tripura vide letter No. 
F2(76)/For/Estt/85/759"-0 dated 31.1.91 t.sbserved 
that his (Sri Debbarma) return to the Forest 
department (parent Department) will help gain. 
required departmental experience1 for selection to 
IFS. Inspite of this -Sri Debbarma was not re:tieved 
by the TTAADC and thLs he cont:Lnued there till 
17.144 out side the EOrc?st Departmnt It is thus 
clear that though Sr':i. Debbarma had had no 
departmental experience required for hin to get 
prômot ion to IFS, ii is name was rcommended by the 
State 8ovt ii legally for romotion. to IFS and on 
thi illegal recommendation by the State Government 
the select- ist 1994 ws prepared. As Sri Debbarma 
had no departmental experience required for him to 
get promotion to IFS, e tas not. at all 
for.having been included in the select list 1994 for 
ultimate promot3.on to IFS. Thus the select comrnittee 
violtated the reguiatin S of IFS (appointment by 
promotion) Rgulat ion 1966, by- including Sri 
Debbarma in the seiec:t list 199V: 	. 

4. In. the TTAADC Sri Debbaria had to do only easy 4or:. 
of nou'tine nature for about 10 years and was never 
exposed to any hazards uni ike that of me remaining. 
in the Forest Department. In the TTAADC Sri Debbarma 
did only raising of plantations and. nursery work 
but no protection of Forests, no revenue -- cal I cot ion 
work, 	no confr'ontat ion with forest 	offenider';, 
encraachrs., poachers which I did remaining in the 
Foret department.  

"rh e TFDPC Ltd. is raising only .rubber p1anta::ion 
which is not a forestry crdp Rubber is a plantation - - - 
crop And is dealt under planat ion jabour, Act, ( 
not it all under Ind ia for'est:ry Act..) The post. of 
Divisional Man agr, TFDPC hav:ing no nexus with 
for'estr.y was held by B.S. Das for about 10 year's 
(9.2.80 to 5.10.89) and by Sri D Chakr-sborty whose 
name a5pea.rgd in the seleci.: list, for the .pericd - 
14.8.89 to October 1997. 	 - 

Sri P.iswas whse namz appeareci in the select list 
1994 was also posted agairs± ex--ca(ir'e post as, 
(3eneral Manager in the S.0 	S.T uorporatiofl w..e.f. 

 wKi  
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31590 	to 	19593 	This post in 	the 	said 

corporation is no way connected with forestry 
activity. The corporation is r'egistered under Co-

operative Societies Act (& not at all under IF). 
The only job/duty of the post of General I1anacer, 
SEC. & S.T CorporatiOfl.iS to arrange finance for 
conomic resettiemflt of S.0 	S.T popul ation who 
live below the poverty line which is 100 	a non- 

forestry work 	 . 	 . 

Thus the ACRES of the Applicant cannotbe compared 
with the ACR's of those aforesaid 4 officers whose 
name appeared in the 1994 select :list of TFS 

special 1ywhen pro(notion from subordinate skate 
Forest Service (SF8) to superior Forest Service 
(IFS) is considered and none of them was. Forest 
Officer during those period as per section 2 of the 

India Forest Act s  1927. 

S. The date of my promotiOn to IFS prepar'ed to ;  13.96 

by the Ministr'y of Environdteflt and Frets vide 
their ntificatiOfl No,F0701$/12/9 	S-Il 	cItedq' 

7,409 on the basis of 1995 sict list. E.ut Gvt.. 
of Tripura vide notification No. F.2(28)--'GA/94 dated 
6.2.96 of the Appointmeflt & Services Dep.rtmerVt : 
havingT marked a copy of the notificatiofl to the 

Secretary to the Govt. of India,. Ministry ,  of 

Envii'onrnent & Forests, appointed m in the IFS cadre 
post of Deput' Conservator of Forests for a period 
of 3 month. The Applicant assumed the charge of IFS 
cadre post of Dy. CF Knciianpur on 6.2.96 in 
pursuance of the, aforesaid order, but in reality I 

was physically holding the IFS cadre post nf Dy. CF 

continuouslY w. e f. 17.2.92. The period from 6.2.96' 
to 1,3.96 is about 1.5. months. As per the IFS 
(regulation of seniority) Ruis 1968, section 3, the 
Applicant is due to have the b'enefit of of'fici'ati1 

in cadre post. 	 . 

The ACFks obtained by the Applicant from the Forest 
Officers of the Forest Department Trpura 	are 

obtained by superior to that of Sri C.N. Debbrma 

him 	forn the Forest Officers of 
	he 	Forest 

Department tripi.ra till date or till 1993-94. 

ImmediatelY after illegal peparatiOfl of Select list 

1994, 	the 	Applicant 	suhmittfd 
	a 	detailed 

repr'esrmntatiofl to the Chief ScretarY, . Govt. Of 
'Tripura 'dated 28.10,1994 for jncluding my name in 

the 51ct 3*1st without hampering my.  . seniority 

which is yet to be disposed off. In reality the 
Govt. of Tripura commi tted seriouS n:sta. 	by 

cornmending the same of defendants at 81. No. 5, 6, 

7 and B for promotion t o  IFS as .elucida-'d above for 
which the Govt. of Tripura, has flothing A0 say. 
aga:i.nst my 'represefltati0i s:thmited on 23. 1094 and - -, 
this is the only reason for non disposal •of  y. 

representation till  

In 1990 vide order No.2(76)/FC)rtE5tt4922028  
dated 12,11.90 of the Forest departmerittriP.N' Sri* 

6. 

7, 

G. 

- 	 . 	 . 

- 
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C.f1. Debhar'm was reverted ii'om TTAADC and posted as 
WIldLife Warden 7rishn•a which is hot in IFS cadre 
post He did Join there ad ontinued as PO 	Forest 
TTAAE)C. Then again •vide - Foret Department 
not if Ic at. ion NO. F3 (34> /Foi/Estt-BO/3700-705 dated - 
22.9.93 Sri Debbarma as. pasted - as- "Attached 
CYfficer' in the off ié of DFO Bader which isYalso 
not an IFS cadre post. Whereas during the period 
many TFB officers, junior to Sri Debbarma ACF was 

• 	holding the IFS cadre post of Dt CF due to the 
shortage of TFS offic.rs present in the state 	From 

• 	 the above orders/position it is crystal like clear 
• that the Sovt of Tr'ipura did no find him (Sri 

Debbafma) -suitable to run the post of DFO (IFS cadre 
post) even aftr 13/14 years of service rendered by 
hi,rn, & on the other hand the (3ovt post$d the 
Applicant as DFO as erly as on 19B3 and the 
Applicant since then is discharging the dutie. and 
responsibilities of the post 6f DFO to the 'full 

- sat isf act ian of the authority till date. -- '•• • 

• 	 9. Besides 	the Chairman/Member UPSC the'otheA select 
committee members for making select 1:1st are 

I. 	'Chief Secretary, tripura. 

ii) 	PCCF, Tripura. 	 - 	 - 

iii> A NOminee of the 5.0.1 not below the. rank of 'Joint 
Secretary . 	 •• 	 - 	- 

But it is observed that the Chief Sec:tary, tripura 
and the nominee of the 801 did not attend - the 
sd. ection coMmittee meeting which prepared 1994 
select List of Tripra Forest Service Officers. As 
the -- mernb,rs as- enumtrted - in the schedule- of IFS.-
(Appointment by promotion) Regul at iOfls wer.é nc,t - 

present in the e.electicn committee meeting. - IFS- - 

(Appointmnt 	by 	P.romot ion) 	RegL .at&on •- 
regu.etion 3 framed for constit;ti0n of the 
cammi ttee to tiiake selection was viol ateci and the 
select list 1994 is not acceptable tb law. 

10. As per t- he, request of the E>ecut:ive Member ,  TTAADC, 
the Forest Deptt. Tripura pIeced the servicesof the -
Appi :ftent at the diposl of TTAADC. Before jOining 
in TTAADC on 17.1 ;9i as P.O. (Forest), the Applicant' 
was holding the charge of DFO, KanchanpLu' (an IFS 

- cadre pot of Dy.CF). Had the services of mine not 
placed at the council , my continuous off id ation in 
IFS c.:adre of D. CF would have been from 14.9.90 

- 

	

	int:eed of present 17.2.92. By not releasing Sri 
Debbarma from the past of P.O. -(Forist) even after 

- my joining there & i4s1ed of vigorous persuat.ion by 
- the Forest Depti. the TTAADC authority & Sri C.M. 

• 	Debharma 	made a clear cnspi racy againt 	- the 
• 	- • Applicant- so that the position of • ACtS of Sri 

• 	. 	Debbar'ma re-ma in higher than that of the Appi-ic:ant. 
(C3RPeul). 	• 	 - 	 . 	. . 	• 	ft 

- • • 	
. 	 Subit:teU by GourishRanien Paul, DFO, 28.999. 
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ii Shri JE. L.alhal. IFS (MT-79) joined in .TTAADC as PC) 
(Forest)•on 61193 as Oer the order of the appointment 
and services. Deptt tripura, No F: 14(5 )•eA/93 dt. 
4 11.93 and only to enable iTDC to disburse. the pay 
of IFS to the IFS officer Mr. Laihal the notification. 
No0 F 14(5)-GA/93 dt 41193 (a copy enclosed 
herewith) was issued0 Sri C.M. Debbarma has no relation 
1 ink with the noti ficatin This order has no strength 
for equating the post of P.O. (Forest) of TT(DC with 
the IFS cadre post of Dy. Cservator of Forests, nor 
the Govt. of Tripura. had .any intention t do that ani 
again the state Govt has no pdwer to do so. Has the 
state Govt. any intention to do that they would have 
approached Govt of Indi a for the same and. - the 

• Department Personnel and Training, GUI would have 
issued notification under the India Forest Ser'vice 
(Fixation of. Cadre strength) Regukation 1966. Sri 
Laihal IFS was in TTAADC for about one year only and - 
even after his joining in TTAADC, he was aio not 
appointed as Forest officer u/s 2 of Indian Forest • Act 
nL was not givei the Poers of Forest Officer u/s 72 of 
Indian Fr'st Act. The post of P.O. (fort) in TTADC 
was created in 1981 and since then except for one • year •' 
period of Mr. Lahal IFS, till date 3 state service 
officer were posted and all were very junior stat-a 
service officers includinq Sri C.M.debbarmd while they 
took ovr the rharc.je , whereas normally only JF3 officer 
and rarely senior state for'est service off i:ers are 

• 

	

	poted as D.F.O. in the Forest Department, Tripura as 
the posts of D.F)O. are IFS Cadre Pøst. 

•T h us the post of P.O. (Forest) TTAADC is not an IFS 
cadre post and was never equivalent also in the status 	

• 0 

and responsibilities to the IFS, cadre post of Dy. CF 
except for one year period (1993 1994) only and • th,at 
to in respect of pay only when Mr. .1 S. Lalhal IFS was 

• 	 pasted .there. 

Submitted by 
Enclo 	one sheet. 	 Gourish Ranj an Paul 

28.9.99 
DFO, CampHet'3 Dc ih i 

4. 	 . 

wft- 
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Annexure-'5 

/ 	No.F..14()-3A/93 
GOVERNMENT OF TPJPURA 

APPOINTMENT & SERVICES DEPARTMENT 

DATED, Arara].athe 4th November, 193.. 

NOTIFICATION 

in pub1ic interest, Governor of Tripura is pleased 

to declare under Rule 9(1) of the Intha Forest Service 

(Pay) R1es, 1968 that the post of Principal Officer 

(Fort) Tripura Tribal Areas Autonomous Distrct 

Council is equivalent in status and responsihi 1 ii es to 

the India Forest Service Cadre post, of Deputy 

Wnservatof of Forests (rianipur--Tripura Cadre) 

By Order of the Eovenor,. 
Sd/' (A..B..Deb Earma) 

Deputy 	Secretary 	to 	the 
Government of Tripura. 

Copy to : 

1.. Chi6f'SecretaYy 7  Tripura, Aqartala.. 
2, Chief Secretary, Manipu', :(mphai.. 	 - 

.. Secre'ary ,  to the Governor, Raj Shavan, Tripurä, 
Aarta1a 

4.. Ja:nt Secretary to the Chief Minister,. tripu.ra 

Offic' of all; Ministers/Minister of States l  Triura, 

6. Secretaryo the Govt. of India, Ministry of 
.nvj:ronment & Forests Paryavran Dhavan,. COO 
(..omp1ex , Lodhi Road, New Delhi 
Principal 	. 	Secretary/CommisSiQn0r5/S6CrerXeS 
Tripura, cartaia 
Chief Executive OfficeN (Forest), Tripura, Tribal 
Areas Autonomous District Uounci 1 	:.hmlc1r.-  Jirana 

West Trip.ura.. 
Account.nt General 	(A & E) Tripura, Aartala 
Finance Dep-tt.. (Estt.. Granch) Civil Sect.t. , Tripura.. 
Principal Chief Consrvator of.. Forest, Tripura, 

Forest Department, Tripura, Aartala.. 
A. rreasury Off?.cer, Acjartaia Tr?asu1y No.. 1 &2.. 
I.E.. Shri 	J.., Laihal, IFS (t'U-79), Dei..uty 1..onservator 

of farests, Tripura, Açiartal a.. 
16.. Perso7al file, 	 : 

Sd/ 	(AM F..Debbrma) 
Deputy Secretary to the Govt of Tripura.. 

.# 	I 
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(TO EE PUBL ISHEL) IN THE GAZETTE OF INDIA PAFT 11 
• 	 SECTION 3(1) 	 . 

N16016/6/90-AIs(11)--A 
• 	 . GovE?rrcfl?flt of India 
Ministry of Pr'sonnel, Public Grievances & Ferisions 

- 	Department of PrsonneI & Training ,  

New Delhi, the 22.1190 

NOTIFICATION 

GSR NO .......In exercise of the po;ers conferred 
by sub-section (i ) of Section 3 of the All India 
Services Act, 1951 (61 of Rules,) 1966, the Central 
Goverrment, in hereby makes fol lowing regulations 
further to amend the Indian Forest Service (Fixation of 
-Cadre Strength) regulations, 1966, namely  

(1) These regulations may be called the .Indian 
Forest Service (Fixation ofCadre StreriQth) 
Fourt mendmentr  RegL.iatipns, 1990. 

(2) They shall come into force on the date their' 
pub]. icticin in thi offic:iai Sazette 

In - the Sc:hedule to the Indian Forest Servire, 
(Fixatiofi of cadre Strength) RL:LatiorIs, 1966w, for the 
heading 'Manipur-Tripura 9  and the entries occurigg 
thereunder thp 'fol io'wincj shall be subsfituted , namely 

LEiUL1 	TRIP(.JRA 

1. Senior .Duty posts ii._tb,i_ .over 	rib (Man i3ur) 

Principal Chief Cons€Pvator of Forests 	 1 

Chief Conservator •f Forest 	(WIldlife 	 . .1 

..Chipf Conservator of Forests (General) 	. 

:;onservator of Fores 
 

Deputj Conservator of Forests 	 : 	. 7 

Deputy Conservator of Forests 
(Resourse Survey Division)  

Deputy Conservator of Forests (Wi1dlif) 	 I 

Deputy .-Conervator 6f Forests (Working Plan) 	2 

Deputy Conservator of Forests (oci al For'estry) 	I 

Deputy Conservator of Forests (Soil Concervat ion) 2 

Deputy Conservator of Forests (Headquarters) 	. • 1 	•. 

Deputy Conservtor of Forests 	• 	- 

• 	 •:. - 	
14 

• 	 ' '.-• 

• 	. 	 -.•4 



(Rear.ch Siiv:iculture 	. TPaining) 	 1 

Deputy Conservator of Forests ( Rubber) 	 I 

Seni or Dut 	ts under the St ate G nt(Ti'ipura) 

Principal Chief Conservatrof Foi'ests 	 1 

Chi.f Conservator of Forests 	 I 

Conservator of Forests 	 .3 

Deputy Conservator of Forests 	 9 

Deputy Conservator of Forests (Wildlife) 	 1 

Deputy Conservator of Forests (Workinç Plan) 	2 

Deputy Conservator of Forests (Headquarters) 	1 

Deputy Conervator of Forests (Research) 	 1 

• 	Deputy Conservator of Forests (Training) 	 1 

Deputy Conservator of Forests Planning & Developmentl 1. 

I)eputy Conservator of Forests (P1 anning & 	Social 

Forestry) 	 I 

Total • seri.or duty posts of Manipur & Tripura Cadre: 46 

2 Central Deputation Reserve @ 20/ of I a5ove 	9 
3 Posts to be fi lied by promotion in accordance 
- with rule 8 of the lndin 	Forests 	Srvice 

(Recruitment) Ruies 1966 t 	 18 
4 Posts to he f:i. 1 led by direct recruitment 	 37 
5 Deputation Reserve @ 25Y+ of 1 above 	 11 
6 Junior POsts 5  Leave Reserve & Train ing Reserve 	14 

Direct recruitment Posts 	62 
Promotion Posts 	 18 

• 	 Total Authorised Strength 	SO 

(CHANDRA PRAKASH) 
DESK OFFICER 
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NOTE 

The Principal 	reo(1atjoj-s 	were notjfj:d 	vith 
Notjfjcatjcn No 	/1/66-I5(Iv) dated 31.10,1966 as 	138R. NO. 1672 	in 	the Gazette of 	India-E>tPaordinary of 
31-10 ~ 1966 and 	Indian Foresi Srvj:e (F5.ttjjn 	of 	dre Strencth) 	Requl at ions. 	1966 	ha 	been amnded .de 
)'Jotifications çjiven 	below 

S.No. 	Notifjc.atjo,, 	No. Date of GSR No. 	Date of 
ptbIi'cat -  

tion ion 
1. 2. :3. 4. 5, 

 6/i/6-ji3(1v) 3110.44 1673 31.10.67 
 6/i/66-cIB(iv) 27.12.44 17 71'.67 
 6/1/66-AI3.( IV) 27,4.7 833 6.5 k 67 
 6/2/66--AIs(Iy) -  1.5.67 654 6.5.67 

5 6/2/66-AIS(IV) 	
- 55.67 689 1-3.6.67 

6. 6/6/68-AI3(Iv). 31.5.68 1433 8.6.68 
7.. 6/1/68-AIs(IV) 	

- 31.7.69 1887 9B.68 
 6 / 1 / 69-- I(Iv) 8.1,70 17.1,70 
 6/i/69-iso:v) 9.3.70 485 2.1.3.70 

 6/li/70-cus(Iv) 24.3.70 545 	•4.47O 
1.1. 6/6/70-AIS(IV) 30.9.70 1802 24.10.70 
12. 6/1/71-413(IV) 23.1.71 - 	 135 24..L71 
1. 6/1,/71-I9(IV)(j) 23.1.71. 136 24.1.71 

 6/36.70-AIs(Iv) 26.471 663  91.5.71 
 6/41/71-•AIs(IV)-- 20.1.72 45(E) 20.1.7 

is.. 6/41/71-AI3(iy).-c 21.1.72 -4.7(E) 20.1.72 
17. 6/417" 1 .1'--I(Iy)--D. 2Q.1..72 48E 20.1.72 
13. 6/36/72I3iIv) 	. 30.11'.72 478(E) 4.12,72 
19 6/48/72-AIS(I) 2.4.73 192(E) 2.4.73 

 6/59/72-A1S1y) 23,.6.73 321(E) 27,6,73 
 6/9/72-Is(:y). 103 391(E) 10..73 

22 6/59,7'AISIv I 	4 12 9. 2 74 
23 6/59/72-AISuV)  28 	(fl 2.2.74 
24., 6/5/72-IS(IV) 17 	74 '7 	(U) 17 	74 
2 , ... . 4/5/72-A]S(IV 7 74 n' 74 
26. 6/59/72-AIS (IV) 207•.74 812 3.8.74 

4.,. 	 .. 
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No. 2(Th)/For/Es;-B5/759-6O 
Eovernmnt of Tripura 

- 	Forest department 

• 	 Dated, Agartaiz., the 31 1.1991 

to 
The deputy Chief Executive Office.r,' 
Tripura tribal Area Autonomous District Council, 
Sweet Mahal Agarta'la 

Subject 	Proposal for revocation of tr 	fer order of 
Sri Chandrarnani Dch Barma, ACF deputed. th ADC 
as Principal Officer Forests) 

Sir 

I am d i r e c t e d to refer to ybr 	tter No. 7- 

2(12)/ADC/Estt/84/16247-51 dated 6.1i.90 on the subject 

/cited above and to state that Sri Chandramanj Debbar't 

CF is on deputation to TT1ADC.we.f. 	7M4. L 	has 

been thus on deputatior for the last .4' 	years ainst 

norma.l deputation perio6f 3 years. H 	repatri ation 

to the Deiartmeni; was considered" as pc:r Government 

pplicy,, S nec Sr,  i C II J)c 	ra has u 	m e enwt Ic 

became a seniu' 1tate Foreot Service flfirer, h 

irninedate repariion was consderd tc 	ay u gv 

him 	necessa' 	departiffental experierc.e which 	iil l 

• 	evntualiy hei him in promotion o IFS!elec iun Grade 

in du course. Further hisubtitut 	i GR 	Paul 

• 

S 	ACF has airCady joined in TTAADC. in viu of this, Sri 

Chandrainani Deb Bar'ma ACF i;ay please be 	as. 	to  

• • jOin his place of postinc :ndiately. 	
S 

Vow: j
.
i 	I y 

	

/ 	 y 

	

'6ov 	(.c Trpia' 
Copy to 

1). 	Th S 	Sec retry. to' the fovt = • o 
We]fare DepH. , trpw 	arteI 

S 	 - 	 • 	 -: -.7' / 
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FOR OFFICIAL USE ONLY 

TRIPURA FOREST DEVELOPMENT 
AND 

PLANTATION CORPORATION LIMITED 

(A GOVT. OF TRIPURA UNDERTAKING) 

Tel. Nc). 4763 
ANNUAL BUDGET FOR 1994--95 

PROJECT SCHEMES 	 : 	C. NEC SCHEMES 

Scheme No.1.1st Project Plantations: Scheme No.11. Dioscorea Project 
(Plantation and factory) 

Scheme No.2.2nd Project Plantations: Scheme No.14. DevIopment of 2nd 
phase Rubber P'ocessin 
FatPry and Setting Lip 

of;a Crump Rubber Fc-tor 
(Proposed) 

Scheme No.3.Developrnent of Human 	: 
Resources. 

Scheme No.4.Research & Development.: 

Scheme No.5.Trapping & Processing. 
(Sepahijala) 

Scheme No.6.Bio-Deversity Scheme 	: Scheme No.15. E<p.Cultivation of 
Aromatic Essential o 

Scheme No.10. Rubber Processinq 	 edible oil & high vali 
Factory Scheme at 	: 	 medicinal plant 
Takmacherra. 	 : 	 (Proposed) 

RESTABLISHMENT_SCHEMES 	 d WORLD BANK PRC)JE:CT 

Scheme No.7.A. Restablishment of Si: Scheme No.16, Raising of Rubber 
Families with Tribal 	: 	 Plantation under world 
welfare fund 	 1 	 Bank Scheme. 

Resettlement of ST : 
Families under Mini 
Water Shed Project. 

Restablishment of ST: 
Families with TTAADC : 
fund. 

Scheme No,8.Resettlement of SC 
families. 	 : 

Scheme No.9.Resett].ement at Warrenghari 

Scheme No.12. Plantation of Fuel wood 
and renewable energy. 

0 
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Scheme No.174 Replanting of older : 
plantation after disposal 
of old rubber trees. 

Scheme No.13. resettlement of tLmber: 
oustee Families. 

INDEX 

Si, No. 	Description 
From To 

1. Introduction. 1 S 
2. Scheme No.1. Maintenance of older 

rubber plantation 	(1st Pro i) 9 12 
3. Scheme No.2. Raising of new rubber 

plantation 	(Project-Il) 13 15 
4. Scheme No.3. Development of human 

resources. 16 
5. Scheme No.4. Research Development 

and publicity 17 - 

6. Scheme No.5. Tapping and processing 
at Sepahijala. IS 

7. Scheme No.6. Bio Diversity. 19 
B. Scheme No.7. Resettlement of ST families 

through rubber plantatibn 20 23 
9. Scheme No.9. Resettlement of SC families 

through rubber plantation. 24 
10. Scheme No.9. 	Shiftinq cfltivation for 

Resetti.Jhumia 	(ST) 	families. 25 
11; Scheme No.10, Main. of Latx Centrifuging 

factory and crepe Mill 	26 28 
12. Scheme No.11. Cultivation of Dioscorea 

floribunda :pin 	(NEC) 29 

13, Scheme No.12. Plan of fuelwood and renewable 
energy, 	 0 	

30 

Scheme No.13. Resettlement of Dumber oustoes 
familles. 	 31 

Scheme No.14. Dev. of Second phase rubber 
Processing factory and Setting 
up of a crumb Miii. 	 32 

Scheme No.15. Exp.cuitivation of Aromatic 
essential oil etc. (Proposed) 33 

Scheme No.16, Raising of rubber plan. under 
World Sank  Project, 	 34 

Scheme No.17. Replanting of older plan. 
after disposal of old rubber 

_ 	trees. 	 35. 

-- 
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ANNUAL BUDGET FOR THE YEAR 1994-95 OF TRIPURA FOREST 
DEVELOPMENT AND PLANTATION CORPORATION 

LIMITED : AGARTALA 

A GOVERNMENT OF TRIPURA UNDERTAKING) 

1. INTRODUCTION 

Tripura Forest Development & plantation Corporation 
Ltd. was registered under Companies Act on 26th March, 1976. 
The Corporation will enter its 18th year by 1994 with 
authorised capital of Rs. 10 crores and paid up capital of 
Rs. 758.02 laths (up to 31st March'93). With the maturity of 
some plantations raised under 1st Project and also taking 
into account the damacjes and losses caused to matured rubber 
plantations due to various factors there has been yet 
progressive increase in the yield of rubber and also towards 
income of the Corporation from sales proceeds which has 
crossed the limit of Rs. 3 Crores durinci 1993-94. It is, 
therefore, expected that during the current financial year 
this Corporation will be able to function mainly basing on 
its own resources with some marginal Government assistance. 
This year 1994-95 may therefore be reckoned as the pick up 
year for the Corporation to attain Self--sufficiency during 
the next 5 years or so. Apart from its project activities, 
this organisation has also been associated with 
implementation of a number of rubber linked resettlement 
schemes for SC and ST families and has contributed 
positively towards control of shifting cultivation and 
ecological restoration. 

TFDPC 	has 	also diversified 	its 	activities 	in 
implementation of a very important phyto--cheinical Project 
namely Cultivation of Dioscorea fioribunda and production of 
Diosgenin through NEC Scheme which is in its last phase of 
implementation. It is likely that the factory will be 
commissioner within October'94. It is also contemplated to 
diversify more activities under medical plant sectorz during 
the current year and also to continue with the extension of 
rubber plantation under its own project and resettlement 
schemes and World Bank project. The significant achievement 
so far made by TFDPC is the commissioning of the Latex 
Centrifuging factory during 1993-94. Honhle Chief Minister, 
tripura has kindly commissioned the Rubber Processing Unit 
onL 25.2.94. 

The 2nd Project of TFDPC for raising 10,000 ha. of 
rubber plantation is still pending due to non-clearance of 
land by the Forest department. However, since 1986-87 onward 
this Corporation took up raising of rubber plantations on 
small scale and also re-stdckincj of vacant areas of rubber 
plantations of it's 1st Project areas. 
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2 PHYSICAL ACHIEVEMENTS : 

The details of rubber plantations raised since 	1976-77 
are as below :- 

Year Area in ha : 	Area in ha : 	Total 
Project plantations.: resettlement: area 

plantations.: 

1 2 3 4 

1976-77 113.00 35.00 148.00 

1977-78 233.00 70.00 103.00 
1978-79 333.00 82.70 416.50 
1979-80 499.00 167.80 666.80 
1980-81 575.80 122.32 698.12 
1981-82 641.80 77.60 718.60 
198243 582.43 142.50 724.93 
1983-84 449.50 66.75 516.25 
1984-85 605.50 30.00 635.50 
1985-86 505.00 30.96 535.96 
1986-87 794.95 109.04 903.99 
1987-88 766.05 137.75 903.80 
1988-89 423.37 54.00 477.37 
1909-90 535,90 438.03 473.93 
1990-91 - 88.40 88.40 
1991-92 12.00 119.50 131.50 
1992-93 900 120.85 130.65 
1993-94 8.60 82.00 95.60 

11913.65 1989.20 9103.40 
Note 

In addition to 	ha. 	of rubber plantations raised by 
the Corporation, 451.66 ha, 	of rubber plantations raised 	by 
Forest Department dLlrincj the period 1963 to 1975 	are 	also 
under the manaqement of TFDPC Ltd. 
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GENERATION OF INTERNAL RESCUERS 

The internal resources cjenerated by the Corporation 
through the sale of rubbers, forest produces etc. are given 
below, he resources so generated have been ploughed back in 
the development programmes of the Corporation. 

Year : Rubber : 	Amouiit 	in lakhs of Rupees 

:Tlmher/ 	: Citronella 	: Others : 	Total 

:Firewood oil 

1 2 1 	 3 4 5 6 

1976-77 0.531 3.774 0.075 0.035 4.415 

1977-78 3.451 9.237 0.221 0.331 13.240 

1978-79 2.652 6.056 0.346 0.120 9.176 

1979-80 1.335 3.155 0.405 0.590 5.485 

1980-81 8.035 3.898 0.030 0.171 12.134 

1981-82 6.499 2.418 0.444 9.361 

1982-83 0.499 2.552 0.360 6.532 9.943 

1983-84 28.282 2.125  0. 016 0. 37 30.460 

1984-85 19.286 2.830 0.047 0.032 22.195 

1985-86 43.109 4.066 0.220 0.093 47.488 

1986-87 34.388 2.376 0.260 0.221 37.245 

1987-88 51.340 0.452 2.259 54.051 

1988-89 56.400 0.410 1.120 57.930 

1989-90 145.537 0.233 2.357 148.127 

1990-91 34.849 3.590 1.560 40.000 

1991-92 302.323 18.733 1.035 322.092 

1992-93 218.184 0.526 4.947 223.657 

1993-94 309.770 0.480 310,25 

(up to 
feb'94) ---------- -- - 

1266.470 66.913 1.980 21.884 1357.247 

RUBBER PRODUCTION 

The Yearwise position in rubber production is as beløw 

Year No. 	of block Production in MT 	Remarks 

1976-77 48.00 20.204 
1977-78 58.00 28.183 
1978-79 81.00 34.885 
1979-80 104.00 39.132 
1980-81 135.00 52.123 
1981-82 208.00 84.479 
1982-83 244.00 104.000 
1983-84 268.00 132.547 
1984-85 311.00 147.473 
1985-86 361.00 164.612 
1986-87 422,00 193.996 
1987-88 576.00 305.443 
1988-89 692.00 386.389 



1909-90 982.611 611.278. 
1990-91 1407.00 874.537 
1991-92 1258.00 800.000 
1992-93 1647.00 1178.000 
1993-94 1708.00 1059.000 
(up 	to 
feb'94) 

EMPLOYMENT_POTENTItL 

Rubber plantation is a labour intensive crope tAhich has  
helped in providing employment to large chunk of human force 
specially in rural areas on sustained basis. in totality it 
would not be any exageration to State that TFDPC Ltd. is 
the largest orqanisation in the State in providing 
employment to ST/SC wrkers on sustained basis round the 
year. 

The 	yearwise 	generation of mandyas 	in 	vario.ts 
developmental activities of TFDPC Ltd. is tabulated heloui- 

Year 	 Mandyas in lakhs 

1976-77 0.926 
1977-78 1.046 
1978-79 2.272 
1979-80 3.848 
1980-81 4.428 
1981-82 4.747 
1982-83 4.798 
1983-84 5.384 
1984-85 6.660 
1985-86 6.010 
1986-87 8.113 
1987-88 9.096 
1988-89 8.441 
1989-90 9.380 
1990-91 8.274 
1991-92 0.280 
1992-93 7.000 
1993-94 6.500 

6. LABOUR MANAGEMENT. 

The wage rates of various categories of workers works 
have been revised by the Government with effect from 
18.12.93 same has been implemented in the Corporation w.e.f, 
1.2.94 the arrears from 18.12.93 to 31.1.94 has not yet been 
Faid. This requir'es Rs. 3.50 iakhs as an additional 
expenditure. 	 - 

In addition to the present workers, some tec:hnicals, 
skilled workers have been engaged from the processing work 
for Latex Centrifuging factory and Crepe Mill at 
Takmacherra. 
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7. ORGANISATIONAL SET UP. 

A total of 240 No. of Officers and Staff belongs to 
Managing Director, technical and ministerial cadres are 
assist the ManaginQ Director in the various areas of 
administration at management. 

There are 6 Corporation Divisions and 65 	rubber 
plantations centres in this Corporation. 

S. CAPITAL_STRUCTURES: 

• The authorised capital of the Corporation is Rs. 10.00 
crores and details of equity contribution so far received 
are furnished below. n-'- 

Year Equity of Equity of Central Total 
State Sovt. Goverrthent. 

Rs. in 	lakhs 
1976-77 13.00 6.50 19.50 
1977-78 20,00 2.50 22.50 
1978-79 21.00 

- 21.00 
1979-80 10.00 20.50 30.50 
1 980-81 5.00  

- 5.00 
1981-82 5.00 

- 5.00 
1982-83 30.52 

- 30.52 
1983-84 40.00 

- 40.00 
1984-85 85,00 

- 85.00 
1985-86 75.00 

- 75.00 
1986-87 84.00 -- 84.00 
1987-88 80.00 

- 80.00 
1988-89 75.00 75.00 
1989-90 55.00 

- 55.00 
1990-91 50.00 

- 50.00 
1991-92 30.00 

- 30.00 
1992-93 50.00 

- 50.00 
1993-94 - - - 

728.52 29.50 	 758.02 

The balance 	sheet of the Corporation 	has been 	made 
ready 	Lip to 1991-92. 	The statutory Audience have completed 
the 	audit upt 	1984-85 is in 	progress. 	The provisional 
accumulated loss upto 1992-93 is Rs. 	295.43 lakhs only. 

• 	The yearwise details are as follows 	:- 

Year Loss Accumulated loss 
(unaudited) 

1983-84 8.06 22.32 
1984-85 1650 38.82 



, 0 - 
N 

	

1985-86 	 26.04 	 64.86 

	

1986-87 	29.92 	 94.78 

	

1987-88 	35.18 	 129.96 

	

1988-89 	43.82 	 173.78 

	

1989-90 	36.10 	 206.22 

	

1990-91 	 39.76 	 245.98 

	

191-92 	 19.93 	 265.91 

	

1992-93 	29.52 	 295.43 

284.83 
The Corporation has taken Rs. 314.070 lakhE from the 

Nationalised Banks on medium term loan under NABARDS re-
finance Scheme. 

The Corporation has so far made repayment of loan 
amountinQ to Rs. 108.29 lakhs. 

The yearwise payment was as tinder :- 

1987-88 Rs. 10.29 lakhs 
1988-89 Rs, 21.00 lakhs 
1989-90 Rs. 30.00 lakhs 
1990-91 -- 
1991-92 Rs, 30.0 lakhs 
1992-93 -- 
1993-94 Rs. 10.00 lakhs 	(upto Jan94) 

Rs. 108.29 Lakhs 

The Balance-Sheet of the Corporation has been made 
ready upto 1991-92. The audit of accounts has been completed 
upto 1984-85, and the audit of 1985-86 is on verqe of 
completion. 

The provisional Balance-Sheet for 1992-93 is appended 
below - 

The 	office of the c:orporation as on 31.3.1993 
is balance sheet as at 31 .3.93 

pp1icationof Fund 
Fixed Assetes 
Current Assets 
Loans & Advance 
Accumulated Loss 

Amount in Lakhs 
Rs. 758.02 
Rs. 314.07 
Rs. 240.90 
Rs. 486.76 

Totai-Rs. 1799.75 

Amount in Lakhs 
Rs. 1177.50 
Rs. 324.88 
Rs. 1.94 
Rs. 295,43 

Total -- Rs. 1799.75 

Sources of Fund 
Share Capital 
Secured Loan 
Accured Interest 
Current Liabilities 
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TRIPURA FOREST DEVELOPMENT AND PLANTATION 
CORPORATION L IMITED 

I(tJNJABAN : Af3ARTALA 

FINANCIAL RE(JiREMENT FOR 1994-95 

A. PROJECT SCHEMES 

SI. No. 	Name of the scheme Scheme No. Amount in lakhs 

01. 1st Project Plantation Scheme No. 1 389.25 
02. 2nd Project Plantation Scheme No, 2 93.25 
03. Development of Human Scheme No. 3 0.95 

Resources  
04. Research Development Schene No. 4 2.75 

and Publicity 
05. Tapping, Processing at Scheme No. 5 3.97 

Sepahijala 
06. Bio-Deversity Scheme Scheme No. 6 5.00 
07. Rubber Processing Factory Scheme No.10 75.72 

at Takmacherra 
08. Re-planting of older Scheme No.17 5.00 

plantation after disposal 
of old rubber trees 

575.89 

B. GOVERNMENT SCHEMES 
 Re--settlement of S.T. 	Scheme No. 7A 42.67 

families with tribal Welfare 
 Re-settlement of S.T. 	Scheme No. 713 11.13 

Families under Mini-Water- 
Shed Project 
Resettlement of S.T. 	 Scheme No. 7C 17.17 
Families with TTAADC Fund 
resettlement of SC families Scheme No. S 15.61 

ii. Re-settlement at 	 Scheme No. 9 2.84 
War-renqbari 

12. Plantation of F;uelwod 	Scheme No. 12 15,00 
and Energy 

13. Resettlement of Dumber 	Scheme No. 13 3.67 
Oustee families 

108.09 

C. 

Dioscorea Project 	 Scheme No. 11 	32.36 
Development of Second 	Scheme No. 14 	225.25 
phase Rubber Processing 
Factory and Crumb Mill 
Experimental Cultivation Scheme No. 15 	5.00 
of Aromatic essential oil 
edible oil, high value 

QSjS0 
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medical plant. 
262.61 

D. WORLD RANK PROJECT 

17. Raisincj of Rubber plantation Scheme No.16 	 3.50 
Under World Eank Scheme 	 -- 

3.50 

TOTAL_REQUIREMENT OF FUNDIN 1994-95 

Corporation own schemes 	 -- 	 575.89 lakhs 

Resettlement Scheme 	 -- 	 108.09 lakhs 

N. E. C. 	Schemes 	 -- 	 262.61 lakhs 

World Bank Schemes 
	

3.50 lakhs 

TOtal 	950.09 Laths 

The total requirement of fund for implementation of 
Corporations own schemes as would be evident from the above 
statement 'is to' the tune of Rs. 575.89 iakhs. The said 
amount will be met from the internal qeneration of fund 
through disposal of rubber. Besides it is expected that some 
fund will come from Govt. by way of equity contribution. 

The anticipated flow of fund for implementation of work 
programme of TFDPC during 1994-95 can be enumerated as 
be low - 

Expected Sale Proceeds from sale 	Rs. 380.00 laths 
Rubr 

Expected sale proceeds of Latex 	Rs. 84.00 laths 
Concent rate 

State Governm ent Equity 	 Rs. 50.00 lakhs 
Contribution 

Subsidy from Rubber Board. 	 Rs. 10.00 lakhs 

Rs. 524.50 Laths. 

The deficit is to the extent of Rs. 51.39 laths is to 
met by taking Bank Loan and by reducing unproductive 
expenditure in various areas of the Corporation. 

mom 

4 
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ANNIJAL BUDGET FOR 1994-95 OF TRIPURA FOREST 
DEVELOPMENT AND PLANTATION CORPORATION LTD. 

(A GOVT. OF TFIPURA UNDERTAKING) 

SCHEME NO. 1 1st PROJECT PLANTATIONS 

INTRODUCTION 

This is a continuing scheme for maintenance of older 
plantations & for tapping and processing of rubber from 1st 
project plantation areas. 

BjiL d e_s c r ijflpq 
Against target of 5ø3ø hectare to he raised with rubber 

from 1976-77 to 1985-86, the actual physical achievement was 
4534 ha. 26 rubber plantation centres were established till 
March, 1986 alongwith infrastructural development of roads, 
Water areas etc. It is recessary to mentioned here that due 
to reasons beyond control of the organisation such as 
e>tremists activities, destruction of plantation by the 
motivated persons, uncontrolled grazing, -fire, due to 

physical harassment to supervisory staff and similar other' 
factors 1897 hectare rubber plantation have been lost to 
TFDPC Ltd. during that period and reported to Fioard of 
Directors. An action programme for 9radual restocking of the 
damaged areas has also been taken within the resources 
available alongwith other maintenance work. 

The main object of the scheme is to maximise the 
production of rubber from the available older plantations 
under tapping alonywith improvement in the per ha hield 
rubber by way of intensive management & control. 

Physical_raiL 

The physical target of the scheme during 1994-95 is as 

below 

Cost of establishment 
The major cost of establishment of the Corporation 
is borne under the Scheme. 

Cost of admiristrative and office expenses. 

Maintenance 	of 5,363.46 	ha. 	of 	rubber 
plantations alongwith manuring, fencing and fire 
protection. To meet different requirements for 
operating 1800 number of tapping blocks for rubber 
production. 

Providing of various amenities to plantation 
workers under plantation workers under Plantation 
Act. 

Construction of 2 number SmoI:e Houses, 2 No. of 
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Processing shed, 2 No. of puc:ca ge-down and 2 
rm(mber of masonry R.C.C. Ring Well. 

vi. Construction 	of 	5 Km. of new 	roads 	and 
• 	 maintenance of 30 Km. of old roads. 

Financial outlay during 1994-95 	As per details 
• below:- 

Items 	 Cap. expdt.. Rev.expdt. 
(Rs.. in 	lakhs) 

A. ESTABLISHME1T 
Salaries -- 70,00 

Wages of daily rated 
Workers/contractual 
Workers. --- 2.15 

Overtime, Honorarium -- 0.10 

Traveling expenses 	 -- 2.50 

Medical 	reimbursement -- 0.10 

Contribution to 
employees P.P. -- 4.20 

Contribution to family 
pension -- 0.20 

B. Contribution to EDDI -- 3.00 

• 	9. 	Leave Travel 	concession --- 1.50 

• 	10.Training and Seminar -- 0.25 

11.}3onus to employees -- 1.80 

12.Rewards -- 0.10 

13.Payment of gratuity -- 0.10 

14. 	Loans and advances -- 
Festival 	advance 0.50 
Misc. 	advance 0.15 
House building advance 1.00 

1.65 86.00 



I 

V.  clv 

B. ADMINISTRATIVE AND 
OFFICE_EXPENSES 

 Furniture 	 0.30 

 Office equipment 	 0.50 

 Bicycle and maintenance 	0.08 

 Books and journals 	 -- 0.10 

 Printing of forms, 	registers 
and stationery. 1.50 

 Postage stumps 	 -- 0.20 

 Rent for office bldg. 0.75 

S. Audit fees 	 --- 0.10 

9. Publicity and advertisement -- 0.20 

10.Leqal charges and stamp duty - 0.10 

11.Inspection/charges (EOF/FPP) - 0.05 

 Electric charges 	 --- 0.20 

 Telephone charges 	 -- 0.75 

 Insurance 	including.that of 
rubber plants 	 -- 2.50 

 Uniforms to employees 	- 0.80 

 medicines to the ti,orkers 0.30 

 Entertainment expenses 0.25 

 Misc.office contingency 	-- 0.25 

0,88 8.05 
C. VEHICLE 

Purchase of one new 	2.50 	 -- 
car for Managing Director 

Repair and maintenance 
of vehicles 	 -- 	 2.00 

Hiring of one private 
vehicle for Division 	-- 	 1.00 

Cost of P.O.L. 	 -- 	 2.00 



J 
t 	I 

01~~ 

- 14 - 

5, Insurance/Road Tax 	 0.15 

2.50 	 5.15 

D. PLANTATIONS 

Maintenance of rubber,  
plantations 4551.8 ha 
(1968 to 1985) 

Cost of chemical fertilizer 

Cost of PP chemicals 

Cost of plant and machinery 

Cost of purchase of seeds 

Maintenance of terrain 

rubber plantations. 

Wages of 70 numbeT's of 
protection squads and fire 
watchers. 

Mtce. of orcnards/coconut 
plantations/black pepper 
plan tat ions. 

96 	Bonus to workers 

Payment of leave wages/ 
sick leave wages/ maternity. 
leave wages/ to the workers. 

Supply of woolen jersery 
to the workers. 

Supply of sport goods. 

11.65 

E. TAPPING AND RUBBER PRODUCTION 

wages of tapper for operating 
2000 blocks. 

wages of proceeding workers in 
23 centres. 

Incentive payment to tappers. 

Supply of woolen jumpers/ 
hunting shoes/gum boots and 
hand, gloves to processing workers 

1.50 

5.70 

0.20 

12.00 

2.00 

8 . 50   

0.25 

47 . 15 

91.00 

12.00 

5.00 

1 . 50 

25.00 

10.00 

8.75 	 -- 

0.80 

0.10 



- 15 - 

Wages of 35 number of tapping" 

cum_processiflg supervisors. 	 - 	 7.60 

Training of 100 workerS tappers 	-- 	 2.27 

Wages of 30 DRW as Night Guards 

in production centre. 	
-- 	 2.80 

B. 	Purchase of 6000 Kgs 3.00 

Formic acid 	
3.00 	- 

9. 	Purchase of spouts, cup, hanger, 

paints, chalk powder 	 2.80 	- 

io. purchase of 5000 no. Alu.cup and 
1,00,000 No. plastic cups 	 3.50 	- 

ii, Purchase of roller machines and 

maintenance of old machines. 	 1.25 	- 

Purchase of buckets & miscellaneous 
items for rubber productions. 	1.50 	- 

Carrying of rubbers, loading and 
unloading to Central go-down from 

production centres. 	
- 	 1.50 

Purchase of firewood for smoke houses - 	 5.50 

15 purchase of Latex from ST benefic:iaries 

and provide qrowerS. 	
-- 	 30.00 

12.05 159.17 

F. MINOR WORKS 

ConstructiOn of 2 No. of smoke 
house and 2 No. of processing shed 	5.00 	- 

ConstructiOn of 2 No. of pucca 

go-downs 	
3.00 	- 

Construction of 2 No. of masonry 

RCC Ringwell 
. 	 1.00 	- 

Mtce. of staff r/Go-dotiJflS/Sm0ke 

house/ProceSSlflQ shed Labour 
barracks/Rest sheds. 	

- 	 5.00 

ConstructiOn of 5 Km. of new roads 
& mtce. of 25 Km. of old roads 	 2.00 	- 

Effluent treatment tanks to rubber 

processing centres. 	
1.50 	- 

, 

t~' 
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7 	Water supply to rubber processing 
centres 0.50 

S. Construction of office and qtr.complex 
in corporations own ianth 

At Kun j ab an 1.00  
At Chandbari rubber  Board cornple> 	3.00 

17.00  B.00 

ABSTRACT OF EXPENDITURE UNDER SCHEME NO, 1 

S. No. Head of Account 	Cap.expt. Rev.expd5 Total 
1. A. establishment 1.65 86.00 87.65 
2. B. Administration 0.88 88.05 8.93 
3. C. Vehicle 2.50 5.15 7.65 
4. D. Plantations 11.65 47,15 58.80 
5. E. Rubber production 12.05 159.17 171.22 
6. F. Minor works 17,00 8.00 25.00 
7. G. Refund of Bank loan 30.00 30.00 

45.73 343.52 389.25 



_1% 
	 0 

17 - 

TRIPURA FOREST DEV. & PLANTN. CORPN. LTD 
KUNJAEAN : AGARTALA. 

SCHEME NO. 2 2ND_PROJECT PLANTATIONS. 

INTRODUCTION 

Tripura has already been identified as a rubber growing 
State next to kerela. But the potential on raising rubber 
plantation in the State has not been totally expored. Rubber 
Board advocates a target of 1.00 lakh he. to he brought 
under rubber plantation. There are about 2.00 iakhs ha. of 
vacant degraded areas partly declared as forest and partly 
as Government land or ailottd land to Tri.bals/SC families 
which are hither to remaining un-productive and unutilised 
having no contribution to the States economy. The present 
level of development with rubber plantations under Govt. and 
non Govt. sector up to 1992-93 is to the tune of 18,000 ha. 
approximately of which about 60/i achievement has been made 
by TFDPC. A sieable area of these plantations have already 
damaged (1897 ha.) and due to first generation of this crope 
with comparatively low yielding strains the average general 
label productivity of rubber (700 kg/ha) is still below the 
national average. But instances are there that certain new 
plantation areas are indicating productivity trend better 
then traditional rubber growing areas, thus clearly showing 
a higher potential of econofnic return. According to World 
Bank experts, Tripura can a surplus State, if the available 
natural resources are brought under effective and improved 
production system. Therefore, the achievements so for made 
in the rubber plantation sector can not be considered to be 
an end of all, but only a beginning for a prosperity 
conceived second project which apart from commercial 
consideration will contribute effectively toi'tards Socio-
economic upiiftment of the age old tribal economy and over 
all development of the State. 

It has been therefore, conceived to lunch the 2nd 
project of raising 10,000 hectare of rubber plantation in 
the State taking into consideration the failure and other 
short coming of the 1st Project. A beginning was already 
made for the 2nd Project plantation with approval of the 
State Government and 2542.07 he. of plantation has been 
raised till enforcement of Forest Conservation Act. 

The main objective of the Scheme is to start the 2nd 
project in full swing after revision of the Scheme with 
institutional finance and to carry out maintenance of the 
plantations so far raised. 

2. BRIEF DESCRIPTION OF THE SCHEME 

The following physical achievements have been achieved 
from 1986-87 to 1992-93 without availing any hank loan and 
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with Corpor'ations own resources. 

1986-87 794.95 ha. 
1987-88 766.05 ha. 
1988-89 423.37 ha. 
1989-90 535.90 ha, 
1990-91 - 

1991-92 12.00 ha. 
1992-93 9.80 ha. 

2542.07 ha. 

Besides, restockinci of older plantation over 765.95 
areas has also been done durinçj 1986-87 to 1992-93, 

3. PHYSICAL TARGET 

Physical target is fixed as be].ow 

i). Cost of establishment of staffs. 

Cost of administrative expenses. 

Creation of 100 ha. 1994 rubber 	plantation 
including restocking. 

Raising 1,500 number of seeding nursery beds. 

Raising of 30,000 number of polythene nursery 
beds, 

Construction and maintenance of staff quarters, 
labour barracks. 

Construction 	of 	5 km. of new 	roads 	and 
maintenance of 15 km. of old roads. 

4. FINANCIAL OUTLAY DURING 1994-99 Rs. 88.45 iakhs as per 

details given below. 

Items 	 Cap.expdt. 	Rev.expdt. 
(Rs. in lakhs) 

A. ESIABLISHMENT : 

 Salaries 7.00 
 Wages of daily rated 

workers/par'ttime workers 0.50 
 Overtime/Honorarjim 0.55 
 Traveling expenses 0.50 
 Medical 	reimbursement 0.50 
 1..eave Travel 	Concession 0.05 
 Bonus to employees 0.70 
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8. Loans and advance 
Festival advance 
Misc.advance 

B. ADMINISTRATIVE AND OFFICE_EXPENSES 

1 Furniture 0.15 

 Office equipment 0.20 

 Bicycle 0.10 

 Books and Journals 0.10 

 Printing of Forms! 
Registers/Stationery 0.50 

 Uniforms to empicyees 0.20 

7 Rent for Office bldg. 0.25 

B. Electric charges 0.05 

 Telephone 0.10 

 Medicine 0.10 

 Misc.Office conti;ngency 0.25 

2.00 

VEHICLE 

0.50 
0.05 

8.55 

Repair & Maintenance 
of vehicle. 
	 1.00 

Hiring charge of one 
vehicle for Division 

	
0.75 

Cost of P.O.L. 
	 1.50 

Road Tax/Insurance 
	

0.15 

3.40 

b. PLANTATIONS : 

Preliminary for raising 100 ha. of 

1995 rubber plantations including 
restocking. 

Creation & maintenance of 82,22 ha. 
of 1994 rubber plantations including 
restocking. 

Maintenance of 3307 ha of 1986 to 
1992 rubber plantations including 
restocked. 

1.50 

4.50 

36.30 

Vacancy filling with 
polybag plants. 

Providing 	of 	new 
maintenance of old fei 
ha. 

Maintenance of 53.000  

25,000 No. of 
1.00 

fencing 	and 
iced areas-2000 

2.00  

ha. of Budwood 
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plants. 0.60 

7. Budgrafting :f3,50 number 0.90 

B. Creating 	& maintenance of 2500 	No. 

of 1993 rubber seeding nursery. 1.25 

 Maintenance of 3000 No. of 1992 	and 

91 	seedling nursery. 0.60 

 Raising 	of 	ii akh number of 	1993 

polybag nursery. 2.00 

ii. Cost of chemical 	fertilizers. 7.00 

 Cost of P.P. 	chemicals. 0.50 

 Cost 	of 2 MT of polythine bags 	and 

0.5 MI of polythene tape. 1.60 

 Cost 	of 	collection 	of 	50 	lakhs 

rubber seeds. 0,75 

 Wages 	of 	30 number 	of 	protection 

squad & 10 No. of Night Guard. 3.30 

 Bonus to workers. 2.50 

 Payment 	of 	leave 	with 	wages/sick 

leave 	wages/maternity 	1 cave 	with 

wag e s to the work e r s. 3.00  

69.30 

E. MINOR WORKS. 

 Construction 	of 	4 	set 	of 	staff 

quarters with kitchen/latrine. 3.00 

 Construction 	of 	4 	set 	of 	labour 

barracka. 1,00' 

 Maintenance 	of 	office/GIrs/LaboLlr 

barrack/rest sheds. 2.00 

 Construction 	of 5 km. new road 	and 

maintenance of 15 km. 	old road. 4,00 

10.00  

ABSTRACT_OF EXPENDITURE IN SCHEmE NO. 2. 

S.No. Head of Account 	Cap.expd. Rev.e<pdt. Total 
(:R s 	in lakhs) 
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1.. A. Establishment 8.55 
2. B. Administrative 2.00 
3. C. Vehicle 3.40 
4. D. Plantation 69.30 
5. Ei Minor works 10.00 
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- 

8.55 
2.00 

3.40 
69.30 
10.00 

93.25 

TRIPURA FOREST DEVELOPMENT AND PLANTATION 
CORPORATION LIMITED 

K(JNJABAN 	AGARTALA 

SCHEME NO. 3 

Name of the Scheme ; Development of Human Resources, 

INTRODUCTION 	:: Apart from the land, water, manuarces, 	V 

irriqatior etc. considered as valuable 
imputs for success of any plantations 
project, the human resources can never 
be considered less and infact 
contributes to a major imput for any 
project. Improvement of human 
resources is therefore as important as 
improved seeds and other imputs may be 
considered irrelevant without a proper 
technical qualified trained human 
resources, 

Physical Targets for 
1994-95 	 During the period the following 

categories of personneis will 
he trained. 

Corporation Ranger 	 1 No. 
Corporation Forester 	3 Nos. 
Project Guards 	 2 Nos. 
Ministerial Staff in 
Accounts Training 	 2 Nos. 
Divisional Manaqers tobe sent 
for training with Rubber E{o a rd 
and rubber based Industr ies 2 Nos. 

Financial Targets 	Financa1Outlaydurg99495 
(0.95 lakhs as per details below) 

(Rs. in lakhs) 
Rangers Training 	... 	 ... 0.25 
Forestry's Training 	... 	 .... 0.20 
Project Guards Training ... 0.10 

Ministerial Staff Training.,. 0.10 
Divisional Managers Training.. 0.15 
Seminars 	 ... 	

... 0.10 
Contingent Exp. 	. .. 	 ... 0.05 

0.95 
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OFFICE O,i1iE MANAGING DIRECTOR 
:FRIPuRA FORVYJ DVELOPMENT AND PLANTATION 

CORPORATION LIMITED; 
KUNJABAN : AGARTALA 

Name of theSchemths : Research Development and publicity 

Intradution 

	

	: It is said that research is the 
back-hone of development and is the 
most important indication factor to 
perceive 	and conceive the 	actual 
development levels being achieved from 

/ 	 time to time. / / 
No achievements through Research & 

Development is of any use unless made 
practicable and field oriented for 
which publicity is must. This scheme 
therefore is essential for any 
development project. 

03) Financial 
1994-95 

2,75 lakhs 

i) 

 

 
vi> 

Jutlay during 

as per details below. 

Tools and chemical for. 
various experiments 
Field work Expenses 
Books and periodical 
Part icipat ion 
National/State/Block 
Exhibitions 
Installation of a Computer 
Installation of a FAX 

(Arnt. in lakhs) 

.. 0.15 
0.10 

.. 0.10 
in 

level 
0,75 	/ 

._ 0.90 / 
0.75 

•, 

2.75 

/ 
/ 

/ 
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TRIPURA FOREST DEV. & PLANT.CORPORATION LTD. 
KUNJABAN : AGARTALA 

SCHEME NO. 5 TAPPING AND PROCESSING AT SEPAH1JALA 

BRIEF DESCRIPTION OF 
THE 	SCHEME. Tripura Forest 	Development and 

Pianttion Corporation 	Limited was 
handed 	over 	36 	ha. 	of rubber 
plantations ' 	 raised 	by Forest 
Department at 	Sepahijala 	for its 
management. Such plantations are under 
tapping for rubber production. 

FINALLY OUTLAY FOR 1994-95 
(Rs. 	in 	lakhs) 

I. Wages of 19 tappers for operation 
of 38 blocks, 1.75 

Wages of 5 processing workers. 	 0.50 

Wages of one T.C.P.S. and one 
D.R.W. Night Guard, 	 0.50 

Incentive to tappers. 	 0.10 

Bonus/leave with wages etc. to 
workers. 	 0.10 

6, Cbst of tapping materials. 	 0.10 

7. Cost Of fuel for smoke house, 	 0.12 

B. Maintenance of plantations. 	 0,20 

9. Cost of chemical fertilizers. 	 0.50 

Maintenance of smoke house and 
processinçç shed. 	 0.25 

Office contingency. 	 0.05 

3.97 iakhs 
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TRIPURA FOREST DEV. & PLANT.CORPORATION LTD. 
'KUNJABAN 	GARTALA 

SCHEME NO. 6 : BLOI)IVERSiTY_SCHEME. 

The Scheme envisages diversification of production 
basing on the soil and climate factors and depending on 

the prevailing conditions of the availability of labour, 

necessity of resource mobilisatian, marketing possibilities. 
Rubber is an example of successful bio--diver'sity in Tripura. 

Similarly, the recently introduced medicinal crope of 
Dioscorea florihunda has also been brought under the same 

capacity.. 

Tripura is endowed with beautiful climate and fertile 
soil and well-distribution rain-falls. A number of growing 
population, mainly, the workers is in need of employment and 
engagement and above all, the proximity of the State from 
consumption market. According to expert opinion, if proper 
and 'improved technology is adopted and the correct type of 
projects are selected for implementation, mainly, in respect 
of growing on the soil, the State can harvest so much 
resources from Eastern Recjion.. So, there is a great scope 
for exploring different crops of medicinal as well as of 
plantations and also of plantations and also of 
floriculture, acquicuiture etc. in the State under blo-
diversification. It is intended to have trial of the 
following diversified crops 

1. Medicinal crop like Isabgul.. 

2.. Intercropping of rubber plantations with Pineapple, 

Dioscorea and Eanana. 

Cultivation of black peper, cinamo etc. 

Pisciculturo with available local varieties in the 
water areas of rubber plantations. 

i. Prawn culture in shal lot' water.. 

.A token provision of Rs. 5.00 iakhs may he earmarked 
under the Scheme.. 
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Tripura 	Forest Development And Plantation 
Corporation Limited 

SCHEME: NO. - 7 

Name of the Scheme 	Re-settlement of S.T.Families 
through Rubber Plantation. 

Drief Description of 
the Scheme 	 : The Scheme is a continuing one 

for resettlement of s.T. families with 
Rubber plantation with total financial 
sanction of the Government. With the 
success of rubber linked resettlement 
of the ST families at Warrengbari, 
Padmanagar and Karrangicherra etc. 
there has been greater demand for 
similar reettiement and more 
recommendation are being received by 
the corporation from the local leaders 
and village Pradhans for taking up one 
such rubber linl.::ed resettlement scheme 
in their area. So long, the trihals 
have been tried in a number of 
resettlement schemes with varying 
degrees of financial involvement, but 
for non-acceptance of those schemes by 
the tribals and for no root formation 
of those families with the soil, the 
schemes have been more or less, 
unsuccessful, The Government now even 
approves raising of rubber plantation 
over the vacant un-utiljsed tilla 
lands earlier allotted under Jhumia 
resettlement purpose, but bearing no 
successful crop pattern. The 
beneficial areas are intended tobe 
closely associated with the rubber 
production from the beginning so that 
they turn out to he the expert 
plantation workers by the time that 
the nature plantations are ready for 
tapping. The novelty of the scheme is 
that not only it generates engagement 
for the rural masses but the post 
outstanding contr'ihut ion is the 
generation of valuable intermediate 
resources in the form of latex being 
tapped from 7th year onwards. It is 
expended that the momentum of the 
scheme will gain gradually and the 
opening of such centres for rubber 
linked resettlement by the 



Qvc)  

3' 

- 26 - 

corporation, 	will 	also 	develop 

considerably. 	At present, 	it 	is 

intended to resettle 100 hectare. 

The rubber linked re-settlement of 

Trlbals are intended to be done after 
utiiisatiafl of the following 

department finance - 

01) Tribal Welfare Department. 

Horticulture Department. 

Tripura Tribal Autonomous District 

Council 	(TTAADC) 

The physical 	and financial 	target for 1994 -95 under the 

three category of schemes are as beiot, 	- 

A. 	Sch 	 No.  

Physical 	and 	financial 	outlay 	for 	1994-95 of 

resettlement 	scheme 	of 	ST 	families 	
based 	on rubber 

plantations 	out 	of fund to be provided by 	
Tribal Welfare 

Department. 

i. 	Preliminaries for raising 	100 hec of 
	(Rs. 	in laths) 

1995 rubber, plantation. 	 2.50 

Creation and maintenance of 50 hec 	of 

1994 rubber plantation. 	 3.78 

Ilaintenance 	of 	880 	hec. 	of 	older 

rubber 	plantations 	with 	weeciings, 

fertilisers 	application, 	firelines, 

vacaflcy filling, 	fencing 	etc. 	 16.50 

Raising 	of 500 beds of 	1994 	nursery 

maintenance 	of 1000 	beds 	of 	old 

nursery, 	maintenance of 20,000 no 	of 

budwod 	mother 	plants 	and 	1.00 

lakh 	number 	of 	bud-cjraftinc,. 	.75 

Raising of 50,000 number of polybag 

nursery 	plants including cost 	of 

polybags. 	 1.89 

Wages of 25 number of 	Protection 

squads and Li number of Night Gourds 	2.77 

Wages of 3 number of Tapping-ct-tm-

processing 	Supervisor to held 	ST 

Beneficiaries 	at 	 Tapper. 	.45 

S. Wages for training of 30 number of 
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beneficiaries 	at 	Tappers. 	.50 

6.30 

3.1 

.63 

2.52 

Purchase of Chemical Fertilizers. 

Cost of purchase of P.P. Chemicals. 

Construction and Maintenance of 100 no 
of Rest Sheds. 

Construction of S K.M. new roads and 
maintenance of 5 K.M. old roads. 

Construction of one new Water reservoir 
and maintenance of old reservoir. 	.63 

Raising of 20 hec. of 1994 plantation 
of 	Wind break and 	shelter 	belt 
plantations 	of 	forestry 	specious 
around 	rubber 	plantations 	and 
maintenance 	of 15 hec. of 	older 
plantations. 	 .94 

Raising of 1.00 lakhs seedlings of 
forestry specious for plantinq as wind 
break shelter belt plantation including 
cost of polyhaqs. 	 107 

Office Contingency. 

	

	 .63 

44.67 lakhs 

SCHEME NO._7(B) -HORTICULTURE DEPARTMENT 

B. PHYSICAL AND FINANCIAL OUTLAY FOR 1994-95 OF 
RESETTLEMENT SCHEME OF ST FAMILIES BASED ON RUBBER 

PLANTATIONS OUT OF FUND PROVED BY HORTICULTURE DEPARTMENT 
UNDER MINI WATER SHED. 

Creation & maintenance of 10 ha of 1994 
rubber plantation. 	 .63 

Maintenance of 130 hec of older rubber 
plantation. 	 4.41 

Cost of Chemical fertilizers. 	 1.89 

Cost of P.P. Chemicals. 	 1.38 

Wages of S No. protection squad/fire 
watches and 2 no. of motivators. 	 1.89 

Maintenance of seedi inq nursery/budwood 
nursery./polybag nursery. 	 .63 



- 28 - 

10 

Construction and Maintenance of Rest 
Sheds 

Office contingency 

12 

.18 

11.13 
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SCHEME NO. 7 (C) : T.T.A.A.D.C. 

C. PHYSICAL AND FINANCIAL OUTLAY FOR 1994-95 OF 
RESETTLEMENT SCHEME OF ST FAMILIES BASED ON RUBBER 

PLANTATIONS OUT 	OF 	FUND 	TO 	BE 	PROVIDED 	BY 
T.T.A.AD.C. 

i n 	lallis 
 Preliminary for raising 	100 hec of 1995 

• rubber plantations 2.52 

 Creation 	and Maintenance of 50 hec 	of 
994 rubber plantations. 3.15 

 Maintenance of 	74 	hec 	(upto 	1993) 
• rubber plantations 	including 

fertiliser application ç 	vacancy 
filling & 	 fencing 	etc. 3.15 

 Raising 	of 500 seedling nursery 	beds 
and 	50,000 number of polybag 	nursery 
including cost 	of 	polybag. 1.89 

 Cost 	of purchases 	of 	Chemical 

• Ferti]isers. 2.52 

• 	06. Cost ofP.P. Chemicals. .12 

 Construction and Maintenance of 	Rest 
Sheds. .31 

 Wages 	of 10 	number 	of 	Protection 
• Squads/Fire Watchers. .94 

 Construction of 	2 K.M. new 	road 	and 
•maintenence of 5 K.M. 	old road. 1.57 

10, ConstructIon and Maintenence of 	water 
reservoir. .37 

11. Office Contingency. .63 

17.17 
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TRIPURA FOREST DEVELOPMENT AND PLANTATION 
CORPORATION LIMITED 

KUNSABAN 	AGARTALA 

S C H E II E NO. - 8 - 

01. Name of the Scheme 	Resettlement of S.C. 	families 
through Rubber Plantations. 

 Brief Description of 
the Scheme. 	 : 	This 	is a continuing scheme 	for 

wh i cli 	the 	fund 1 1 ows t h rough S . C. 
Welfare Department of Government 
of 	Tripura. 	Under this 	scheme 
rubber 	Plantations have 	been 
raised 	at Kalkalia, Ram 	Ranjan 
Para, 	Banbaar, 	Indira Bikesh 
Nagar and Nehru Nagar. 

 Physical 	and 	Financial 	outlay 	for 	1994-95 of 
Resettlement 	Scheme 	of S.C. 	families 	based on 
Rubber Plantations :- 

(Rs. 	in 	lak:is) 

 Creation 	and Maintenance of 30 hec 	of 
1994 Rubber Plantations. 1.89 

 Maintenence 	of 256 	hec 	of alder 
rubber plantations 	including fertiliser 
application, 	vacancy 	filling & 	fencing 
etc. 6,07 

 Raising 	of 	200 number 	of 	seedling 
nursery 	beds 	and 	20,000 	number 	of 
polybag 	nursery 	including 	cost 	of 
polybag and maintnence 
of bud wood nursery 0.95 	 1 

Wages 	of 30 number pf 	Protection 
Squads/Fire Watchers. 

Construction and Maintenence of Rest 
Sheds. 

Cost of Chemical Fertilisers, 

Cost of P.P. Chemicals. 

Construction and maintenence of roads 
within rubber plantations 

Office Contingency. 

275 

15 

2.25 

.20 

1 00 

35 

15.61 iakhs 
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TRIPURA FOREST DEVELOPMENT AND PLANTATION 
CORPORATION LIMITED 

KUNJAI3AN : : AGARTALA 

SCHEME NO. - 9 

Name of the Scheme 9 Pilot Project on control of 
shifting 	cultivation 	for 	the 
resettlement of Jhurnia families (ST) 
through 	Rubber 	Plantations 	at 
Warancjhari 

Brief Description of 
the Scheme 	 : Warrengbari is the first Tribal 

village where resettlement of ST on 
ruhb er plantations was started as 
centrally sponsored scheme.. A total of 
108 hec of rubber plantations was 
raised and distributed to 100 ST 
families. Sinc:e the centrally 
sponsored scheme ceased to operate 
long back, the maintenence of rubber 
plantations aiongwith other activities 
have been continued with the fund 
being received from tribal Welfare 
Department. 

03. Physical and financial outlay for 1994-95 
In L.akhs) 

tlaintenence of 145 hec of older rubber 
plantations. 	 0.95 

Cost of Chemical ferti1ier 	 0.90 

Encjagemerit 	of 	one 	tapping-Gum- 
Processing 	Supervisol 	to 	held 
beneficiaries 	 0.35 

j:y Wages of two (2) number of Protection 
Squads 	 0.19 

V. tlaintenence of Road/Lake 	 0.30 

vi. Office Contingency 	 0.15 

2.84 lakhs 
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TRIPURA FOREST DEVELOPMENT AND PLANTATION 
CORPORATION LIMITED 

KUNJABAN 	AGARTALA 

SCH E M E NO0 - 10(A) 

1 • Name of Scheme 	rec:ur'ring Expenditure for runninc and 
Maintnence 	of Latex 	Centrifuging 
Factors and crep Mill at takmacherra. 

This was originally a NEC Schemes for establishment of 
Latex contrifuging Factory and Crep Miil implemented by 
Tripura Forest Development and Plantation Corporation 
Limited0 As per terms and condition of the Scheme, it is to 
be completed and normalised after 1991-92. The Factory is 
now ready and trial run the Crepe Mill has already been 
started. 

At the beginning the Contrifuqing Factory will operate 
for one shift only and it is estimated that aboLit 300 
working days would be available for the Contrifuginq Factory 
and about 1000 Kg (DRC Latex would he processed per 
shift/day. 

2. FINANCIAL RELU IFEMENT : 
A. Latex Contrifuging Factory 

No. of working days 	 300 days 
Installed capacity 	 i shift/1000 kg (equivalent 
to 1660 kg 60 % Latex Cenex) 

i ii 

Chemist 	 Rs. 42,000,00 
Machine operator 	 Rs. :56,000.00 
Shift Supervisor 	 Rs. 30,000.00 
Foreman 	 Rs. 42,000.00 
Lah.Attendent 	 Rs. 18,000.00 

Workers wages -6 No. @ 30.00 X 300 

Workers for Barral rutrirjg 
Welder 1 No. Rs. 35.00 x 300 days 
Unskilled workers -3x22.50 x 300 

Cost of Ammonia Gas 	- 
10,500 Kg @ 20.00 per i(q. 

Cost of Lauric Acid 
250 Kg @ 185,00 per Kg. 

Cost of D A H P 
10MT @ 25.00 per Kc1, 

Rs. 1 , 68, 000. 00 

f • 54,000.00 

Rs, 10,500.00 
R s . 20,250.00 

Rs.2, 10,000.00 

Rs. 46,250.00 

Rs 2, 50, 0000 00 

I 

Cost of sulfuric Acid 
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20 MT @ 65.50 per MT 
Cost of C2 H2 and 02 Gas for 
IAJeldirsg 	barral 
Cost of paints etc. 	for barral 	etc. 

Rs. 	70,000.00 

vii. 	Cost of Chemical/eqL(jpfl5 
Rs.1,00,00 

viii.Lbrjcat,ts 	grease 	etc. Rs. 	35,000. 
ix. 	Spares including electrical 	appliances 

X. 	Poiie r 
Rs 	60, 000 00 

Chemical 	for mater treatment plant. PS. 	50,000,0  
Spares 	for deep 	tube—i,eli 	Air PS. cornpresor etc. 50,000.00  

xiii.overhatlinq 	and other maint. 	of PS. Centrifuging Factory. 25,000.0 

Transportatjor 	charges of Latex PS. 75,000.0 
Cost of barral 	(2700x550) 	each PS. 

Total 	estimated expenses Rs.30,10,0000 
2. PCrpeMifl 

i. 	aIL..ci 
Supervisor 	Ps. 30,00 
Electrician 	PS. 	9,000. 
Pump Operator 	Ps. 	9,000.00 Rs . 48,000.00 

ii . Wages of workers (7x30 . OOx 300) Ps 63,000 00 
iii 	Lubricants 

Ps 1 ,00, 000.00 
iv. Spare Par'ts 

Ps. 1,0,000. 00  
v. Detergent/lisinfectant 

RE. 15,000.0 
 Loading/ur).....loadjng 	of scrap PS. 25,000.0 

 Power 
Ps. 1 ,20,000.cci 

 Insurance premium 
Ps. 1 ,00,0O0.; 

 Misc, 	expenses 
Ps. 25,300. 

 Vehicle expenses 
PS. 60,000,03 

(Total 	costs) 	: Ps. 6,56,00, 
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1. Salary to officer and staff Rs. 1 1 82,000.0 
 Office contingency Rs. 33,000.00 
 Cost of Latex 	(70,000x5) Rs. 3,50,000.00 
 Supply of uniforms etc. Rs. 50,000.00 

V. Establishment of 2nd deep tube-is,ell Rs.12,24,000.00 
 Purchase of forms and register Rs. 15,000.00 
 Compound fencing at Housinq Complex Rs. 5 1 00,000.00 

v:iii.Purchase of 2nd Generator Rs. 3,00,000.00 
 Construction of a permanent barrack Rs. 6,00,000.00 
for security force. 

 Purchase of Latex transportation tanker Rs. 4,00,000.00 
 Routine maintenence of factory complex Rs, 2 9 00,000.00 
and quarter complex 

 Four(4) no. of Night Guards Rs. 50,000.00 

Total cost Rs.39,06,000.00  

Grand Total 	: Rs.75,72,000,00 

2. Estimated 	Income: 

Genex 300 MT @ 24,500 MT 	Rs. 75,50,000.00  
Crepe 50 MT @ 22,000 MT 	Rs. 11,00,000.00 

Rs. 84,50,000.0 

Less Total estimated cost 	Rs. 75,72,000.00 

Expected surplus Rs. 8,78,000.00 



TRIPURA FOREST DEVELOPMENT & PLANTATION 
CORPORATION LIMITED 
KUNJA 	: AGARTALA 

SCHEME NO. ii 

1. NAME OF THE SCHEME : CULTIVATION OF DIOSCOREA FLCRIELJNJ)A 
PLANTATION FOR EXTRACTION OF DICSGEMIN 
IN TRIPURA (N.E.C.) 

2.INTRODUCTIONj 	This 	scheme 	for 	cultivation 	of Dioscorea 	floribtinda 	tubers 	for 
Production of Diosgenin is a NEC 
scheme being lmplemented by TFDPC Ltd. 
This is the last year of this project. 
About 84 ha, Dioscorea Plantation 

have 
been raised by the corporation upto 
1993 -94, Durir 1994-.95 total 
Doscorea Plantations would be 103 ha. 
So far has Factory part is cOncerr)ed 
the Civil engineering works have been 
completed except the constrLtctjor of 
administrative building. The major 
part of the plant and machinery have 
been commissioned at the Factory site, 
It is expected that the trial run of the factory would be started during AL.IgLISt, 1994, 

3. Finaflcaljrt 	
The total jutlay of thik scheme 

is Rs. 36,94. Cut of this amount we 
have received Rs. 

274,58 lakhs from NEC upta 31.3.94. The balance Rs, 32,36 lakhs will be avai,abje during 
this year. 

11 

ii I 
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CORPORATION LIMITED 
KUNJABAN AGARTALA 

SCHEME NO. 12 	
'I, 

Name of the Scheme 	Plantations 	of 	fuciwood 	and 
renewable energy. 

Brief description of 
the scheme 	: It is said that the greatest harm has 

been caused to the National Forests by 
the never ending requirement of fuel-
wood by the overgrowing human 
population, 	and a 	great 	service 
towards 	eco-restoration 	 and 
development of National Forests can be 
achieved if available waste land is 
properly utilised for raising of fuel-
wood and other species considered to 
be the source of renewable energy. It 
is contemplated that under the scheme 
the waste lands will be utilized for 
the following purpose :- 

Niachinised farming for raising of 
fuel-wood species in close prosimity 
for ma>imum production of dellulosic: 
material per hec. for meeting the 
requirement of fuel-wood. 

Conventional raising of different 
fuel-wood species by way of fuel-wood 
plantation or energy plantations over 
waste 	lands areas or 	even 	over 
degraded forest areas with suitable 
species. 

To set up a f u e I -wood b r i c 1< p 1 an t 
for utilising the available hurb, 
shrubs 	and 	woods 	etc. 	for 
manufacturing machanised 	fuel-wood 
bricks for the purpose of 	burnings 
substitute of fuel-wood by families as 
well as small-scale factories like 
bakeries etc. Similar such unit exists 
at Karnataka. The entire fund for the 
purpose will be drawn either from the 

Forest Department or from Science and 
Technology & Environment department. 

• 	 (1) Fuel -wood Plantation Rs. 5 lakhs 
2) Mechanised Plantation Rs. 5..iakhs 

(.c) A token provision for setting up of 
fuelwood brick plant as developed in 
Karnataka (to be met with IDBI 
Finance) 	 Rs. 5 lakhs 
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TRIPURA FOREST DEVELOPMENT & PLANTATION 
CORPORATION LIMITED 

	

KUNSAI1AN 	ASARTALA 

SCHEME NO. 13 

Name of Scheme Resettlement of Dumber custees families. 

Brief description 

	

of the scheme 	This 	acontUniUng 	scheme 	f o r 
resettlement 	of 	Dumber 	custes 
families on rubber plantations under 
implementation of this scheme 	was 
entrusted 	to TFDPC Ltd. 	by 	the 
6avernment 	for raisinq Of 	rubber 
plantations 	for resettlement 	of 
Dumber custees families for 	which 
separate fund was provided. The rubber 
plantations so far raised under the 
scheme are :- 

	

1989 	. 25.43 ha. 	 0 

1990 .,.. 32.20 ha. 

	

1991 	. 	 18.00 ha. 

Total 75.63 ha. 

About 10 ha. areas of rubber plantations got damacjed 
due to fire incident. 

Physical 	and financial outlay 	for 	1993-94 	for 
resettlement 	of 	Dumber oustees 	families 	on 	Rubber 
Plantations :- 

Rs. in lakhs 
ii) Maintenance of 75.63 ha. of older 

	

rubber plantations. 	 1.89 

Wages of 4 No. of 	protection 

	

squad/fire watchers, 	 0.38 

Cost 	of purchase of 	chemical 
fertilisers. 

Cost 	of 	purchase 	of 
Chemicals. 

Construction of  Rest sheds. 

Contingency. 

1 00 

P .P. 

	

- 	 0.15 

0 . 10   

0.15 

	

Total 	3.67 lakhs 
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TRIPURA FOREST DEVELOPMENT & PLANTATION 
CORPORATION L IMITED 
KUNJABAN : AGARTALA 

SCHEME NO. 14 

1. Name of Scheme: Development of Second Phase Rubber 
Processing Factory and Setting—up of 

	

Sjrjtmp_Mj 	jgp ed) 

2i Brief description of the Scheme : 
The First Rubber Processing Factory at 
Takmacherra has already been 
established with NEC Finance. There 
are one Latex Centrifuging Machine and 
five (5) Crepers installed in the 
Processing Factory. The capacity of 
the Latex contrifuging Factory with 
the present machine is to the tune of 
300 MT per annum. This quantity can 
easily be doubled with setting 1.:tp of 
Second Concentrator. There also scope 
for making crumb rubber 'ISNR 
qualities which is a substitute for 
sheet rubbers being currently 
manufactured at a number of centres. 
When the produc:t ion of rubber will 
further go up during next 2 years it 
will be extremely difficult to handle 
the Latex solely in the existing type 
of Rubber Processing House for 
manufacture of sheet rubber. Besides, 
quality control will also become 
necessary in respect of sheet rubber., 
where as a crumb rubber factory will 
he producing mechanised rubber blocks 
of 'Fixed Guaiityu  and grade and will 
provide better marketing facilities. 
It is intended that the scheme will be 
forwarded to North Eastern Council for 
finance, failing which IDEU finance 
will he drawn for the purpose. The 
financial requirement for a Crumb Unit 
is to the tune of Rs. 1.00 crore 
appr'oximately and for 2nd phase of the 
Latex Contrifuging Factory another Rs. 
1.25 Crores. 
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TRIPURA FOREST DEVELOPMENT & PLANTATION 
CORPORATION LIMITED 
KUNJABAN AGARTALA 

SCHEME NO. 15 

1.Name of Scheme: 	Exp. Cultivation of Aromatic essential 
oil, edible oil, high Value medicinal 
plant (proposed). 

2 Brief description 
of the Scheme 

3. Objective 

With the establishment of Dioscorea 
Plant:tion in the vicinity of 
Dios,enin Plant at Ananda Nagar, a 
separate complex for experimental 
trial cultivaor of various Aromatic 
and ossential oil plants will be 
posible. Ifact, this would user a 
beinnin 	in the Nphuto-chemical and 
pharmaceutical comp1for the State 
of Tripura. 

Cultivation of various AromatiC. and 
essential 	oil plants, hiqh 	vai. 
medicinal plants etc. will be taken up U 
at that phyto-chemical complex under 
the 	scheme with the ultimate object 	N 

for commercial exploration by the said 
plant. A token of Rs. 5.00 Jakhs have 
been kept under the scheme. It would 
be spent towards procurement of seeds 
for cetting the technical know hoi; 
etc. 	for 	various 	Medicinal 
Plantations. 

>1 
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TR I PURA FOREST DEVELOPMENT & P L ANTAT I ON 
CORPORATION LIMITED 
f::UNJAE'AN 	AGARTALA 

SCHEME NO. 16 

1. Name of Scheme: 	Raising of Rubber Plantations Under 
World Bank Project Scheme: 

As a part of the World Bank Financial 
assistant to Government of India for 
extension of rubber plantation in 
Tripura, for resettlement of Tribal & 
SC fami lies with grown-lip rubber 
plantations 	at the rate of 	1.00 
hactate minimum per family although 
recommended area per family has been 
1.5.hactate. After actual field survey 
in Tripura it is found that the land 	 4 
position is most marginal and very few 
families are having land for such 
purpose under their possession 	in 
order to provide more income 	per 
family and ensure economic 
resettlement of 1,000 families mostly 
Tribal Jhumia will be resettled with 
rubber under TFDPC LTD. and for that 
purpose the beneficiaries will have to 
obtain hank loan after mortgaging 
their land and executing necessary 
agreement. During the current year it 
is intended to raise 200 hectare in 
the following villages 

Chellekhala 
liotinagar 
Dhupcherra 

04, Pyaricherra 
05. Bhacjaipur 

Constraints 
Formal agreement between TFDPC and Rubber Board has not 

yet been executed nor the revised format for the agreement 
accepted by the Government has been handed over. A number of 
meetings in this regard have been held and yet the format of 
the agreement to be executed between the beneficiaries with 
the organisation like TFDPC (implementing agency) for taking 
the responsibility of the repayment of the Bank loan, have 
not yet been finalised. No fund has yet been made to 
Corporation. A token of As. 3,50,000/- is earmarked for the 
World Bank Project implementation during the period 1994-95. 



..-----.-.-' 

ANNEXURE- 

41 - 

TRIPLJRA FOREST DEVELOPMENT & PLANTATION 
CORPORATION LIMITED 
KUNJABAN AGARTALA 

SCHEME NO. 17 

1. Name of Scheme: Replanting of older plantation after 
disposal of old rubber trees. 

The 	plantations raised by TFDPC during 1963 	at 

Patichari and 194 at Pathalia over 79.73 ha. have already 
reac:hed maturity and have already been subjected to 
slaughter tapping during the last few years. It is now 
considered necessary to replant the areas after c:learfeiiing 
the existing older rubber trees. The rubber trees have so 
far been utilised in Tripura as firewood though it has come 
decerative and furniture timber value after necessary 
treatment. It has been estimated that the current gap of 
timber requirement of the country will he met up by the 
mature rubber timber to a great extent since a number of 
such older plantations in Kerela will he felled during the 
current year. Except opinion is that after proper treatment, 
rubber timber can be very effectively utilised for 
furniture, doors and windows etc. It is, therefore, proposed 
that under the scheme some treatment facilities will be 
developed by TFDPC in Tripura in order to he able to treat 
the rubber wood after felling older pEplantations. 

A token provision of Rs. 5.00 iakhs is kept under the 
scheme. 	The 	'treatment factory' is proposed 	to 	he 

established 	at 	Takmacherra 	within 	the 	developed 
infrastructure which will he nearer to the felling site. 
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An r ur 
• TRIPURA 	FOREST 	DEVELOPMENT 	AND 

• 	 PLANTATION 	CORPORATION 	LTD 	 • 

(A GOVT OF TRIPURA UNDERTAKING) 	 .• 

Regd Offic:e :- 
Abhoyanagar 5  Ac rtIa Pin-799005 

• Tri.pura 	Wèst 	 Telegraph Officer Aartala 
Telephone 	: 22-476 

ReF. No F,4--56/Gen/TFDPC'98/5879 	nate 	21 9.99 

To 
The Divisional Forest Officer 
Workinr Plan Division, Noi 
Kun jab an Aqartala 

Su6jec:t v A brief write-tp on the'ertivitieu of TFDPC 
L t d 

Referenc.e your letter NON11 •dt 219? 

Sir, 	 •.: 
As request by you, we are eiclonj hereiith one 

brief write-up coverinq diffrent xnpoct5or 	the 

activities of this organisation for d'cy Le n&dful 

Enclo 	As above 
Youre TiiJ.liy 

	

• 	Manaqircj 0i'ector 
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}1RIEF_NOTE ON TFDPC LTD. 	 •. 
1 INTRODUCTION 	 - 

T.F.D.P.C. Ltd. was in orpor;ed as a company 

under Companies Act, 1956 on 26.3. 976 with equity 

participation by the Union Govt. Sc tho State Govte The 

brief objective-s of this Company are an under 

• 	i ) 	To carry out business on plantrtLon crops, 

capaciallyJRubber with.profitrnot.ive. 

To concourae extension of rubber c.i1tiatin 

and 	cultivation of cash crops to 	the 	mar'in-al 

cultivators by providing the infrutrctra1 facilitis 

available with the corporation. 

Resettleient of Tribal Jumias 	tribal & 

chduied Caste families and othr hackward farni3( ie 

throuh I  rubber 	and other 	Plantation 	crops 	in 

degraded/fellow 1 aricf wi h. the func.J 	iiiv iiJJ by the 

State Govt, Deptts 

Cret ion ci 	emp'io-yrnent t-portunities 	by 

providing reqular wunks to the z0aUe wrkers in 

iriterior/farf iing ares in the Eta. t. 

y ) 	Tc concour 	cul U va -:/r.n -t ion 	ô f 

specious having mdjc nal va1te 	c:hCr 	.:;il ity for 

maintaining bio--diveri•ty. 	 ' 

2 THE CAP I TAL STRtJCTJfl. 

The authol rsed capital of the Ccrp.Drat ion is Rs. 

10.00 crores. At presnt its paid kP caii ti is His. 

E-0E.94 ia:hs. The details of equity :c.:t.riLu:Lon is as 

under 

Year 	Zquity of Stt€: 	Eqi ty of Crntrai 	Total 

L...UflLakh) Covti- :?J 
1976-77 	 13.00 	 1.50 

1977--73 	 20.00 	 2=30 	 22.50 

197e---79 -. 	21 .00 	 21 .0 
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I 979-3O 10 (x) 20.50 	 30.50 

1980-E31 5.00 - 	 5.00 

19E31-132 	: 5,J() ...- 

1932-83 30.52 •-- 	 0.52 

1983-E4 40..0 40.00 

1934-85 85.00 - - 
	 3300 

198586 75.00 75..0Q 

1986-37 .. 84.00 - 	 . 	
400 

1 987-86 60.00 	. 
- 	 30 00 

193B-8 75.00 - 	 75.00 

1939-90 55 .00 - 	
55 .00 

199001 5000 - 	 50.. 00 

1991-92 30.00 	 . 

1992-93 50.00 - 	
50.00 

1993-94 - - 	 - 

1994-95. - -- 	 - 

1995-96 24.92 -' 	 24.92 

1996-97 26.00 	 •.- 26.00 

1 997-93 A.00 - 	 1 	110 

1998-99, Nil Nil 	 . 	 Nil 

780.44 29.50 	 009.94' 

In 	addition corporation has absorbed 	fJnd 	from 

different State Govt. 	Depa.rtment for .implementatiorl of 

Social 	service oriented schemes- ., 

In 	the existing srructire, the 	Corporatlofl 	has 

scope 	to 	absorhe 	funds from 	8ovt. 	Deptms 	for- 

irnplmentaiOn of 	beneficiary 	oriented 	land 	based 

schemes. 

3. OR8NI8ATIONALSE.TUP 4 
The 	executive of 	tJie Corporation 	is 	crtroi.1.cd by 

-the 	Managing D:irec.:tor 	appointed by - the 	State 	Govt 

preserltly Sri A.K. 	Singh, 	IFS 	is the Manainç 	Direct-br. 

of thw Corporation. 

The 	overse 	the 	over-all furctic3nS 	of 	the. 

Corporation-, fôrmul at ion 	of 	the 	pol i:y 	matters 	in 

keeping 	with the Directors undr the 	leadersiiP 	
of . 	a 

Chairman, 	presently, Sri 	Narayan 	Rupini 	Hon ble 

Minister, Forests etc. 	Deptts is ho3:din6 	th 	office 	
of 

Chai rman of this dorporat ion . The c:onst I tuted Board 	-as 

at presert 	is given 	in 	nnexLre — ' A 	. 	 . 
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For proper supervison of the filed activiti 
I 
 as of 

the 	Corporation 	the 	'following 	Dfvisions 	have 	beeh. 

created covering the entire State 

Divisional 	Manager, 	Saciar, 	Agar'taia. 	" 
Divisional. 	Na;qer, 	North, 	Kumarqhat. 
Divisional Manager, 	South-1 1 	Santirbazar, 

4 	Divisional Manager, 	South-H 	.Mariubazar. 
. 	Divisional 	Manager, 	Factory Division, 	Taknac:herra. 

6. 	General, 	Manager, 	Dioscorea Project 	ArnJanaar. 

i'i 	the 	above divisions are headed by 	Divisional 

Managers 	eccept for Dioscorea Project which is 	hded 

by Gene r a 1 Men ag er 

Apart 	from 	the. above, 	one 	Project 	Mtgr, 

attending 	inanager:iai 	func'tians 	in 	the 	He.d 	tua.rter,  

ive1 	to assist 	the Managing Director. 	' 

- 	Far- Office- & 	filed manacje 	ant -at Head (u.erter 	and 

Diviions, 	ministerial 	staff 	and 	filed 	staff 	'at. 

different 	levels have been appointed directly 	by 	the T 

Corporation 	Pr'esently one Corporatiat -has a 	team 	or 

236 	mnthers at different 	ieveli on 	reçuiar rii. 	They 

have 	been 	appointed against TFDPC Ltd 	has 	a 	strong " VS 
force 	of 3000 	leave c:ard holder workers who aT'e 	bein 

enqacjed round the year  

• 	The 	crqanisationai set up in TFDPC Ltd. 	and 	man- 

:in--po'iting 	at ' 	different 	functional 	loaves 	etc 	are 

civen 	in 	the 	Arure-''J'. 

4 	ACHIVEMENTS' 	 ' 

First: phase projct of the - Corporation had a 

targt between 1976--77 to 1905-66. During this period, 

c::apive rubber plantation over 4500 'hc has been raised 

for the resource base of the Corporation. In the 

- 	 - 	 :t 	 --- 

- 	-'-,-'-.. 	 •-., 	 - 	- 
- 
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sieanwh ii e 	preparatory 	works w e r e 	comp 1 etedi for 

1aunchng second phase projcct coverinçj iQOO(: hac 

rubber p1 arltaticDn durirj the period s1,tbs4quontly to 

1986-7 A proposal was duly.sent. to the State Gnvt 

for 	obtaining 	rec:essary clearance 	under. 	Forest 

Conservat Act 	198EL But till date the %:v a ranc 	is 

awaited 	Th,is however 3  could not deter the expension 

scheme 	of the Corporation and additional 	rubber 

p1anttions were raised over 3O8776 hc area in un-; 

encumbered land hebween 198788 to 1995-99 raiping th 

capital a s s e t s of the Corporation to 758776 hac in 

term of rubber piantatian 

Since 	nception this Corporation acquired 

hac of natur'e rubber plantation in the. yielding stage \. 

from F o r e s t Deptt. on lease basis 	This also hav 

forrnd soLrc:e of incocie to the Corper tion ii th 

initial stager 

The 	income generation has siric.: i 	pickeJ 

considerably out of the sale of raw ruUhcr prociuces 

Like sheet rubber and scrap rubber from thc:: Corpration 

plantation & a stage has already set-in or generating 

income sustained basis 

In addition to the Corporation plantation as 

mentIoned above 3  TFDPC Ltch has also r a i s e d rubber 

plantations over 2375 hac area undcr resettlement 

scheme for the Tribal Jhurnias fami 1 i: tribal arid 

Scheduled Caste fami 1 ies 	Under this 	reset;lemerit 

scheme fund is placed with the Cor3 iun by the 

welfare 	for 	schedule 	tribe 3 	schduie 	caste3 
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Horticul ture Departments of. State (3ov:t . and the TTADC 

for 	raising rubber plantation in 	the - earmarkid 

land/land he].onçjinn to the selected benef:ciarie5 	The 

plantations arenartured/maintained by this Corperation 

through the gestation period till maturity stLge is 

reached The benefic:i aries are imparted 	irical ki 11 

involved in mnta1nanLe of the rubbep piin a 

we.l 1 Ws.in tapping of rubber trees and pictng 

rubber latex0 The rubbec plantation in 	elcicj stage 

are handed over to the selected benefi:. c'ies f- their 

susteflanCe. 	Till 1996-97 rubbr piantt'-'fl hve been 

raised over 23765 hac arta under th; Re-nothAmento,  

s.cheme 	Out of which 2009H59 ha.c 	?a:3 rr 

scheduled tribe be;iefici an ;s and 340.60 hac avras ae 

for 	scheduled caste families• Out n -f the 	ahcyv 

• plahtation, 5O30 hac of rubhr p1 r 	tior; 	hav 

already been handed over to 361 Qibry of schedule: 

tribe farnil :1 es and 10421 hac rubber 	itcion to 76 

• numher.of scheduled caste izmilies in 'jieidnc 	taqe 

- 	 -. 	
This Corprat ion ha 	-huy-back schemu of 	the 

• 	natural rubber producen from the •ru' plantations 

owners with a view to provide ne.cessrry stii 1 ity on 

• market price of the salcVble produceu 

• 	The Cent rewise details of 	'uLr 	p an;t ions 

- raised in the Corporation under the eLve mertion 

schemes are - given in Annexure--C 

The Corporation has a l so  compipood a sc.eme for 

viue addi:tioh to the natural rubber produces under the 

auspices of NEC Under this pcheme one Centrifuged 
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machine 	and 5 c::rop mills have been 	set - L.tp' 	at 

Takmacherra for conver'ting low price facthing rubber 

latex and scrap rubber intehigh valued materials of 

concenrated 1 at'ex and scrap This is a medium nized 

fac tory runn inçj on profit. Tb is has-addA rolours to 

the industrial intrustructure of the Stat: 

TFDPC Ltd has also sLtc:cessfui.ly çtrn:sioued• one 

p1 ant at Anadnanagar for extnSiQfl of Dç:n 	ich 

is an importent prrcuror for sntheci 	 c tn 

drugs., For forward 1 inI ac*, Di oror 	 buds J 

being cultivated as a source of raw mter als W the 

plant, on Govt. land as wi 1 as on privc:e 

Dioscorea p1 antat:ions have al ready been a5tvblnshe& 

over 4483 nat: area whicn will also supp..y ;uüer z:ks 

for multiplying The planttiOn. area 	cr s;stain 

supply of raw materi als to the plant 

The 	rubber producion as well Ls 	Du.eni.n 

product-ion till 1989--99 are as under 

A. RUL3ER PRODUCTION 

Year 	No of 	Dloc::: Pr'ociuctoii 2a 	rcead, 

(in 	NT ) 

197677 48 20204 0.531 

1977-78 58. 28.183 34fil 

1978-79. Si - 	 31 S85 
1979--0 104 3132 

190-81 135 52123 

1981-82 208 	- 4479 	- -. 

1982-83 244 104000 - 

1983-34 268 132.547 20.282 

1984--85 311 147.473 19.206 

1985-36 361 164.612 43.109 

1986-37 422 193.996 34.303 

1987--88 578 .301.441 51.340 

1 983-39 692 Z86.389 56.400 

1989-90 982 611.278 145.t37 

1990-91 i.007 874.537 . 34.349 

1991-92 1258 300.000 302.323 

1992--93 1647 1178.000 218.194 
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1% 
• 0 

I 9 	 17 3-94 	 01 	 1295.000 	 368 .744 
1994-95 	2004 	 1763. 144 	 504.110 

1995-96 	2451 	 .1878..194 	 634.88 
1996-97 	2497 	 2075 049 	 637 18 
1997-98 	2768 	 2610.005 	 .664329 

1998 -99 	2792 	 2836.,00 	. 	 69900 

:1999-2000 
(Lipto July 99 2800 	 417., 061 	 29' .00 

S. PRODUCTION OF D:COSGENIN 

The trial run of the plant start-ed in December 

1996 . The plant was formally :inauçurated on 	9th 

Ju1y97 	The production of Diosgenin tiii 1998-99 is 

1600 kQs valued at Rs 25.60 1 akhs 

The Corporation has also carried out business on 

marQiflal profit by yupplyihg plantation inputs like 

polybag raised rubber seediin8s 	budded stumps and 

rubber- seeds etc . to other ortanisat-ion• like TRFC LtcL 

as well as Govt Deptt 	Revenue blocks ct-c:. 

extension of rubber pintations 

() Rubber plartations have been extended over 

81.30 hat: durinc 	the current financial year. 	In 

addit:ion, rubber planatiDns have been 	raised over 

61.60 had area under resettlement scheme. This 

aQalnst: the p3. anG ..;aon tar8et achieveci duranc the last 

Syears as details below. 

Year 	 Rubber jantqt ioo~ ra i qed. 	 1 Total 

corpciration 	Resettlement 
plantation 4 plantation. 

1992-93 	980 	 12085 	 130.65 

99_94 	57.10 	 72.75 	. 	
129.85 

1994-5 	5760 	 79.50 	 137.10 

1995 - 96 	3E.48 	 231.50 	 269.96 

1996-97 - 	 . 	 7.10Y 	 32..70 	 E39.0.) 

1997 -98 	7.60 	 51.46 	 59.06 

1998 -99 	62:70 	 14.00 	 76.70 

Tarçet for 1999-2000 has been fixed for 14.00 hac 

: 

- 
- 

- 
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of rubber plantation as captiva piantion of the 

Corporation and 60,00 hac under rsettiient schciie 

B To achive the above plantation target, rursery 

programme have been taken up in hand In addiTiori, the 	- 

Corporat:ion has also taken up programmc for, rcisirg 

rubber. budded sturnps for supplying to the Revenue: 

Blocks to support their scheme f extcr. on of ribh 	. 

p1antatun on out right ¶ale .ytem on TixTJ pr Ace .  

catare 	for 	above requiroents- 	fol lciiiç 	nursery ,  . 

5rogramrne have been taken up dcring 	2000 	The,. 

achi vements t ill date are also shown heLw 

Nursry_p,roramrn.. 	Target lixed for 	Aahivvmiot up 

	

thar19992000 	t0 July'9 
1 Seedling Nursery 	 . 
beds. 	 .. 	 1000 beds 	 300 

2 Polyhag ri.sed 	 . 
rubber seedi ings 	. 93 5 900 Nos. 	 i0000 

Ti .1.1 July '99 44704 J1T; of natural rubber, 

was produced. This is against 'th'produ:;'n of 3i33 

N T dr3ng corre5pondlnq p rud of la -  your (1990-9) 

resulting a rise of about 31% over thc 	]. st •y.r-'s 

prodyction. ' .  

This could be achieveG by addink 77 nc 	r 

knocks to the production line inakity 	a . 	otal 

production block of 2300 rnber's i0 in c'>:iiected. 

further tht more 125 new bioc:s can bw Wded Juring 

this financial yearfl 

Th 	programme of upgra'dat ion of proessiog 

centres includ ing estahi'ishmrnt of rpgulan tizicr nupply 

sources have been taken up dur'inc.j the yecr in ten 



- 
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centres for t.ipgradinc the qual i ty of the 	Tc. tJ 

rubber produces Works will be taken up in cJr 	suti 

after Oct'99 Total investment will be abuni 	6r *  

1 akhs during the years 

In addi t. i on r smc e howe hr ic bt ei'l 	 1' 

1 nly £?9 during this year mr 	r c,  asi 

t' 	 b 

The main source of Income of the:, 

the Revepue earned by sale f. n tLral ubb.:' 	:uL:/s 

The average income from this sores is 	17 7' -  lakhs 

on average of last five years. The incDm? 3 trtec 

'during the finan:ial year upt' July'99 i 	29.00 

lakhs 	Due to depression fl the irternatie.fl l s 	e.l 

a 	nationa]. rubber maret the jrice of ruturel rubber s 	 k 

h a s been cashed down to Rs 	3/ to Rs= 	 g 

thisyear as c:ornpred to aver aç: price  

45/- pr kg during].ast 	 This h 	:'Ed a 

serious, resourc:e constraints ri the CbT'i  

yearfl 	The expected sale pr:: J; dLr'ing  

f inane :i al. year iiould be erourd R 	72400 	z:'; the 

current market price :f rub'br 	açai nc ; 	
he bcd;a 

forecast of 	767BO :Lakhs T is may adv: 	 cct 

the expansion as well as upg.h ion prog 	uf the 

CorporatiOfl 

As against the abovr 	urees of it: ome I  the 

Corporation has a 1 iabii ity of Rs B2B7 lkhs a- on 

31 396 as per revised sciliflg of pjnent cf 

loans 

Year 	, 'Total amount payableRepay  
at the end of t h e ye;Rr • he ma.i. 
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principal 	± (PrinciPal 	+ 	IntereSt) 

Rs. 	in 	I 	
interst Fs 	in 

T---*-_,•- 	-----... - 	_*_______••_•__•_ 
82829 	 15000 	Out of this 

199697 	 RS. 	1030. 
Lakhs has 
been repaid 

796J)9 	
20000 No repayment 

1997-98 	 made ti1i date - 

1998-99 	698,92 	 400 00 

1999-2000 	35046 	 35046 

is mentioned that the Coi 	
oraton had 	secued 

it 

bank 	loan of Rt. 	264.07 laI::hs durinQ. the period 
	1986 

• 	 89 	under 	Ari 	re--finaflC 	
stheme spbnSOrd 	by 	OABARD'  

from 	the 	
consortium of banks compriSifl 	of 	I 	& 

SBI 	of 	whic:h L.JEI 	is 	the 	
lead 	bank s 	at 	an 	inter't 

of 125 	which is now enhanced to 17 
	The said ioan 

has 	sweild 	to 	Rs 	
8629 lakhs 	as 	on 	3i.396 	

as
1. 

rnentined 	above with 	intere5t 
	Unless the 	lean is 	

re- 

paid. by stric  tly aderiflg to 
the revised 	_chedu1lMg, 

future 	acts 	ities 	of 	:th' 	
Corporation 	t 	be - 

the 

affecte& 	This out-standing loam 
	may 	even 

seriouSlY 1 
Corporation 	finflci ally sick 	

with 	swl I i' 
turn 	the 

interest 

7 

- 	a) AdditiOnal 1000 blockS are likely to come 

under production stage within ne>t three year 

wideniflc the resource base of the ccrpoPat-iofl 

Centr'i f 
iured 1 ate which is the processed product 

of CentrifLed cnac::hifle and Rubh-er crope prucd from 

Crepe Mill established a  t Takmacherra are 

dividends to the Corporation by value addir to the loW 

•laeX 	rubber' c:rep3- The Corporat10 	is 
pricd rubber  

	

making a rran
gemeflt with NEC for establi5hm1t 
	of 

'anther CéntrifLed machine 
and a set of 

11 

5 crepe mill 
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at 	Takmacherra 	with grants for' 	lO'p 	 the 

production capacity of centrifued latex and creps. 

NEC has approved the project with provisr of Rs. 

110.00 lakhs during the 9th five year plan as 

aid. Fund for Rs. 50Oo iakhs has already beso 	aced  

with TFDPC Ltd. durirlQ 199899, Firm order 'fur spp1y 

of one Aba Laval Centrifuger has already been placed 

involving Rs. 45.00 lakhs..The sachine is expected to 

reach Takm-ac:her'ra within Sept99. 

i ) The existing diDsfljr extra.tjn p1 ant will be . 
I 

expaderi for production of 16 D?Q which has better A 

mar'ket '& hih cst benefit favour. 

ii) One TimSer Treatment Plant has already been set-up 

at Anandanaar with the gr.ntin-aid , from TCFRE 

under the extens:jon schmne Out of the sauict :orit-d 

amount' of Rs, 17.50 1akhs fund r' Rn. - Ii.0 I ais 
has a1r'eady been placeci with TFPC Ltd. The bai'nLe 

amount of Rs. 4.25 1 akhs is bein:, p1 aced by IL.fflE. 

The commrc:j al production frm the plant has s;ar'ted 

on 14.6.1999, This project w411 hop in earnings of 

the Corporation suhstantiaüy. 

The matured rubber trees which 

as firewood on felling after thai r 

can he con'ertect into marketable 

fetch incj' :tucrative price The vaiu 

proceed is expected to be more than 

price of firewood. 

are presently used 

economic rotat 1013 

timber and lumber,  

addition by this 

5 timbers than the 



- 43 - 

Ann eur-A. 

No4F. 1S( i53)/For-Pian/9-97/1262i"36 
GOVERNMENT OF TRIPURA. 
FOREST DEPARTMENT 

Dated, Agakala, the 25th May98. 

NOTIFICATION 
In e>ercise of the powers conferrd by Sub-section 

I) of Section - 91 of the Articles of Association of 
the Tripura Forest Development & Plntion corporation 
LImited and in supersessic3n of all •. previous 
notifications in this regaPd the Governor, Tripura is 
pleaed to appoint the following persons as Chairman 
and Directors to the Board of Directors of the said 
Tripura •Forst Development and plantation Corporation 
LImited with immediate effect. 

Shri 	Narayan Rupini, 	Hon'ble Minister -. Chairman 
for 	Forests 	Animal 	Resources 
Development 	Govt. 	of i 5 ripura 

Shri Binduram Rang, MLA, Kanchanpur. Director 

Shri Diplab Sanyai 	Sabroôm. Dir etQr 
. 5 

Smt. 	Laxininag Deb 	E:arma, 	Ta.:macherra. -- Directcr 

Shri 	Lalit Deb Barma, 	MDC V 	Takarj ala. -. Director 

Shri 	Kajal Ghosh, 	Sonamura. - Dirctör 

Shri Madan Das, 	Beionia. - Director 

B. 	The 	Chief 	Secretary, 	Govt 	of - 	 Director 
Tripura, 	Agartala 

9. 	The 	 Secretary, 	Forests 
• Principal - Director 

Gcvt. 	of 	tipura, 	Agartala. 

10.The, 	Principal 	Secretary, 	revenue - Director 

Deptt. 	Govt. 	of 	tripura, 	Agartaia. 

12.The, 	Prii.cipal 	Chief 	Conservator 	of - 	Director 

Forest.s, 	Govt. 	of 	tripura, 	Agartala. 

13.The 	Joint 	Rubber 	Pr'nductiOn - DirectoP 

Commisiofler. 	Rubber Board, 	tripur, 
Açjartala. 

14.The 	Chief 	Enservator 	of 	Forests, Director 

Cnt.ral) 	Ministry of Environment 
Forest, 	regional 	Office, 	f3hillong, 
Govt. 	of 	India. 

15. 	Shri. A.K. 	Singh 	M.D. 	TFDPC Ltd. 	Arjt. Director 

Dy order of (3overnor 
• 	 sd!- 
Joint Secreary 

- 

to the Government of 	bripuri. 



• 	 OrçnisationalsetUP 	of 	T..F.DP...C.. 	Ltd. and man-in'-pcsitio 
at different funttionai 	levels.. 

• 	 SI Name of the post 	No.of 1 Man--:in- 1 	Post 	1 	Rernak 
No 	1 functional 	rant:: 	posts 1 positon 1 	lying 

v.c€.nt 
I •1 I 

present 

1.. Managing Director 1 1 Nil 
2. Project• 	Manager 	- 1 1. Nil 	- 

3.. General Manager 1 1 Nil 	- 

4.. Chief Accou'rt:s Officer 1 Nil 1 
5.. Divisional 	Manager 5 4 	•. 1 	 - 

6.. Senior Horticulture 
11 Nil I 

7.. Senior Aqrom:ist 1 Nil 1 	 - 

S. Maintenance Enqireer i N±l I 	• 	 - 

9. Works Manager 1 
 Gual ity control 	Qffic€r,  1 1 Ni I 	- 

 Shift 	In--charge 3 1 2 	- 

12.Assistant Accounts OfficerS Nil •, 	5 	- 

13.. Labour Welfare Oficer 3 1 2 	- 

14. Estate Manager 4 2 2 

15.. Senior Chemis% I Nil I 
• 	 16.. Chemist 1 NIl 1 	' 

17.. Corporation Ranger 24 22 2 	- 

iB Heao Assistants 1 -1 	. Nil 	- 

19. AccoUntant 17 12 5 

20. Senior Ass:i.stants 16 13 3 -  
21.. Corporation Forester 50 43 .. 	• 	 7 	- 

22. Office 	Asistant.. 27 23 4 	. 	* 

2. Stenographer 2 2 Nil 	- 

24. Laboratory Assistant 1 Nil 1 	 - 

2. Supervisor 	•• .4 Nil 4 	- 

26.. Laboratory Assistant 1 Nil 1 	 - 

 Driver 111 9 s 	 2 

 Project Guard 54 49 5 

 BoileP OpePator 1 NIl • 	 I 	 - 

 Pump Operator 1 NIl I 	 * 

• 	 31. Electrician 1 Nil I 	- 

32. Fitter 2 Nil 2 

33. Mal i-corn-watcher 50 49 1 

 •Niqht 	Guard 	. 1 1 .. 	Nil 	- 

 Office 	Atterident. 1 Nil 1 	 - 

 Watchman - 	 2 Nil . 	 .2 	- 

---r 

Total 298 236 62 

— 	 . 	 • ., 	 I--- 	
.-•-.. 
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:. Qryn1zatjj at-up of T.bL .P.0 Ltd and man 	çoeition 
- 	 ------_--. -.- 	

0• 

* 
fun cti .naj rank, ate, p0 alt ion lying 

0 at 
,proacnt. 

L.. -- -- _ 
1. Mnjing 1lrector. ____________________________________ 

1 1 Nil 
2, Proj ect Iiani!Jgcr. 

 3, Gcneraj. Fandger,  Nil 4, ChIef Acunts O fficer, Nil 1 
S. Divisional manager, 4 1. - 6 0  Scnjor HcrtLcu3.turjst.   sonir .rorijst. 3. Nil a 

 Iiaintenance Lflglnoer. 1. a ja a 9, rkacnac?o.r. 
: 3. Nil 

W. Quality ctroj officer 3. 1 pit 
3., shift In-ctiargo, .3 . . 
29 AssIstant 	Cctnts Officere, 

.30 Lax,ur iNelfare Officc.j, ul 
v.4. Estate I4açjer, 

.5, 5cxi3r Chanist, 3. Nil 
5, Chanist, 

3. :ul 3. 
.7 0  Orporetion  jz4gger, 

2 22 
.8. Head fssjatanta. 1. Mil 
9. AcCcWitant 

12 5 _ 
-O, Sijr ASSistaflt 13 3 -. 

10 Orporattn Forester. r 43 	. 7 _ 
2, Office Ass.tstant, 

:3, taorhc 

 LLouratry Assistant s  - 
 i so 4 Nil 

6. LLourtory Asristant.  
7, brivcr, 

 
3. Project Guard, 54 49 5 - 
9, cr operator 3. UiI 1 

, Pun;juderatjr,, 
 

1. E1ctrjcjan. 1 NIl 3. 
litter 	0  

2 2 
0 
- 

50 49 3. - 
4it G uard  

5, uffi.c 	ttrcjcnt,  
, tctiin, tiil 2 - 

TUTAL 	196 	236 	62 

I 
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1. App!ication of 

Forest (Conservation) Act,1980 	çv' 
1.1 Definttlon 

(I) 	The term 'Forest land' mentioned In 
Section 2 of the Act refers to reserved 
forest, protected forests or any area 
recorded as forest in the government 	(ii) 
records. Lands which are notied 
under Section 4 of of the Indian Forest 
Act would also come within the 
purview of the Act. (Supreme Court's 
Judgement in NTPC's case). All 
proposals for diversions of such areas 
to any non-forest purpose, even it the 
area is privately owned, would require 
the prior approval of the Central 

regarding dereservation and/or 
diversion of forest lands, a prior 
approval of the Central Government 
would be necessary. 

Harvesting of fodder grasses, 
leguiios etc. which grow naturally in 
forest areas, without removal of the 
iree growth, will not require prior 
approval of the Central Government. 
However, lease of such areas to any 
organisation or individual would 
necessarily require approval under the 
Act. 

(ii) The term lree for the purpose of this 
Act will have the same meaning as 
defined in Section 2 of the Indian 
Forest Act, 1927 or any other Forest 
Act which may be in forte in the forest 
area under question. 

1.2 Clarifications 

(I) 	The cases in which specific orders for 
dereservation or diversion of forest 
areas in connection with any project 
were issued by the State Government 
prior to 25.10.1980, need not be 
referred to the Central Government. 
However, in cases whore only 
administrative approval for the project 
was issued without specific orders  

1.3 Investigation and Surve,' 

(I) 	Investigations and surveys carried out 
in connection with development 
projects such as transmission lines, 
hydro-electric projects, seismic 
surveys, exploration for oil drilling etc., 
will not attract the provisions of the 
Act as long as these surveys do not 
involve any clearing of forest or 
cuttingof trees, and operations are 
ristricted to tlearing of bushes and 
lopping of tree branches for purpose 
of sighting. 

(ii) 	If, however, investigations and 
surveys involve clearing of forest area 
or felling of trees, prior permission of 
the Central Government is mandatory,  



N0lWitftStandinç the above, Survey, 
invustigltkrfI and exploration shall riot 
be car nod out in wlcjlilo t.aflcuanus, 
national parks and sample plots 
demarcated by the Forost Dopartniont 
without obtaining the prior approval of 
the Central Goverrunent. whether or 
not felting of trees is involved. 	, 

The work of actual construction would 
however, fufly altract the provisions of 
the Act and prior clearance of the 
Central government must be obtained 
even if such work does not require 
foIling 01 trees. 

(Li) Su.h pl.r ilis i activity is p.ui of ;ir 
ovcrali (cJr4rnlla 
(or the tot ust aIj In 

1.5 Tusser Cu1tivio: 

(i) 	liUt cultivation ii krf 
the trcals a a nas ul If u.ir 
liveliriood without urrdei,itijjj rilono-
cultural Asan or Arjuii Pi. 

be treated as a foresiry acnity. 
Thurerore, no pnor approval of the 
Central Govornrnunt UR1ur thu A.t i4 
flucoSsary. 	 I 

(v) 	It is clarilied that tho permission to 
survey, exploration or prc.,.pection 
would not ipso facto imply any 
commitment on the pail of the Central 

emment for diversion of forest 
nd. 

.4 ExplanatIon Regarding 
bloh-Fore.-  

Cultivation of tea, cotfee •  spices. 

tber.and palm is a non-forestry 
vity,atiractirig 1 1 ie provisions of the 

[the 

Cultivation of fruit bearing trees or oil-
bearing plants 	jj 	tents 
would Iso r uire - r 	royal of 

CenDalGovemntoxcowen: 

(a) The species to be planted are 
—q 

	

	indigenous to the area in question; 
and 

(ii) 	Tusser cultivation in k)!t;:,f 	f 
wnicli specinc plaiL.fkn I cit 	or 
Arjun lres are urlcJiit,her k: 
PloWing host trou, tu ifle 5r!h 
cooris sfttI be treated as 
Cctivitj not requiring pa ior apJrovat of 
the Central Government provd 
such plantation acuvity & 
involvu .iriy tolling 01 oirnj 

• provicki further that wiriki UIU.:t..fl 
such plantations, at lca.t th:.j 
spucres are planted, cii wnch no 

• Sif)(Jlu species Shall cover mole thjrr 
50% of the planted ar,a. 

Planitajion of rnulbtsrry rot salkwonn 
rearing is a nun lorfcy aCtiVily, 
atlrciing the prcvis ns of the Act. 

1.6 MinIng 

(I) 	Mining including uridejUround minrig 
is a lion-forestry activity. iherulore 
pior approval of the Central 



vr 	...... 	5senhial before a Government owned, managed or 

• rnininiaso Is granted in respect of coritroliod autbc ty/ corporation! 

ii 
• 

any lorest area. The A 	would apply 
only to the surfa 	rea which Is 

agency, which r. s been assigned 
such toresi land shall not reassign it 	'> 	I Wt 

ed)n the mining ba also to the or any part thereof to any other  
J7. 	.. entire underground mining area organisatlon or individual. 

beneath the lot  1. A renewal of an 
existing rr;; 	ase In a forest area (ii) 	Any scheme or project which involves 
also requires trio prior approsral of the - 	 assignment of any tcrest land b 	iay 

Central Government. Continuation or of lease or similar a;. angoment, 

• 

resumption of mining operation on the any purpose whatsoever, including 
WI expiry of a mining leasi without prior atforestation, to any private person or 

• approval wouldarnoun .o to any aulhority/agency/ organisation 	 of 

contravention of the Ac. not wholly owned, managed or 
controlled by the Government (. 

" 	(ii) The advice of the Ministry of Law, as private or jon' sector veflturez 
- Government of india in regard to the shall attract the provisions of this sub- 

Supreme Court Order in Civil Appeal clause. 
No. 2349 of 1984 dated 7.5.1985 is at 
Annexure-lil. 1.8 Clarificatvn on 

Sub-claw . 2(Iv) of the Act 
• 	(iii) Boulders, bajri, stone, etc., in the 

riverbods located within forest areas 
would constitute a z' - 	the forest (I) 	Sub-clause 2 (iv) of the Act prohibits 

land and their remova, would require clearing of naturally grown trees in 

prior approval of the Central forest land for the purpose of using it 

Government. for reforestation. The provisions of this 
sub-clause will be attracted lithe 
forest area in question bears naturally 

1.7 Clarihcatfon on ,,own trees and are required to be 
• Sub-clause 2 (t 	n the Act clear-fellec, niespective of their size, 

for hamessing.exlsting crop and/or 
(I) The Sub-claus' 	h. 	be attracted raising plantation through artificial 	 IL 

when any fore.- 	a: . or any portion regeneration techniques, which may 
thereof is assiçi.ed to any authority, include coppicing, n - 'Harding or any 
corporation, agency or any other other mode of vegc 	'e propagation. 

organisation wholly owned, managed 
or controlled by the concerned f .  (ii) 	All proposals involving clearing of 

1  - Union Territory Govemmern i naturally grown trees In any forest 	 10 

o the Central Government. Such area, including 	the purpose of 

pI. 

- 

 

- 	• 	-- 	 :- 	 - 	.- - 
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reloresition, shaH be sent by the 	(ii) 	1 he upofl of Vio on t iafl be Coflcernod StateJUT Government in 	 Uec(bud in a Sulf-,p  thu turin of Managni0n 	 con i d 

'SUPPO(IM by requisite docu, Plans Working Plans to the Regonag 	
incIuang parncularly the names ana Chief Conservator of Forests Cl the  con e 	 desnion of the oHials,r50115 ) 	med Regional Oflice of the 	 who we  Ministry of Environment and Forests, 	 prima-fade responsible lur
the xlltravenj,fl of the Act.

Cq  

(In) 	All proposals In respect of sanctiCh Cl 
Working Plans/Manage 	Plans 

(ill) 	incasu it Is no t possible to lix the 
shall be finally dISpO$d of by the 
RegionaJ Of lice, under SectIon 2 

respons,, fO ( commjSSiorvoni. 	,1 
of any action leading to thu vEoialu.,i of 

the Act. While examining the 
of 

the Act, a full oxpIanaj 	With 
proposal, the Regional Office wouki reiovt SuPporbng documents 

Shjii 
ensure that the final deCision is in be appended to t he report.  
conformity with the National Forest 
Pol icy, Working Plan guidelines and 

 (iv) 	Any person andior authority 

other relevant lutes and guldelin5 nominated by the Central Govem 
issueci by the Central Government 
from ti m) to time. The 

may be required.f 	dischar 	any or 
 the duties, including Regional OHice 

will however, Invariably seek prior 

P(CSeution c
under the -Act in any Court as may U. 

cleara nce of the Ministry Whenevt 
the propoS 	1flvotVO 	Clear-4eIlipg 

dueme< appropriate for thr puipo 
In such an eventuality the of 

forest area having ,denshy above 0.4 
irrespective 

Government of th concernJ 
Slate/Union Territory of the area IflvOlyd. Also,, 

prior clearance 	ould be required 
Shall make 

available all such records & 
when the Proposal is for clear felling 
of an area of size more than 

•. dGcuments is may be called upon by the investigation otlicer, 
20 ha. in 

theplains and lObe in thehill 
. region, irrespective of density. 	- l.lODiron of; 	i 	L f1d k r "• - 

1.9 CIdfitjCjO, 0j.  

Section 3 8 of the Act 

(I) Each case of the violation of the Act 
shall be reported by the concerned 
State/Un ion Territory Government to 
the Central GovemrnerH  

g :ewLirltjatJon of 
EnrOaChnie rjIS  

Detailed guideline5 issued in this 
regard vide this Ministry's No. 13. 11eu - F.P. (1) dated8 990 shall be 
strictly followed. These are included ir 
Annexure IV. 



:. 	2. Submission of Proposals 
.4. 

jenra$ 
•'Lr• 	•fl 

(I) 	Rule 401 the Forest (Conservation) 
• 	

Rules, 1981 prescribes the procedure 
• 	for submission of proposals for 

• 	seeking prior approval of the Central 
• 	Government under Section 2 of the 

Act. The form appended to the Rules, 
specifies the particulars to be 
furnished with the proposal. Only 
proposal in the prescribed format, and 

• 

	

	complete in all respects, will be 
considered. 

• (ii) All proposals relating to diversion of 
forest land up to 20 hectares and 
proposals for clearing 01 naturally 
grown trees for reforestation shall be 
sent directly to the concerned 
Regional Office of the MOEF. All other 
proposals shall be sent to Secretary to 
the Government of India, MOEF. 

(iii) Adverse recommendations of 
subordinate officers in prescribed form 
or In the documents attached with the 
form shoukf invariably be commended 
upon by the Principal Chief 
Conservator of Forests /Chlef 
Conservator of Forests. Similarty, 	. 

• 	•- adveie recommendation by the 
. PCCF/CCF should be commented 

- upon by the State Government to 
emphasis that a conscious decision 

• has been taken In the matter. 

2.2 Particulars to be Furnished 
along with the Proposal 

(I) 	Map of the forest area required 
showing boundary of the adjoining 
forests, etc., is to be furnished along 
with the prescribed form. This should 
normally be on 1: 50,000 scale. 
However, if maps on 1: 50.000 scale 
not available, map on 1.1 mile or 
1"- 4 rriiies or any other suItable scale 
would be acceptable. It the area is 
vary small, an index map may be 
submittod showing forest boundaries 
and a location map on a larger scale 
with a land use of the area required. 

Species-wise and diameter 
class-wise abstract of trees to be 
felled should be furnished in the 
prescribed form. Total enumeraton is 
necessary only up to 10 hectare&. For 
larger areas, species-wise and 
diamoter cfass-wise abstract of trees 
may be computed either from the 
working plans or by standard 
sampling methods. 

(iii) The projects for roads and railway line 
construction will be processed in their 
entirety. Therefore, proposals in 
piecemeal should not be submitted. A 
note on the present and future 
requirement of forest land is required 
to be submitted along with the 
proposal. 



2. 	: 	 3. 	 4. 	
0 

Environmental losses: (Soil erosion, 	 Though tehnkal jument wouki be primarily apped In 

&fet on hydrocgicai cycc wilife 	 determining the losses, as a thumb rule the 

tiabtat,mrolimate upset1Q of 	 . 	 envirrmenta' vaLe of one heclare of I ull' stocked forest 

ebgal balance). 	 (densy 1.0) would be taken as Re. 12C 74 laL;hE %. 

• 	 . 	 accrue over a per'd of 50 years. The value will rezijce 
with derisi, for exampte. If denefty is 0.4, the vae w 

P 	'th S 
reqJires dislorcsWoh Ot A hare 1 toretl c't 	st 
0.4 a'r ,/es nnetary returns worth over Rs. 50.696 lakhs 
over a period of 50 years, may be oonsidered to ave a 
posftive 	st benefit ratio. The figure of asscnie 
environrrental val.j(- wifl charioe if there is ar inrc2se in 

• ban rate; the chanc will be l5roportiogal to prcenta;e 
increase in the bank rate. 

Sutfering to oustees 
The social cost of rehahitation of an oustee (ir atkinson 
to the cost likely lobe incurred in provin; residexe, 
occupat'o1 ari s.cia services to him) be w1ce Out 35 

1.5 times of what he should rave earned in t 	ears 
had he been r shte. 
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nnexure-ii 

A NOTE ON TRIPtJRA SCH CASTES COOP DEVELOPHENT_CORPORATICN LID;. 
Tripura 	Schduled 	Castes 	Càap. 	Developoent 

Corporation Ltd. was set; up in augu5t'79 and it 
actually started functianiig from t;he year 1982. At the 
beginirg the authrised shart- capital was Rs. 5 crores 
which ;has subsequently been raised to 20 cror'es. The 
p a i d up share capital of the Corperation as on 31st 
March'94 is Rs. 5;32 crores In the inU.ial stage tte, 
Corporàt:i.on started impiementaticn of only scheme. 
called "Margin money fcan progrmme. This is 	a 

..prograrnme to sanction, loan to.pccir S.C. 	families - '±.r-- 

callaberatianwith theBnks 

Under the Margin Jioney Loan P'ogramme 50% of 	h 
amount of the che Cs subject to maxfmurn of .s. 
1000/- was paid as subsidy at t h e initial stage. This 
has subsequently increased th fls. 300,- and - thereafter 
to Rs5000/-. At present the amout,oi subsidy Rs. 
6000/-. The amount of. Subsidy is reeived by the 
Corporation f'om the department Df-Welfare for Sch 

Caste. 

75% of the loan aniount is pEid by bank 	at the 

normal Banking rate of interest nd -r9maining 25 Y. is 
paid by the Corporation as t'largin iDn'ey' Rs 4'!. iniere5t.. 

- The Got. letter N. 17014/19I896C IV dated 15h 

Dec'89' of the Miriistryof Welfare communicated -the 

decisin of the Reserve B31:: of India not to sanction 
M arg i. n  i -f the loan .amount di& -nc3t exc€ed to Rs. 

10,000/-- ih Farm Sector, and Rs 25000/- in Nun Far'ir 
se.tor thidRs. 35,000/- in composite sector scheme. -
Accordingly this Corpdraicn stopped sanctioning Margin 
Money and the whole burden of loai went 10 the Enks A 

a result the ebenfitcicarirs -JQ py intcr3t at tjie 
normal rate of Bank.- Rowe'.er, rec'en'ly the Board - oll -  

Directors of the CQP ration decided ;o sancLion Mrgn 
Money again to give reliei to thv Benficiarie nd 
m,akej s'chemes attract ie to the banks. 	 - 

Under 	the Margin Money Loan - Programme, 	the 

Corporaiori extends finaice far any bankable scheifle' 
approved by the NAI3ARD. Njrmaliy in Tripura 	Schene 

like pisciculture, Goary, Duiery, Pott'ry, small 

business 	purchase of wi ich 	ptrLhase of Jersey 

?c3W, pu-rchase Of Bul ioc. etc. are' financed. 	 • 	- 

From the year 1991-92 the Corporation started -.-
implementing schemes in ,coolabrai9n with the Ntional 

Sch 	castes. & Sch. Tribes f-inane and Development . 	-• 

Corporation, New Delhi under which. schemes like Mini '• 

Bus s  Mini Truck, AütcR:ckshOw Po4er Ti] l€r, Jeep, 
Maruti' Van, Photo Copier Plachirie., Hotel Business 	Auto 	' 

Mobile Workshop, Etc. ar being finnced, Up to 315t 
March'94 the • Corporation advanced an amount of •R. 
211.58 lakhs and recovered an amount of Rs. 32.91 lkhs 

which in terms o fperCeflagC is coming to i550. There 

is no cQubt ttiaj j 	•:'OVCry p?rcntare is far bethi.i 
expectation. 	1ut tnis is. not oniy in case of Tripura 

Ilk 
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S.C. Comp.Dev. Corporation Lt.th The recovery picturi as  
a wholein Tripura around 6'/.. 

One of the maih reasors of non-recovery is due to 
non receipt of expected fund from the Government of 
India as per Agricultural debt Relief Schemes, 1998 As 
per -the debt relief schemes Tripura Sd. Castes Coop 
cJevelopment. Corporation is to write off a loan of Rs. 
1,04, C) 13,(}O/- sanctioned to its benefici an es, Since 
the ' Government of Tripura is not in a position to 
arrahge the fund from its own sources, a propQSai was 
sent to the Government of India to sanction the ac3ur1t 
and piece the fund with the Government- so that the 
amount could be written off. If this is sanctioned by .  
the Government of India and the amount is written off, 
the recovery, percentage will cvo'  up - to Rs 64L75% 
• Through this Corporation and ths Government: of Tripura 
have been requesting to Government of India time and' 
again to sanction the amount, it is yet to he receiveçh 
This poor recovery has hebme t-e concern of the Board 
of Directors the Corporation. as well as the - 
Government of Tripura Hnhie Chief Minister of the 
State made an appeal to the public in general to 'refund 
Bank loans. The Chairman of the Corporatinn also issud 
á similar appeal to the loans of the Cor'poration All 
the Banks in tr.ipura are orçjanising recovery camps in 
various' places where Govt. -officials like DM.S S.D.Os 
BDOs are attendinçj. From the side of the Corporation 
the Officers of the Corporation are attending such 
recovery typs. in - some of the recovery camps 
Ministers, MLAs and other dighatciries of the 
Government are attanding Thus it is hoped that the 
recovery position will improve - 

The Corporation has so far made no 'su'vey to see 
the impect of the schemes on the qüali'y of life of the. 
SC families However, the various field - reports, 
inspetion 	reports it is seem that a 	good 	of 
beneficiaries 	have divert-ed the amount 	of 	loan 
sanctjoned due to their extreme praverty. A nood 
percentage of the selected beneficiaries could not 
deriv the bene'fii; of loaq because Of nonpayment of the •  
Joan amount in time by -the ?ks/iiadequte finances 
However, it is expected that the pc.si Uon wi,i 1 improve 
now. - 

F 
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20 poinJ9crarnme 

The target covered by the Corporation fails under point 
11-A of 20 point programme. The Corporation could not achive 	$ 
its 	full 	target almost 	in 	all the years mainly 	because 	of 
nc3n-particp -ation of 	the 3anks 	whale 	heartedly 	and 
particularly because of non participation of 	T- ripura 	Grarnin 
Bank in the programme because of 	its financial prohiems. 	0% 
of 	the 	area 	of the 	state is 	within 	the 	operational 
jurisdiction 	of the Gramin Bank. The 	following 	statement 
wj ii thow the posi tion 	- 

Year 	Target of the Carpn. Achivement of thc 	Corpnn 
1 	1981-32 1172 

1982-33 4591 321 
1983-34 2736 316 
1984-85 3635 i85 
1985-36 4250 -93 23 

6 	1986-87 5000 4215 
1987-88 5000 - 936 
1983-89 3400 595 

9, 	1989-90 3400 - 	 1580 
10,1990-91 1100 1924 
11.1991-92 1181 995 
121992--93 1250 1312 
13.1993-94 1300 312 

S  

Sd!- 

General Manager 
1 ripura Schedule Last 

Coop.Ltd Agartall. 

r 

I 
/ 
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IN THE CENTRIL ADMINISTR!TIVE TRIDLJNAL 

IN THE I1PTTER OF 

Case No OA 240/94 of the Central 

(dminisrative' Tribunal, 

Bench of Shri G.R. Paul- Applicant 

Vrs tJn Lon of mdi a and others 	S  

Shri Prasenjt Biswas,.Deputy Conservator 

of Forests Office of the Principal Chie 

Conservator 	of 	Forests, 	Tripura, 

Respondent 	Jo,. 7 of the above case, is 

13 
	 humble Ptitioner and sooth to say as 

under -- 

1 That the Respondent NO 7 was appointed as ?sistart 

Conservator of Forests vicJe office order No F 12-

3/Estt/For E30-82788--95 cateci 27112 of the Forest 

Department, Government o -  Tripura, Tripura Forest 

Service (TFS) Rule 1998 came into force with efftct 

from July, 1988 and that be was appointed as tripura 

Forest Service 'TFS) Erade-Il on 29789 vide 

Notification NO F 2 (182) /For./Estt!8(/4989--5O6E dated 

..9)199i. 

2 	That the answering Resporidert No 7 has received a. 

copy of the application filed, by the 'Applicant' 

aionçjwith a notice isud by the Deputy Reçjistrar, 

Hon'hle Central Administrative TribunaL, Gu&'ahati Bench 

on l7 1 1995 and after going throucjh the appi c:ator he 

has understood the contents thePedf. The answerin 

Respondent No 7 hereby submits his. 'eply 

S 	 - 



• That many of the averments made in the application 

of the Appiicant does not relate to the ahswerinq 

Respondent No 7 nor does he has any knowledqe about 

them and as such he does not admit them to L,e correct 

The Applicant is put to strictest proof of his 

avermenitt. The avermervts which relate to the Respondent 

No•7 are beirg dealt with hereunder 

4 	That the averments made by the Appiic:ant in paras 

4.1 to 4.6 area matters o'f records. suhect to which the 

ansring Respondent No. 7 does not admit anythinW.  

That the avermerita made by the Applicant in para-4.7 

is not true and hence denied' Here it may be mentiOned 

in i..tnmbiguous language that as per provisions of l-aw,  

suspensIon of an employee or initiation of departmental 

proceedipcj is not a punishment and as such it is not a 

bar for selectjon and or .promo:ion of an employee A 

photocopy of the extract of the relevant portion of the 

rule taken fr'or Swamy s Camp ii ation of CCSCCCA) Rul es 

eighteenth edition Page-187-'163 is annexed and már::e-d 

(R-1). Without going into the details of the said case 

it may 'humbly be said that the 'Applicant is not the 

authority to judge the said case and such n-issues 

have been brought into by the Applicant by distorting 

the fact to put forward h is' claim with a 'iiew to 

thilead the oh'hle Trhunal• 

Further, the Respondent 1'4o 	7 is by no 

inferior to the Applicapt in respect of quality 

service renrJered The performnC of the Applicant has 
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no relation with 'performanceof the Respondent No 	7, 

who has been rendering sincere and devkted service in 

an exceilant manner in different capacities as per 

postings made by the GovePflmCnt And suspension of 

ResponCflt No 7 has nothing to do with inc1uiQfl of 

his name in th select list. More particularlY the 

authority 	on 	perusal of records 
	and 	also 	in 

consideration of other circurnst. es, conduct etc. and 

after due consideration of the records of the present 

'Applicant had prepared the seiet list and so this 

application' diserves no judicial conideration and it 

should he rejected in iimine 

6. 	That the averments made in para48 of 
	the 

appiiti0fl that the ApplicafltWaS all along posted in 

interior forest areas etc are vague and so the-se are 

denied Further, ail,egati0r that the PesponJer No 7 

posted 	mostly 	on 	
deputatic:)fl 	in 

Was 

Corpora ion/autOn010U 	bd i es where wor'k 	were not: 

connected with forestry is absolutelY false and hence 

denied by the Respond0nt 	 V  

The R CSpOfl dC11 was posted by the GovePnffl(' 	c3flcC 

c 	e 	tes 

as 	enerai 
Manager, schedUleS TribCs/S

5 cas 

om 
DeveloPment CorpOrti0r, where he had 

served fr 

31/5/90 to 19/5.'93 and this pstiflg: wa against the 

deptati0r reserve' available 	
a member of the serViCC 

as per the Tripura Forest 	
19B8 Ser.vie Rule, 	, similar' 

to 	th 	postings "df the 
	Applicant 	in 	

Tribal 

rehabilitation 	in 	
Plantation 	Primitive 	broup 

V 	
Programme Department and in TrpAra Tribal 	Areas. 

Autonomous District COLUIc ii which wCrk? also 
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-the said dEputation 	reserve 	In this regard the 	
copies 

-of relevant clauses of the TFS Rule s 	1988 on autharised 

• 	strength and deputation 5 	part. I General Ciause-2 1 	Part- 

I I 	Cl ause-4 	and Part-IX Cl ae-32 	are 	
anne>ecJ 	and 

marked 	(R-@).. 	The 	job of the Respondent NO 	
7 was 	very 

much 	connected with 	forestry thid so the 	
aiegat:ion 	is 

denied.. 

It may- also be started that the quality of service 

renderèd 	by. 	the 	Applicant 	would 	he 	known 	
to 	th 

authority.. 	The 	performance of the 	Applicant 
	has 	no 

relatiDfl with the performance of 	tho Respondflt.. 

Further 	from para-4 .. 	of 	the 	applaatiofl 	i t 
 

would 	he 	clear 	that 	the 	Applicant 	
had 	worked 	-on 

.1• 

deputation 	from 	1/4/8e 	to 	22/2/90 	in 	tribal 

rehabilitation 	in 	Pl3ntt ion 	& 	Prim.±t:ive 	Group 

p'ográmrn? 	department and again from 7/1/91 
	to 	17/2/92 

in 	tripura Tribal Areas Autonomcus 	DaslracC 	L.ounci 1 

Where 	the Applicant had workeo 	for ahoi.tt 
	five 	years.. 

The 	Respondent No.. 7 on the a her hand was posted 	and 

had 	worked 	on 	deputation 	in 	a 	
Government 	owned 

Corporation 	for 	a period 	which is 	less 	
than 	three 

yars 	(from 31/5/90 to 19/5/93), where the job was 	to 

arrange finance for ecànornic resettlement of 	Scheduled 

TrIbes and ShdUiCd cstes population 	who Live 	
below 

the 	paver ty 	I inc similar to the 	ich of 
	the 	Applicant 

and 	was 	very much connect id with forestry.. 	
thus 	the 

ground reality helievs the claim  Of the Applicant 	in as 

much as that the Respondent Nc.:, 	7 had. worked mostly 	
on 

deputation 	and hence 	it 	is detiid.. 
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• 	 7. That rgarding averments of the Applicant made in 

para-4.9 of the appiication it is humble statecJ that 

the answering Respondent No. 7 craves leave to make 

oral submissaon regarding interpretation of ru.tion 

5 5  6 & 7. 

S. That regardincj the avcrments made in para--4, 10 of 

the application, it is humbly submitted that the 'raim 

of the Appi icant that he is fully covered by regul t.ion 

5 	regarding eiigibiiity criteria of that there is 00 

impediment against incius:i.on in the select 1.1st are not 

admitted by the answering Respondent No. 7. Further ar 

explained above, the posting of the Respondent No. 7 in 

the Scheduled Tribes/Schedule Castes develcpmen 

Corporation was ordered by the Government, 	which 	was 

against 	the deputation reserve of 	the service 	similar 

to the postin.g of the Applicant as already expla3nEd 

above considering his previous perforcnane. 

At the rater1ai time the flespondent No. 7 was 

posted in the Forest department in the ofFice of tie 

Princ: :ipal Chief Conscrvetc:Lr of Forests and he was very 

much a macnbc r of the IFS, wh : ch is the feeder post O F 

the lFS The Schedui cci Tribs Dcve 3. opment Corpc3rt on 

is a corporation of the State Government regieatd 

under Co-operative Societies Act, where the Retpo;dcn; 

No. 7 was pasted by the %vernment. Had he not been 

posted against the authc::r:Lsed deputation reserve uf,jhe 

service ,he would have con t:inUed to hold a post is the 

Forest department but for deputat icn As a matter of 

fact the said post was included in the authorised 
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permanent strength of the State Forest Service against 

the deputataon reserve As such Respondent No 7 was 

very much eligible for inclusion in the Select List;; 

which has been cone..idered on the basis of mer:it As 

regards the suspension of Respondent No 7, it her been 

due to some baseless and 'frivolous allegations and mis-

unciestcnding The Respondent •No 7 has already 

explained and submitted reply an detail to each articl, 

of charge in ,his written statenent of defenc showing 

how maliciously the decisions and actions taken by the 

others and not taken by Respondent Not. 7 became the 

basis Of framing charge which are otherwise also 

falser The departmental inquiry has been brought out 

and Respondent Nb 7 is contending the case and he is 

sure that he would win the case it would result in 

acquittal 

The allegations other isa macic by the Appi icant 

are nbt true and hence deriied 

Q 	That the contents of the para"4 ii is not hasd on 

fact and so denied cisc:' the allegation that the 

Respondent No 7 performed ea;y nature of jobs or the 

Applicant hd prformed ardous nature of job are not 

trup and hence denied The property c:f Annual 

Cnfidentiai Reports can not he raised by the Appi ican 

is highly placed above the Respondent No 7 is also 

denid. 

iC 	That regarding averments made 
in para-4 i.% ui' the 

application, it is humbly submitted that the Select 

Committee in. its best wisdom and wi th.n its SPhCT'2 of 
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duties considered all relevant points and records in 

preparation of Select List of 1994 and 1993 where nori-

inclusion of name of the Applicant can not if so facto 

said to he illegal supersession. 

ii That it is hi..mbiy stated that the App licani has no 

genuine cause of grievance because it appear's that his 

name was considered by the Select Committee duly end 

non-inclusion of his rre by the Select Commi tte 	is 

quite legal and valid and as such the Respondent No 	7 

can not be made resppnsihle for same The application 

is liable to be rejected with càst 

12 That the rest would be submitted oral iy 

1 	That 	rgariPing pr 8 I o f the grcunUkzi in the 	
Atil 

appl ication 	it is huhly stated that the iripugned 

action/order is leal and maintainable in law 	Thc 

averments of the Applicant otherwise a r e deniech 

14 	That 	rega 
rd 
 i rig Par,a-I I of the 	crouncLa. 	of 

appi ication it is humbly subm:i t.ted that there has been 

no violation of rules and recjul ations in sd I ection 

There is no legai provision to hold the Applicant to b 

deemed to be included in the S€lect List of 1994/in the  

Seniority list of 1994 
$ 

Th& the averments m:de in - ParaI II are riot. true 

and, hence denied 	 . 

16. That the averments made in Para-IV are not true and 

h en e den i 

17 That the averments made in ParaV are not true and 
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h?nce 	denied. 

iS. 	That the avérrnents made 	in Par&-VI 	are not true and 

- 	hence denied. 

19 	That the averments made 	in Para—VIl 	are 	not true 

and hence denied. 

20. 	That the averments (nade 	in Para—Vill 	are nt true 

and hence denied. 

21 	in the premises aforesaid it 	i 	p'ayed 	that Your 

Lo,rdships 	may be piesed to conside' the 	above facts 

and reject 	the application with costa 

AND 	the 	;answering Respondent No. 7 	as 	in duty 

bound shall 	ever pray. 

VERIFICATION 

I 	do hereby verify the abve sta ements is true 

to 	my 	knawledçe end belief 	and zccor&Ngly I 	put my 

siçnature 	to this verification 	this day the 	ii 	h day of 

February, 	1995 at Agartala. 

- 	(I)eponent) 

.d 
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l3overnmeflt 	of 	IncI.a 
• 	Ministry of Environment and forests 

Paryavaran Bhavan, 
COO Compi cx, 	L'oohi Road 

New Dihi-1 10003 

Dated, 	the 	7th April, 	1999 

N 0 T. I F I C A T -I 0 N 

Shri 	tourish 	Ran ian Paul was promoted 	from 	the 

State 	Forest Service of Tripura Segment to 
	the 	India 

FoPest Service with effect 	from 10.031997 

In' 	Implementatiop of 	the direction given 	by 	the 

Hon'ble Central Administrative Tribunal, 	Guwahati 	Bench 

in 	their 	ordr dated 	17.121998 passed 	in 	O.A.No 

239/96-Gourish 	Ranjan 	Paul 	Vs 	Union 	of 	mdi a 	
and 

• Others, 	the date of promotion of Shri 	Gourish 	Ranian 

Paul 	to 	the 	Irdia 	Forest 	Service 	is 	prepared 	to 

iG3, 1996. 

The 	notification 	referred 	to 	in 	pari'---i 	above. 

stands modified t o  that 	ent 

• (R 	Sanehwal) 
Undci 	Seç,retary to the 
Government: 	of 	In:Ji a. 

To 
The Ianager, 
Govt. 	of 	India Prss, 	' 
FARIDAVAP_ (HARYANQ )z with a c:opy of Hindi 	vtiOfl.  

DistrihLttion 	 • 

:1 	The Chief Secretary, 	Govt. 	of ManipT', 	Imphal 

The Secretary, 	Forests Departmcnt , 	C3ov 1-. 	of 	an iur 
 

Imphal 
The Principal- Chief Conservator of Fo":ts, 	Covt. 	of 

Manipur, 	Imphal'. 
41 	TheAccOuntBt General 	

Manapur, 	Imphal 

The Chief Secretary, 	Govt. 	of Tripura, 	Agartala. 

6. The Secretary, Forests Department 	Govt 	of Tr-ipUra 

artala 
7 	The Pr:incipal 	Chief ConservatOr' of Forests, 

	Govt.- of 

Tripura, 	Agartala.  

S. 	The Accdunt,ant General 	Tripura, 	Agartata. 

9 	The 	SecretarY; • 	• Public 	Service 	CommissiOn  Union 
De lb i-i 10011 lDholpur House, Shah i ahn Road, New 

• 	• 10 	Guard F 11 e 	 ' 

• 	• • 
• 	• 	- 	 (R. 	Sanehwal ) 

Under Secr'etary 	to' 1-he 
• 	 Government 	of 	India. 	- 

• 	• 	 • 	- 	• 	• _ 
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• 	 IN THE CENTRAL AD$INI$TRATIV TRIBUNAL, GUWAHATI BENC)j 

OA NO.193/2000 

• Shri G.R. Paul 	 . . 	. . . . . Appi icant 

Versus 

Union of India and, Others 	.......,. Respondents 

S.No. 	 Description 	 Page No. 

01 	Replyto the O:riginal.App1jcajon 	I to 08 

THROUGH 

( B.C.Patha 
• 	Addi 	Central Govt. Standing Counsel 

Udayan, 1st Floor, Ganehguri, 
• 	 R.G.B.Road (Main), 

Guwahatj 	781005 

I! 



4 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

GA No.193/2000 	 \ 

Shri G.R. Paul 	 60 * . . . . . Appi icarit 

Versus 

Union of India and, Others 	 ......... Respondents 

Reply on behalf of Respondent No.1 

. 1, 
	

R. 	Sane'hwai, 	aged 	47 years, 	Under 

Secretary in the Mnistry of Envi'onment and Forests, 

Government of India,, Paryavaran Bhavan, New Delhi, do 

hereby solemnly affrm and say as follows 

2. 	That lam Under Secretary in the Ministry 

of Environment and Forests, Government of India, 	New 

Delhi and having been authorised I am competent to 

file this reply on bhalf of Respondent S.No.1. I am 

acquainted with the facts and circumstances of the 

case on the basis of the records maintained in the 

Ministry of Enviroiiment and Forests. I have gone 

through the application and understood the contents 

thereof. Save and except whatever is specifically 

ad.mjtted 	in this reply, rest of the averments will be 

deemed tohave been denied. 

3 	As regards para-i of the application, it 

is submitted that the case of the applicant for 

inciuston in the Select List of 1994 was duly 

considered by the Selection Committee in its meeting 

held on 30.3.1994H. Based on the overall assessment of 

his service records, the applicant herein was graded 

Good' whereas some of his juniors were graded Very 

k:. 
(U.. 
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Good' by the Selection Committee. 	Since selection 

from the State Forest Service (SF5) to the Indian 

Forest Service '(iF5) is strictly on merit, the 

applicant could not find place in the Select List of 

1994. This aspect and other grievances made by the 

applicant were duiyconsjdered in his representation 

submitted by him on 14.7.1999 in pursuance of the 

•orders passed by this Hon'ble Tribunal on 17.12.98 in 

OA No.240/94 and a speaking order was issued on 

14.10.99 

4. 	As regards para-2 of the application, the 

jurisdiction of this Hon'ble Tribunal is not disputed. 

'5. 	In reply to para 3 of the application, the 

answering respondent have no comments to offer 

As irega.rds averments made in paragraphs 

4.1 & 4.2, the applicant may be put to strict proof. 

As regards para 4.3 of the application, it 

is submitted that the averments made therein pertain 

to respondent No,3and will be met by them. 

As regards para 4.4 of the application, 

the averments, in regards to the filing of OA No.240/94 

by the applicant are admitted. 	As regards seniority 

of the SFS officers and their eligibility for being 

considered for promotion to the IFS, it is submitted 

(r'.. 

n 

i;yrf 	1 
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that the position in that regard will be explained by 

the State Government s  i.e. Respondent No.3. 

/ 

As regards para 4.5, •it is submitted that 

in terms of the. IFS (Cadre) Rules 1966, 	the State 

Government iempowe're'd to post a non-cadre officer on 

a cadre post for a. per:iod of three months only. In 

áase the period exee'ds three months, prior approval 

of the Central Government/UPSC is requi red. Rest of 

the .averment:s made herein pertain to the rules and 

regulations governing the IFS and are matters of 

record. 

in reply to para 4.6 of the application, 

it is submitted that the IFS (Recruitment) Rules, 1966 

were amend,ed on 22.2.1989 in accordance with which 

o'niy Item No.1 & 2 of the Schedule to t h e IFS 

(Fixation of Cadre Strength) Regulations, 1966, 	ice. 

Senior duty posts iuder the State Government and the 

/ Central Deputation Reserve were to be taken into - 

account for computation of promotion vacancies. The 

position has been explained in det,ail by the answering 

respondent in the reply to OA No.194/2000 filed by the 

applicant separately.. As regards his inclusion in the 

select List of 194, it is submitted that he was duly 

consi:dered by the Selection Committee but based on the 

overall assessiiient of his service records, the 

Selection Committee 'did not find hm suitable for 

promotion to the IFS. It is further submitted that 

• . 
	c- 	 .- 
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promotion from SF5 to the IFS luhder the Promoton 

Regulations is strictly on merit. A junior may 

supersede his seniors in the process of selection and 

may even rank at the top. This :s precisely what 

happened in the case of the apiicant. Officers 

junior to him got higher grade, as a result of which 

his name could not be nciuded in the Select List. 

1n 'repFy to paras 4.8 to 4.11, 	it 	is 

submitted that the av:e:riments made therein pertain to 

the service irendered by the officer in the State 

	

Forest Service and his Eligibility for promotion to 	- 

the TFS, and the same are the concern of the State 

Government, 	i.e. 	respondent No.3' and will be met by 

them. 

As 	regards paras 4;13 and 4.14, 	it 	is 

submitted that the áverments made therein pertain to 

CA No.240/94 flied  by the applicant. 	In pursuance of 

the direc'tions given 1by this Hon'ble Tribunal 	on 

• 	17.12.98 	in the said GA, a speaksing order was passed 

on 14,10.99 (Annexure-I),. The answering respondent 

craves leave to refer to the said order for its exact 

meaning and contents. 

In 	reply to para 4.15, it is submitted 

that under rule 9 of the IFS (Cadre) kules, the State 

Government is empowered to post a non-'cadre officer on 

a cadre: post for a period of three months only. For 

5t T)  
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further 	continuance, 	prior 	approval 	of 	the Central 

Government/UPSC 	is 	required. 	Therefore, an 	SF5 

'officer 	is 	entitled 	to 'benefit 	of 	officiation on cadre 

post prior 	to 	his 	appointment 	to 	the 	IFS 	only if 	such, 

officiation 	has 	the 	prior 	approval 	of 	the Central 

Government. 	The 	applicant 	is, 	therefore, 	not entitled 

io 	any benefit 	officiation 	prior 	to 	his 	appointment 

tothe 	IFS. 

• 	14. 	In 	reply 	to 	paras 	4.16 	& 	4.17, it 	is 

submitted 	that 	the 	aver;ments 	made 	therein 	pertain to 

respondent No.3 	and will 	be 	met 	by 	them. 

As regards para 4.18, 	the averemn€s 

regarding promotion of the applicant to the IFS on 

10.3.1997 and subsequent preponenent on 1'8.3.1996 are 

'. admitted. 	Regarding his posting on a cadre post prior 

to hisappointmet to the IFS, it is submitted that 

•  such officiation could, be considered for the purposes 

of fixation of senoirity in the IFS only if it has the 

prior approval of the Central Governemnt/UPSC as 

envisaged under rul;e-9 of the Cadre Rules. Since this 

was not the case with the applicant he cannot claim 

'benefit of such officiation. 

In 	reply 	to para 4.19 to 4.21, 	it 	is 

submitted that  the submissions made in his 

representation were duly  considered and a speaking 

order was passed on 14.10.99. 

	

z;•; 	
' 
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'17. 	As regards paras 	4.22 & 4.3, 	the 

averments made, therein are strongly denied. The case 

of the applicant for promotion to the IFS was duly 

considered by the Selection Committee while preparing 

the Select List for the year 1994. Based on the 

overall assessment of his servce records he was 

graded Good by the Committee1 Since induction into 

the IFS'frorn the SF5 is strictly or merit, some of his 

juniors who were found more meritorious than the 

appi icant were able to make the grade, as a result of 

which the applicant was left out in 1994. 

-46 

In: reply to paras 4.24 to 4.26, 	it 	is 

subm'itted that the iaverment.s made therein pertain to 

respondent No.3 and will be made by them. 

In reply to para 4.27, it is submitted 

	I 
that the allegations made by the applicant herein are 

baseless. 	The Selection Committee which is headed by 

the Chai rman/Member of the UPSC is an august body and 

considers the ce of each and every individual 

'without any partiality or bias. 	The case of the 

applicant was also duly considered alongw'ith other 

eligible officers, 	However, 	based on the overall 

assessment of his service records, he was not found 

suitable for inclusion in the Select List of 1994. 

In reply to the grounds uged in para-5, 

it IS submitted that the averments made therein are 

(,•,.. 	.) 

tzti 	•1- 



J 11 
tcl 

-. 7 	- 

more or less repetjtjor, of what the applicant has 

already-stated isn the preious paragraphs of the 

application. The answering 'respondent has explained 

the position in the foregoing pragraphs, 

21 	Paragraphs 6 & 7 need no reply. 

In reply to paragraph-8, it is submitted 

that the applicant is not entitled to any: relief 

sought for. 

Paragraphs 9 to 12 need no reply, being 

forniai 

PRAYER 

In view of the posi'tion explained in detail in 

the foregoing paragraphs, the instant application is 

devoid of, any merit. It is, therefore, respectfully 

praed that the same may be dismissed by this Hon'ble 

Tribunai 	by awardirg costs iti favour of the answering 

respondént. 

New Dl elhi,  

Dated : 20.2.2001 

For Respondent No.1 

.. ......... 4. 
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/ 	VERIFICATION 

i s  R. Saneh:wai, Under Secretary to the Eovt 

of Ijidia, having 'my office atParyavaran bhavan 0  Lodi 

Road, New De1hi-i10O03, do hereby verify that the 

contents state'd above are true and correct to the best 

of my knowledge 0  belief and jnformation and that 

nothing has been s'up'essed theref,ro:m. 

Verjfi.ed at New DeThi on this the 20th day of 

February, 2001. 

For Respondent No.1 

11 



4. 

1 

- 

4 ! r 

c. 
I IN THE CENTRAL ADMINISTRATIVE TRIBUNAI 

GUWAHATI BENCH, GUWAHATI 
cf 

(ntr ,4, 
	 O.A. No. 193/2000 

22 1Y 2[ 	ON BEHALF OF RESPONDENT No.2 

GQU. 	 IN THE MATFER OF 

GAURISH RANJAN PAUL 
	

APPLICANT 

Vs. 

UNION OF INDIA & OTHERS 	 RESPONDENTS 

WRJTTENSTATEMENT ONBEJIALF OF RESPONDENT No. 2 

I, G.C. Yadav S/o Shri Kamal Singh Yadav aged about 44 years serving as 

Assistant Director in the office of the Union Public Service Commission, Dholpur House,. 

Shahjahan Road, New Delhi am authorised to file the present reply on behalf of 

Respondent No. 2. The deponent is fully acquainted with the facts of the case as gathered 

from the record of the Commission. 

That the deponent has meticulously read and understood the contents of the above 

Original Application and in reply he submits as under. 

3.1 	At the outset, the deponent most respectfully submits that the Union Public 

Service Commission being a Constitutional Body under Articles 315 to 323 of the 

Constitution have to discharge their functions, duties and Constitutional obligations 

assigned to them under Article 320 and other relevant Articles of the Constitution of 

India as per Rules/Regulations in vogue. 

3.2 	Under Article 312 of the Constitution, the All India Service Act, 1951 was passed 

by the Parliament. In exercise of the powers confeffed by sub-section(1) of section 3 of 

the All India Service Act 1951, the Central Government after consultations with the State 

Governments have framed various Recruitment Rules for recruitmentlpromotion to the 

IAS/IPS/IFS. In pursuance of these rules, the IFS (Appointment by Promotion) * 

Regulations, 1966, have been framed by the Government of India duly approved by the 



I-lon'ble President as per provisions of the Constitution of India (Article 309). In 

accordance with the provisions of these Regulations, the Selection Committee presided 

over by the Chairman or a Member of the Union Public Service Commission makes 

selections of the State Forest Service officers for promotion to the Indian Forest Service 

based on the proposal and records sent by the concerned State Government including the 

seniority list and other relevant documents. 

3.3 	Thus, in discharge of their Constitutional obligations the Union Public Service 

Commission after taking into consideration the records/received from the State 

Government under Regulation 6 and observations of the Central Government received• 

wider Regulation 6A of the Promotion Regulations, accord their approval to the 

recommendations of the Selection Committee in accordance with the provisions of 

Regulation 7 of the aforesaid Regulations. The selections so done in a just and equitous 

manner on the basis of relevant records and following the relevant Rules and Regulations, 

are not open for interference by any authority whatsoever, inasmuch as, it would be 

tantamount to curtailment or modification of the Constitutional powers of the Union 

Public Service Commission. 

PRELIMINARY SUBMISSIONS: 

4.1 	Most respectfully the Deponent submits that selections of State Forest 

Service Officers for promotion to the IFS are governed by the IFS (Appointment by.  

Promotion) Regulations, 1966. Regulation 3 of the said Regulations provides for a 

Selection Committee consisting of the Chairman of the Union Public Service 

Commission or where Chairman is unable to attend, any other Member of the Union 

Public Service Commission representing it and in respect of the segment of Manipur -

Tripura joint cadre, the following others as members :- 

Chief Secretary to the Government of Manipur; 

Chief Secretary to the Govt. of Tripura; 	 V  

Principal Chief Conservator of Forest of Manipur, 

Principal Chief Conservator of Forest of Tripura; 

A nominee of the Govt. of India below the rank of Joint Secretary. 

The meeting of the Selection Committee is presided over by either the 
V 	

Chairman or a Member of the UPC. 	 V V 
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4.2 	In accordance with the provisions of Regulation 5(3)A of the said 

Regulations, the aforesaid Committee duly classifies the eligible SFS officer included in 

the zone of consideration as 'Outstanding', 'Very Good', 'Good' or 'Unfit'. as the case 

may be, on an overall relative assessment of their $eryice record. Thereafter as per the 

provision of regulation 5(4) of the said Regulations, the Selection Committee prepares a 

list by including the required number of names first from amongst the officers finally' 

classified as 'Outstanding' then from amongst those similarly classified as 'Very Good'.' 

and thereafter. from amongst those similarly classified as 'Good' and the order of names 

inter se within each category is maintained in the order of their respective inter-se 

seniority in the State Forest Seivice. 

	

4.3 	The ACRs of eligible officers are the basic inputs on the basis of which 

eligible offlcers are categorised as 'Outstanding', 'Very Good',. 'Good', or 'Unfit' in 

accordance with the provisions of Regulation 5(3)A of the Promotion Regulations. The 

Selection Committee is not guided merely by the overall grading that may be 

recorded in the ACRs but in order to ensure justice, equity and fair play makes its 

own assessment on the basis of on in-depth examination of service record of eligible 

officers, deliberating on the quality of the officer on the basis of performance as 

reflected under various columns recorded by the Reporting/Reviewing officer/Accepting 

Authority in ACRs for different years and then finally arrives at the classification to be 

assigned to each eligible officer in accordance with the provisions of Promotion 

Regulations. While making an oyerall assessment the Selection Committee takes in to 

account orders regarding appreciation for meritorious work . done by the concerned 

officer. Similarly, the Selection Committee also keeps in view orders awarding penalties 

or any adverse remarks communicated to the officer, which, even after due consideration 

of his representation have not been completely expunged. 

	

4.4 	The matter relating to assessment made by the Selection Committee has 

been contended before the Hon. Supreme Court in number of cases. In the case of Nutan 

Arvind Vs. Union of India and others the Hon. Supreme Court have held as under:-

"When a high level Committee had considered the respective merits of the 

candidates, assessed the grading and considered their cases for promotion, 

this court cannot sit over the assessment made by the DPC as an appellate 

authority." 

1(1996)2 SUPREME COURT CASES 4881 
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4.5 	In the case of Durga Devi and another Vs. Slate of Himachal Pradesh and 

others the Apex Court have held as under:- 

"In the instant case, as would be seen from the perusal of the impugned 

order, the selection of the appellants has been quashed by the Tribunal by 

itself scrutinising the comparative merits of the candidatesand fitness for 

the post as if the Tribunal was sitting as an appellate authority over the 

Selection Committee. The selection of the candidates was not quashed on 

any other ground. The Tribunal fell in error in arrogating to itself the 

power to judge the comparative merits of the candidates and consider the 

fitness and suitability for appointment That was the function of the 

Selection Committee. The observations of this court in Dalpat A Basaheb 

Solunke case are squarely, attracted to the facts of the present case. The 

order of the Tribunal under the circumstances cannot be sustained. The 

appeal succeeds and is allowed. The impugned order dated 10.12.1992 is 

quashed and the matter is remitted to the Tribunal for fresh disposal on 

other points in accordance with the law after heaiing the parties." 

[1997 - 5CC (L&S) - 9821 

4.6 	In the matter of UPSC vs. H.L. Dev and others Hon. Supreme Court have 

held as under:- 

'How to categorise in the light of the relevant records and what norms to 

apply in making the assessment are exclusively the functions of the 

Selection Committee. The jurisdiction to make the selection is vested in 

the Selection Committee." 

[AIR 1988 SC 10691 

4.7 	in the case of State of Madhya Pradesh Vs. Slui Shrilcant Chapekhar, the 

Hon. Supreme Court has held as under: 

"We are of the view that the Tribunal fell into patent error in substituting 

itself for the DPC. The remarks in. the annual confidential report are based 

on the assessment of the work and conduct of the official/officer 

—) 

concerned for a period of one year. The Tribunal was wholly unjustified 

in reaching the conclusion that the remarks were vague and of general 
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nature. in any case, the Tribunal outateped its jurisdiction in reaching the 

conclusion that the adverse remarks were not sufficient to deny the 

respondent his promotion to the post of Deputy Director. It is not the 
function of thee Tribunal to assess the service record of a Government 
Servant, and order his promotion on that basis. It is for th e  flP( tn 

evaluate the same and make recommendatjopj based• on such evaluation. 

This court has repeatedly held that in a case where the CourtPFiibunal 

comes to the conclusion that a person was considered for promotion or the 

consideration was illegal then the only direction which can be given is to 

reconsider his case in accordance with the law. It is not within the 

competence of the Tribunal, in the fact of the present case, to have ordered 

deemed promotion of the respondent: 

[JT 1992 (5) SC 6331 

4.8 In the case of Dalpat Abasaheb Solanke Vs. B.S. Mahajan, the Hon'ble 
Supreme Court have held as under: 

"It is needless to emphasise that it is not the function of the court to hear 

appeals over the decisions of the Selection Committees and to scrutinize 
the relative merits of the candidates. Whether a cndibitt' ci fit fr 

particular post or not has to be decided by the duly constituted Selection 

Committee which has the expertise on the subject. 

[AIR 1990 Sc 4341 

4.9 In the case of Smt. Anil Katiyar Vs. UOI & others, the Hon. Supreme 
Court have held as under:- 

"Having regard to the limited scope of judicial review of th e  merits of a 

selection made for appointment to a service or a civil post, the Tribunal 

has rightly proceeded on the basis that it is not expected to play the role of 

an appellate authority or an umpire in the acts and proceedings of the DPC 

and that it could not set in judgement over the selection made by the DPC 

unless the selection is assailed as being vitiated by malafides or on the 

ground of it being arbitrary. It is not the case of the appellant that the 

selection by the DPC was vitiated by malafides." 

[1997 (1) SLR.1531 
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The Honourable Tribunal would kindly appreciate that in view of the 

aforementioned authoritative pronouncements of the Hon. Supreme Court, the assessment 

made by the Selection Committee constituted under Regulation 3 of the PrOniolion 

Regulations is not open for scrutiny by any authority/institution. 

PRELiMINARY OBJECTIONS 

The applicant had earlier filed CA No. 240 of 1994 before this Honbie Tribunal 

praying for similar relief to the effect that respondents be directed to include his name in 

the Select List of 1993-94 and to promote him to the IFS cadre of Manipur-Tripura with 

retrospective effect. The said OA was disposed of by this Hon'ble Tribunal vide their 

order dated 17.12.1998. In compliance with the direction dated 17.12.1998, the Govt. of 

India, Ministry of Environment & Forests have considered the representation of the 

applicant and have passed a reasoned and speaking order on 14.10.1999. Since the issues 

raised in the instant OA have already been considered by this Hon'ble Tribunal in OA 

No. 240 of 1994 filed by the applicant, the instant Original Application is not 

maintainable on account of principle of res ju€5.cata and the same deserves to be 

dismissed by this Honbie Tribunal in limine. 

CONTENTIONS OF THE APPLICANT 

The applicant in the instant applicatiOn has mainly contended that:- 

Had the respondents taken into consideration, the State Deputation 

Reserve and Training Reserve for calculation of promotion quota, he 

would have been appointed to IFS for promotion even before 1994; 

Ineligible officers who were on deputation in corporations/ autonomous 

body, which were not connected with forestry were considered and 

included in the Select List of 1993-94; 

Respondents No. 5 & 6 served against the post not connected with any 

forestry, accordingly there cannot be any comparison, so far as the 

perfonnance of the applicant vis-à-vis the respondent No. 5 & 6 is 

concerned; 

He was assigned the duties of holding IFS cadre post at least two years 

earlier than all the 1994 select list officers, it transpires that the State 

IL 
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Government found him more efficient and meritorious than all the 1994 

select list officers and the service career of all the 1994 select list officers 

are far inferior to the applicant; 

He had officiated in the cadre post for at least 2 years, the entire period of 

officiation in the cadre post since 17.2.1992 will have to be counted 

towards seniority and fixation of year of allotment. 

ACRs of the officers for the period of service in corporationlautonontous 

bodies cannot be taken in account for assessment by the Selection 

Committee for their consideration for inclusion in the Select List of 1993-

94. 

(wi) Most of the points raised in his representation have not been taken into 

consideration as such, order dated 14.10.1999 of Govt. of India, Mb 

Environment & Forests is liable to be set aside by the Hon. Tribunal; 

Inclusion of his name in all the subsequent Select Lists is a pointer to the 

fact that his case was not properly considered in the year 1993-94; 

While preparing the Select List of 1994, no weightage was given to the 

seniority, whereas maximum weightage was given to seniority in the year 

1996; 

Selection Committee members, the PCCF and the Chief Secretary were 

knowing the service of all the eligible officers including the applicant and 

the fact that some of officers were not fit to be included in the Select List. 

In spite of knowing fully well the aforesaid facts, the Select List was 

prepared excluding the name of the applicant. 

BACKGROUND OF THE CASE 

7.1 	The Deponent most respectfully submits that a meeting of the Selection 

Committee for preparation of the Select List of. 1993-94 for promotion of SFS officers to 

the IFS cadre of Manipur Tripura joint cadre (Tripura segment) was held on 30th  March, 

1994. The State Government had intimated 2 vacancies in the promotion quota of the 

State IFS cadre. Accordingly as per the then prevailing provisions of Regulation 5(1) of 

the Promotion Regulations, the size of the select list was detennmed as 4. As per the 

provision of Regulation 5(2) of the Promotion Regulations, the zone of consideration was 

determined as three times the size of the Select List Le. 12. One officer was considered 

under 1 proviso to Regulation 5(3) of the Promotion Regulations. Thus a total of 13. 
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officers were considered. The applicant Shri G.R. Paul was considered at S.No. 3 in the. 

eligibility list of 1993-94. As per theprovi of Regulation 5(3A) of the Promotion 

Regulations, the Selection Committee, on an overall relative assessment of his service 

records, assessed Shri G.R. Paul as "Good". On the basis of this assessment, his name 

eQuld not be included in the Select List of 1993-94 as officers with overall grading as 

'Very Good' were available in the zone of consideration and in accordance with the 

provisions of Regulation 5(4) of the Promotion Regulations, their names were included in 

the Select List of 1993-94. 

7.2 	That aggrieved by non-inclusion of his name in the Select List of 1993-94, the 

applicant Shri G.R. Paul had earlier filed OA No. 240/1994 before the Hon. Tribunal 

praying for a direction to the respondents to include his name in the Select List of 1993-

94. The aforesaid Original Application was disposed of by this Hon. Tribunal vide their 

order dated 17.12.1998 with a direction to the respondents to consider his case and pass a 

reasoned order. In compliance with the directions dated 17.12.1998 of the Hon. Tribunal, 

the representation of the applicant Shri G.R. Paul was considered by the Ministry of 

Environment & F&ests and a reasoned and speaking order was passed by the Mb 

Environment & Forests on 14.10.1999. Dissatisfied with the order passed by the Mb 

Environment & Forests, the applicant has filed instant Original Application before this 

Hon. Tribunal. 

	

8.1 	As regards contention of the applicant relating to counting of deputation reserve 

and training reserve for the purpose of calculation of promotion quota, the Deponent 

submits that being nodal Ministry, the subject matter of amending the IFS (Fixation of I 
Cadre Strength) Regulation 1966 come under the purview of the Govt. of India, Ministry 

of Environment & Forests. The Govt. of India may be making necessary submissions in 

this regard. 

	

8.2 	As regards the contention of the applicant regarding eligibility of respondent No. 

5 & other officers considered by the Selection Committee which met on 30.3.1994, the 

Deponent most respectfully submits that the promotion of SFS officers to IFS are 

governed by the IFS (Appointment by Promotion) Regulations 1966 which are statutory 

in nature. As per the provisions of 3'' proviso to Regulation 5(2) of the Promotion 
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Regulations, for being eligible for consideration by the Selection Committee a State 

Forest Service officer should be substantive in the State Forest Service and should have 

completed not less than 8 years of continuous service whether officiating or substantive 

in the post including in the State Forest Service. As per the information fuñtisbed by the 

Govt. of Tripura, all the 13 officers had completed 8 years of continuous service in thej 

State Forest Service. The contention of the applicant that respondent No. 5 and other 

officers were not eligible for consideration by the Selection Committee for promotion to/ 

IFS is therefore, without any basis and the same is not tenable. However, the submissioz 

being made by the State Government in this regard may kindly be referred.. 

8.3 	Regarding contention of the applicant that there cannot be any compar son of the 

performance of the applicant vis-à-vis the Respondent Nos. 5 & 6, the Deponent submits 

that the posting and transfers of SFS officers are made by the cadre controlling authority 

and as per the provisions of the Promotion Regulations, selection is based on the 

performance of the officer as reflected under various columns of his ACRS in respect of 

various functions assigned to the concerned officers. Accordingly, the contention of the 

applicant that Respondent No. 5 & 6 had served against the post not connected with 

forestry and as such their performance cannot be compared with his performance is 

without foundation and the same is devoid of merit. 

8.4 	As regards contention of the applicant that he was appointed to the cadre post at 

least two years earlier than all the 1994 Select List officers which indicates that State 

Government found him more efficient and meritorious than the other officers, the 

Deponent submits that the appointment to the cadre post by the State Government and 

promotion of the SFS officers to IFS are two different aspects. The appointment to the 

cadre post may be made by the State Government on the basis of the seniority in the State 

Forest Service, whereas promotion of SFS officer to IFS are made in accordance with the 

provisions of the Promotion ReguláiIns which are statutory in nature. The posting of an 

officer on a cadregst is an administrative decision jaken byjhe_State Government 

whereas promotion of a SFS officer are made by the Selection Committee set up under 

the provision of Promotion Regulations which consists of very high ranking responsible 

officers and is presided over by the Chairman/Member of the Union Public Service 

Commission. Accordingly there is no substance in the contention of the applicant that the 

service career of all the 1994 select list officers is inferior to the applicant. 
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8.5 Regarding his contention relating to benefit of officiation in the cadre post, the 

Deponent submits that being cadre controlling authority of IFS officers, the subject 

matter of grant of year of allotment and fixation of seniority come under the purview of 

the Govt. of India, NVo Environment & Forests. Accordingly they may be making 

necessary submissions in this regard. 

	

8.6 	As regards consideration of ACR for the period of service in a Corporation, the 

Deponent submits that as per the provisions of Regulations 5(3)A of the Promotioü 

Regulations, the Selection Committee classifies the eligible officers as 'Outstanding', 

'Very Good', 'Good' or 'Unfit' on an overall relative assessment of their service records. 

The State Government had intimated that all the 13 eligible officers had completed 8 

years of continuous service in the State Forest Service. Accordingly, the records as 

submitted by the State Government were considered by the Selection Committee and the 

eligible officers were assessed as per theprovisions of Regulation 5(3A) of the 

Promotion Regulations. Under the established convention, the Commission have to rely 

on the information documents furnished by the Slate Government. Thus there is no merit 

in the contention of the applicant that ACR for the period of service in a Corporation 

cannot be taken into account. The Govt. of Tripura may be making further submissions in 

this regard. 

	

8.7 	Regarding contention of the applicant that most of the points of his representation 

were not taken into consideration, the Deponent submits that in compliance with the 

directions of the Hon. Tribunal, the Ministry of Environment & Forests have considered 

the representation dated 26.2.1999 of the applicant and a reasoned and speaking order 

dated 14.10.1999 was passed by them. The ?vVo Environment & Forests may be making 

necessary submissions in this regard and the same may kindly be referred to. 

	

8.8 	Regarding contention of the applicant relating to inclusion of his name in the 

subsequent Select List and his claim that he was not properly considered in the year 1994, 

the Deponent submits that the proceedings of each Selection Committee are independent 

of the other. No manner of continuity can therefore be imputedo implied with respect to 

the proceedings of successive Selection Committeei Every year a fresh ACR is added to 

the service record of eligible officers. As such on the basis of overall relative assessment 

of the service records, the grading assigned to a particular officer by the previous 

committee may improve or go down when assessment is made by the subsequent 
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Selection Committee. The Deponent further submits that the number of vacancies for the 

next Select List and the relative performance and assessment of other officers in the zone 

of consideration also contributes towards inclusion of the name of an officer in the Select 

List. As per the provisions of the Promotion Regulations, the selection for promotion to 

the IFS is made on an overall relative assessment of the service record of the eligible 

officers coming in the zone of consideration. The performance of the applicant was 

assessed in the year 1994 with reference to the performance of the officers coming in the 

zone of consideration of the year 1993-94. In the subsequent year, the performance of the 

applicant was assessed in comparison with a different set of records. As such, inclusion 

of the name of the applicant in a subsequent Select List of 1995-96 does not make him 

entitled to be included in the Select List of 1993-94. For the year 1993-94, the applicant 

was duly considered by the Selection Committee alongwith 12 other eligible officers in 

accordance with the provisions of Promotion Regulations. On an overall relative 

assessment of his service records, he was assessed as 'Good' and on the basis of this 

assessment his name could not be included in the Select List of 1993-94 on account of the 

statutory limit on the size of the Select List and that officers who on an overall relative 

assessment of their service records were assessed as "Very Good" only could be included 

in the Select List of 1993-94 as per the provisions of Regulation 5(4) of the Promolión 

Regulations. Thus the contention of the applicant that he was not considered properly in 

the year 1993-94 has no foundation and the same is untenable, as he is substituting his 

own assessment over that of a statutorily constituted Selection Committee. 

89 	As regards contention of the applicant that while preparing the Select List of 

1994, no weightage was given to the seniority whereas maximum weightage was given to 

the seniority while preparing a Select List of 1996, the Deponent submits that promotion 

of SFS officers to IFS are made on merit as per the provision of the Promotion 

Regulations. There is no provision in the Promotion Regulations for giving additional 

weightage to seniority except for use in preparing the eligibility list and for ananging the 

names of the officer of the same category i.e. 'Outstanding' or 'Very Good' or 'Good' as 

per the provisions of Regulation 5(4) of the Promotion Regulations. The contention of the 

applicant that maximum weightage was given to the seniority in the year 1996 is, 

therefore, without basis and the same is not tenable. The selection for the year 1994 and 

1996 were made strictly in accordance with the provisions of the Promotion Regulations 

on the basis of the records furnished by the State Government. Hon. Supreme Court in 

the case of R.S. Das versus Union of India & others (AIR 1987 SC 593] have upheld the 
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Promotion Regulations. The relevant portion regarding the role of seniority in. matte&of 

selection reads as under:- 
p 

"The amended provisions of Regulations 5have curtailed and restricted the role 

of seniority in the process of Selection asit.hàs given priority to merit. Now the 

committee is required to categorise the eligible officers in four different 

categories viz. "Outstanding", "Very Good", "Good", "Unfit" on overall relative 

assessment of their service records. After categorisation is made the committee 

has to arrange the names of the officers in the Select List in accordance with the 

procedure laid down Regulation 5(5). In arranging the names in the Select List 

the Committee has to follow the inter-se seniority of officers within each 

category. If there are five officers who fall within "Outstanding" category their 

names shall be arranged in the order of their inter-se seniority in the State Civil 

Service. The same principle is followed in arranging the list from amongst the 

officers failing in the category of" Very Good" and "Good". Similarly, if a 

junior office's name finds place in category of "Outstanding" he would be placed 

higher in the Select List in preference to the senior officer finding place in the 

"Very Good" or "Good" Category. In this process a junior officer having higher 

grading would supersede his seniors. This can not be helped. Where selection is 

made on merit alone, senior officer has no legal right to promotion and if juniors 

to him are selected for promotion on merit the senior officer is not legally 

superseded. When merit is the criteria for the selection amongst the members of 

the service, no officer has legal right to be selected for promotion, except that he 

has only right to be considered alongwith others. In Gurdayal Singh Fiji Vs. State 

of Punjab & others (3). This Court held that a member of State Civil Service has 

no legal right to promotion, instead he has only right to be considered alongwith 

others. But assuming that appellants/ petitioners stood superseded by the reason 

that junior officers to them were included in the select list, no reasons were 

necessary to be recorded in view of the amended statutory provisi(/ '  

8.10 The applicant has given a chart of the grading of his ACRs and that of Shii H.P. 

Das from the year 1988-89 to 1994-95. In this connection, it is submitted that ACRs of 

the SFS officers are confidential record of the State Government and the applicant should 

not have had access either to his confidential records or the confidential records of Shri 

H.P. Das. Since the applicant has given a chart of the grading of his ACRs and the ACRs 
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of Shri H.P. Das, it appears that the applicant has had access to the Confidential Records 

to which he is not authorised and the State Government may bemaking separate 

submissions in this regard. 

8.11 Regarding contention of the applicant that the Chief Secretary and the PCCF were 

knowing the fact that some of the officers were not fit to be included in the Select List, 

but knowing fully the above said facts, the Select List was prepared excluding his name, 

the Deponent most respectfully submits that. the selection for induction into IFS is made 

on the basis of deep examination and assessment of the Service records of the eligible 

officers as per the provisions of Promotion Regulations and no predilection comes into 

the picture in this regard. Regarding averment of the applicant that his service career is 

better than that of those selected, it is submitted that applicant is substituting his own 

judgement to that of statutorily set up Selection Committee. The selection have been 

made strictly in accordance with the provisions of the Promotion Regulations and no 

illegality has been committed by the Selection Committee. 

9. 	Hon. Tribunal would appreciate that there is no merit in the contention of 

the applicant. Taking into consideration the submissions made in the preceding 

paragraphs and also taking into consideration the detailed reply filed by the State 

Government and the Central Government, the Hon'ble Tribunal may, therefore, be 

pleased to dismiss the instant Original Application. 

DEPONENT 

VERIFICATION 

I, the deponent named above, do hereby declare that the contents of 

the above Reply Statement are believed by me to be true based on records of the 

case. No part of it is false and nothing material has been concealed therefrom. 

Verified on 17-5-2001 at New Delhi. 

DEPONENT 
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IN THE CENTRAL ADMINISTRATIVF TRIR
Ri 

0. A No.. 1 93/2c3o 

Shri G.R. Paul 

- VCPSt.I5 - 

Union of. Indja& Ors 

IN THE. hATTER OF 

Rejoinder to the wr1 ten statement 

flled by the Respcjndtnt No.1, 

The 	
Applicant in the above mentioned O.A. begs to 

state,as foiiowc 

I That the Applicant has qone through th copy of the 
WAG. filed hy the Respnndenl No. 1 and 	 understood 

the cc.r)tent;r., thereof. Save and except 
1 H statements 

which are specifically admi tted here nbc low, other 

statements made in the W.S. are denied. Further the 

statements which. are not borne on rec:u'ds are also 

denied and t:he said Respondt is put tn 
-fie strictest 

proof thereof, 

That w i t h regard to the statem?flts made 	in 

paragraphs .i and 2 of the W.S,, the Applicant does 

not admit anything cont'ary to relevant r(?cc,rds. 

That with regard to the statemEnts made 	in 

paragraph 3 of the vhS., it is denied that overall 

assessment of the Applicant was macic by the Selection 

Committee, Shri N. Sarkar, IFS, the then PCCF (Tripura) 

and vital member of the f3electiori (ommit:f 	was totally 
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bias against the Applicant clue to proIc•ssional reasons 

The Selec:tion Committee while prepariiic the 1994 select 

list iqnored/violated many aspects/rules as stated 

be'bw 

S.S. Das whOse name appeared at Si. No. 1 in 

Z the selec:t list of Tripura Forest Service (iFS) 1994 

K  and promoted to IFS is not at all eligible for 

consideration for appointment to IFS cadre post of 

Deputy Conservator of Forests as Sri Das held post 

included in the State Forest Service only for 4>ears 2 

months and 26 days as on 1.1.94 (w.e., 'f. 6.11.,B9 to 

1.1.94) as against the requisite 0 years of continuous 

service connected with Forestry. 

The 	eligibility criteria was fixed 	by 	the 

• statutory Rules, IFS (ppointment by Promotion) 

Regulations Rules, 1966 section 5(2) of the Govt. of 

India and the Govt. of Tripura has no power to change 

the eligibility criteria by way of issuing any 

certificate whatsoever In favour of any officer(s), who 

is holding a post having no ne>us with forestry. 

The Tripura Forest Development and Plantation 

(TFDPC) Ltd. is risinq only rubber 

plantation as is evident from their A nnual Duciget for 

1994-95 (Annexure) and letter No. F.4056/Gen/TFDPC-

98/5579 cit. 21.9.99 of the Flanaqinq Director, TFDPC 

Ltd. (Annexure). In 1976 TFI)PC i.td s created for 

raising rubber plantation 	and in view of Forest 

Conservation Act, 199 (Annexure), the' TFDPC Ltd. has 

become Non-Forestry 0r'can i zat ion becau:i rubber Is a 
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plantation crop and not a Forestry crop.' TFDPC has 

recently started raising Dioscorea plantation which is 

also a non- -forestry crop. Rubber is a p:iantaticn crop 

and is dealt under PFantation Labour Act; and not at all 

under Indian Forest Act. Thus the pose of Divisional 

Manger in TFDPC Ltd. and held by Sri S.S. Des (select 

list officer 1994) durincj the period from 9.2.1980 to 

• 5 • 10. 1989 havIng no nexus with forestry or Is in no way 

connected with forestry, Sri S.S. Das ct promotion to 

ACF (IFS) from Forest Ranger on 9.2.1950 and since then 

upto 6.10.89 he was engaged in non-forestry work. By 

recommending the name of Sri S.S. Das for promotion to' 

IFS, the fovt of Tripura the f3ovt; . of mdi a and the 

Selection Committee violated the ReguLt1on 3 of IFS 

(Appointment by Promotion) Requlations 1966. 

(Ii) The Applicant held physically the past of DFO, 

Working Plan Division No. II since 17.2.92 to 19.11.94. 

The post of DFO, Working Plan-Il was created by the 

Government of Tripura on August 1985 and the same was 

encadred as IFS cadre post a -f Deputy Conservator of 

Forests on 22.11.90 vide D.P. and T.R. notification 

dated 22.11.1990. Thus the post of DFO, Working Plan-Il 

is an IFS cadre post of Dy. Conservator of Forests 

w.e.f. 22.11.1990. Thereafter the Applicant is 

continuously 	holding the post of 	DFO, 	Training 

Division, DFO, Kanchanpur and DFO Working Plan 

Division-I till date which are all IFS cadre posts and 

encadred on or before 22.11.1990. Thus the Applicant is 

holding physically the IFS cadre post of Dy. 

Conservator of Forests continuously we.f. 17.2.92 and 



1, 	 x4 

at least about 2 (two) years earlier than all of the 

1994 select list officers. As the Applicant was 

assigned the duty of holding IFS cadre post of Dy. 

Conservat;or of Forests at least about; 2 years earlier 

than all the 1994 select list officers, it transpires 

that the State Government found the Applicant to be 

more efficient and meritorious than all the 1994 select 

list officers and the service carer of all the 1994 

select list officers are by far inferior to the 

Applicant.. As per the IFS (Regulation of Seniority) 

Ru1es 199, Secticjri 3, explanation 2, the Applicant is 

due to have the benefit of officiatinct in cadre post 

and the entire period of officiation in cadre post 

(since 17.292) will have to be counted towards 

seniority and fixation of year of allotment. 

\/(jii) 	Shri C.M. Deb Earma whose nanr appeared at Si. 

/ No.2 in the select list was on deputation to TTAADC 
'I  

.7.84 and initially went there on deputation 

for a normal period of 3 years. He managed to continue 

there for long perioci and ultima(?iy the Forevt 

Department, 	Tripura 	vide 	letter 	No. 	F.2(76)/ 

/ For/Estt/ /79--6P1 dated 31.1,91 	(Annexure) observed 

that his (Shri Deb Earma) reti.rn to the 	Forest 

Department (parent Department) will help him gain 

required departmental experience for selection to IFS. 

Inspite of this, Sri Debbarma was not relieved by the 

• 	TTAADC and thus he continued there till 17.1.94 out 

side the Forest Departmen.t, it is thus clear that 
V 

though Shri Debbar-ma had no departmental experience 

required for him to get promotion to iFS, his name was 

p;,. 	
P 
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re?c:cDmmeflded by the State Government illegallY for 

promotiOfl to IFS and on this ilieQ1 recOmmI?ndat'0n by 

the State Government, the selet:t list of 1994, was 

prepared. As 
Shri Debbarma had no deçiartmefltal 

experience required for him to get promotion to IFS, he 

was not at all suitable for having 
bee included in the 

- select list of 1994 for ultimate prcwotiOfl to IFS. Thus 

the Selection Committee violated the regulatiofl 5 of 

IFS (Appointment by promotion) F(egulatiOfl' 1966 by 

jncludiflg Sri Debbarma in the select list of 1994. 

(iv) In the TTAADC Sri Dehharrna liad to do only easy 

about io years and was never 
work of routine nature for  

exposed to any hazardous work unlike 
that of the 

Applicant remaining in the Forest Department. In the 

TTAADC Shri Debbarfila did only raiinicJ of plantations 

and nursery work but no protect; un of forests, no 

revenue collectiC)fl 
work, nc confrontation with forest 

offenders, encroachers, poachers which the 
APPliCaflt/ 

did remain ing in the FcreSt Deparent. 

The TFDPC Ltd. is raisiflQ only rubber plantation 

whichis not a forestrY crop. Ruliher is a plantation 

crop and is dealt under Fl antatioli Labour 
Act (and not 

at all under indian Forest Act). The post of Divisional 

Manager, TFDPC having no nexus with forestrY was held 

by Shri. S.S. Das for about 10 yea (9.2.90 to 5.10.99) 

and by Shri D. ChakrabortY whoSe name appeared in the 

1994 select list, for the periccC 14.8.9 to October 

1997. 



dated 	12.11.90 	of 	the 	Forest 	Department, 	Tripura 

(Annexure-20) 	Sri 	C.M. 	Dehbarma 	was reverted 	from 

TTAADC and posted as Wildlife Warden. Trishna which 	is 

not 	an 	IFS 	c:adre post. 	He did 	not join 	there 	and 

continuc:; 	as 	P.O. 	(Forest) , 	TTAADL. Then 	again 	vide 

Forest 	Department notificatic)n 	No.. F.. 3 (34)/For/Estt.-.. 

80/3700--705 	dated 22.9.93 	(Annexure-21) 	Sri 	Debbarma 

was posted as "attached Officer" 	in the office of 	DFO, 

Sadar 	which is also not an 	IFS cadre post. 	Shri 	S.S. 

Das, 	ACF, 	P.espondent No. 	6 was then OFO, Sadar.. 	Whereas 

during 	the 	period 	many 	IFS 	of -f ic:cn .-. like 	Sri 	Prabir 

\\0'k 

Shrj P. Biswas whose name appeaed in the selec 

list of 1994 was also posted against ex-cadre post a 

General Manager in the SC & ST Corporation w.e..f. 

315 90 to 19.5.93. This post in the said Corporation 

no Way connetted with forestry activity. 	The 

is registered under Co - Operative Societie 

(and not at all under IFA). The only Job/duty of 

the posi; of General Manager, SC & ST Corporation is to 

- ( arrange finance for economic resettlement of SC and ST 

population who live beio4j the poverty line which is 

100V, a non-forestry work. Thus the ACRs of the 

Applicart cannot be compared with the ACRs of those 

aforesaid 4 officers whose names alpeared In the 1994 

select list of TFS, specially when promotion from 

subordinate state Forest Srvic (SF9) to superior 

Forest service (IFS) is c:onsjdered and none of them was 

Forest Officer during those period as per Section 2 of 

the Indian Forest Act, 1927. 

(v) In 1990 vide order No.. F.2(76)/f:'or/Estt/55 49220-28 
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Bhattacharjee, 	Sri Susanta &pta junior to 	Shri 

Debbiarma, ACF was holding the IFS cadre post of Dy. 

Conservator of Forests as is evident from the 

notification dated 25.11.91 (Annexure-iS) due to the 

shortage of IFS officers present in the State. From the 

above orders/positions it is crystal like clear that 

the Government of Tripura did not find Sri Debbarma 

suitable to runt he pst of DFO (IFS cadre post) even 

after 13/14 years of service rendered by him and on. the 

other hand the Government posted the Applicant as DFO 

as early as in 1983 and the Applic:nt since then is 

discharging the duties and responsibilities of the post 

of DFC) to the full satisfaction of the authority till 

date. 	 * 

(vi) Only two members of the Selection Committee viz. 

Shri M. E3arkar, IFS, the then PCCF Tripura) and the 

Secretary, Forest who was also the Chief Secretary, 

Tripura knew the Applicant very well. Mr. Sarkar, PCCF 

(Tripura) who attended the Selection Committee meeting 

on 30.3.94 was 'ful ly bias against the App 1 icant because 

of professional reasons. Had Mr. Sarkar, PCCF (T) were 

unbiased towards the Appi icant he i'nuld have certainly 

pointed out in the meeting about; the ineligibility of 

Sri S.S. Das, working for many yea ys in non-forestry 

organisation by Shri P. Biswas and Shri D. ChakrahortY 

and as well the 11.1 treatment; met1.d to the Applicant 

by Shri C. M . Debb arma and T'rDc or± ty during 1991 

92 as elucidated earlier. He would have also pointed 

out th at the Forestry is a t echn IL I and rsp'ec i a ii ed 

subject but the ACA of Shri C.M. Debbarma and bri P. 

• 	 ": 
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Eiswas in the TrAADC and SC 
and ST Corporaj0, 

Tripuri were written by 
Non -

FcDrtry and NonTechnjcaj 

ICS/IAS officers which cannot be dir'c:tly compared with 

the ACflS of the App1icart but for his biasness he
,  

suppresqp all 	 facts in the metjn 	The ACRs of 

the Applicant and the four select Ust officers could 

be directly compared had all of them been In the same 

Departmer.
i and given equal responbi1ity or equal 

target, but this was not at all the case here. The 

Applicant was holding ifiLich more higher responsibility 

compared to all the 1994 select list officers. How one 

person (the APplican') Carrying weight of a IoQ of say 

ø kgs, can walk in the same speed w.i th 'four others 

(the 1994 select list officers) who were carrying a 

load of 25 Kgs. ? The other members of the Selection 

Committee fir. Dmdaran, lAS, Chief Secretary and also 

holding then the post of Secretary, Forest,TrjpL(ra who 

knew the App 1 icant wel 1 was not preser,t in the meeting 

on 31.394 
Therefore the Selection Committee excluded 

the Applicant from the 1994 select ist in a manner 

inconsjsprt with the rules of natur3 justice and in 

violation of Statutory rules prescrjhcI in this regard. 

(vii) 	Shri Chandrajnanj 	Debbarma, 	whose lame appeared at 
51. 	No.2 	in the 	sej,et 	list 	of 	1994 	is a R.Sc. 	but 	the 
Applicant is N1.Sc. 	The Applicant was placed before Shrj 
Debbarma (Respondent No. 	5) 	by Tripurd Public 	Service 
Commissja1'1 while selection was made on merit bajs 	in 
1978 	and again 	the Applicant was 	placed 	above 	the 
Respondent No. 	5 	in 	1981 while 	the 	list: prepared by SF5 

College 	Burnihat, 	Assarn on merit has±, The 	Applicant 
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passed B.Sc. three years e4rlier to the Respondent No. 

5 and is senior to him in age. 

The Respondent No.. 5 (Shri C.M. Dbharma) received 

adverse ACR while he was in the Porest Department 

during 22.11.199c to 5.7.1984 and on the other hand the 

Applicant received very good ACR during that period 

from the same Forest Department, Tripura, 

As 	per the notification 	tJo.F.2(76)/For/Estt_ 

85/49229-39 dt. 12.11.93 of the Forest Department, 

Government of Tripura (Annexure) the spplicant joined 

in TTAADC as Principal Officer (Forest) on 16.1.91 and 

continued there upto 17.2.92. Sri C.M. Debbarma was 

transferrecj as Wild Life Warden, Trishna, but he did 

not hand over the charge of the 0/0 Principal Officer 

(Forest, TTAADC to the App).icant. The status of ACR 

during 1991-92 of both the Applicant and Shri Debbarma 

are the same "very good". Had the Applic:ant been given 

the charge of the post of Principai Officer (Forest), 

he could have shown his worth there in TTAADC & 

received better grading in his ACR in 1991-92. 

iiif 	1993-94 	the 	Applicant 	received 	some 

HoLltstandiIs ACRs in the Fhrest Department from some 

senior IFS officers but the Respondent: No. 5 did not 

receive even a single outstanding ACR in the Forest 

Department:. 

• 	 The status of al 1 the (iCRs ub La med by the 

Applicant from Senior Forest office rs  in the Forest 

Department incli.dinc one Sri SaLya DhLi;acharjee, IFS 

(now ret i red) who was the common ACR wr•i. 1; ing authority 

4 



• 	 of both the Applicant and the Respondnt No. S are 

• 	higher in grade than that of the Respondent No. 5. 

• 	 Though the Respondent No. 5 manged to obtain 

"very good" ACR from non-technical and non-forest 

officers durIng 1984-85, while he was outside the 

Forest Department in TTAADC, the DEputy Secretary, 

Forest Department, Government of Tripura certified that 

Shri Debbarma had no departmental experience required 

for him to get promotion to IFS vide Letter No F.  

2(76)/FoR/E-:tt/e5/759--60 cit. 31.1.91 (fnnexure) 

The Applicant is continuously holding IFS cadre 

post of Dy. Conservat :r of Forests w,e.f. 17.2.1992 

whereas the Respondent No. 5 is holding that post only 

- from 24.1.1994 i.e. about 2 years earlier to the 

Respondent No. 5. 

As per the seniority list of State Forest Service 

Officers circulated vide No. F,:2(43)/For/Estt-

84/1277/822 dated 23.4.94 of the Forest Department, 

•  Government of Tripuraj the Applicants position wa at 

Si. No. 3 and that of the Respondent No, 3 at 51. No. 

4. Thus the Respondent No. 5 was junior to the 

Applicant i.tpto 23.4.94, but illegally the Applicant was 

made junior to the Respondnt No.5 on 33.3.94 during 

Selection Committee meeting. The same position 

contradic;s the action of the State Govcrnment. 

	

The above paragraphs revealed that there was no 	
4.- 

• •• 

	

	 proper consideration of merit of different officers in 

absence of entire service records inc'itding the • ACRs. 

• 	 •-. 	 - 	 • 
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The members of the Selection Committee did not apply 

their mind on facts and figures and iisureiy prepareci 

1994 select ).ist on mechanjc;J application of process 

of selection resulting in great injustice to the most 

deservinq candiujat;e the App 1 icar',t 

The Respondent No. 1 again tr'inc1 here to misguide 

the Hon ble Tribunal by stating that 'This aspect and 

other grievances made by the Applicant were duly 

considered in his representation submitted by him on 

14.7.99 in pursuance of the orders passed by this. . . 

on 14.10,99". In reality the Applicant submitted fresh 

represent&tjon on 26.2.99 to the Respondent 	No.1 

through proper channel, and not on 147.99 as claimed 

here,  

' 	On perusal of Anrie>aires-i , 2 and 3, it will be 

clear that 12 paragraphs out of 19 p'ragraphs of the 

representation dated 26.2.99 (Anne>ure-2) were not at 

all considered/dealt with by the Respondent No.1 while 

passing the impugnecj order on 14.10.99. 

Various documents In support of the contentions 

raised in the representation were submitted during the 

personal hearing on 28.9.99 but the said documents were 

not at all considered which resulted in passing of a 

superfluous order. The Applicant was not allowed to 

discuss over the documents. 

The Fh?spondent No. 1 wh i 1 e passint4 the superfluous 

order dited 14.10,99 committed serinum mistake by 

defining or staLing the eligibility of an 9F5 officer 
ME 

under r'e:Julatic:)r) 	(i ) of the profno ion Reaulations  

,-.'. 
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Actually the eligibility of an 3F9 ofticer is defined 

under Regulation 5(2) of the Promotion Regulations and 

not at all under Regulation 5(1) of the Promotion 

Regulations. 

Again Respondent No.1 committed cross mistake by 

stating that "In terms of regulation 5(1) of the 

Promotion Regulations, an SF6 officer becomes eligible 

for promotion to the IFS if he is suht:antjve in the 

SF6 and has completed not less than B years of 

continuous service whether off iciatinc or substantive. 

The Respondent 

definition relating 

vital words from the 

are 	if * 1 * if S SeaN .. S 

state forest Service 

No. 1 deliberateiy curtailed the 

to eligibility by omitting the 

last part: of the definition which 

in percent post (s) included in the 

The Responden t No. 1 further sut: 'ressed Sect ion 

5(2) Explanation (iii) of the IFS 	Appointment by 

Promotion) 	Regi.ilations 	1955, 	whfle 	interpreting 

eligibility 	criteria. 	Explanation 	(iii) 	of 	the 

aforesaid sub—section ft.irther provides in regard to 

eligibility of SF6 officers as Service in posts(s) 

included in the State Forest Ser'vice would also include 

service rendered in ex—cadre posts connected with 

forestry whether under the Government or in...,...." 

Thus the Respondent No. 1 deliberately committed 

blunder in interpreting the eligibility criteria to 

deprive the Applicant and thereby violated the 

Regulation 	5 of IFS (Appointment 	by 	Promotion) 

Regulations, 1966 in issuing order date.i 14.10.99. 

/ 
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Again the Hon'ble Tribunal vide order 	dated 

17.12.96 in O.A. No. 24/94 had passed order directing 

the Respondents No.1, 2 and 3 to consider the case of 

the Applicant in the light of the observations made in 

the order. But it is strange to state that Respondent 

No.1 alone considered the case of the Applicant and in 

the decision making process, the Respunthmts No. 2 and 

3 were never associated and thus there has beefl 

violation of the order of this Honb1e Tribunal. 

Thus the order dated 14.1,99 of Respondent No.1 

based on total wrong ideas is bid, baseless, 

inconsistent with the r'uies of naturii justice and in 

violation of the regulatjcr, S of IFS VAppointment by 

Promotion) Regulations 196 and that if the order of 

this Hon'bje Trlbi.tnaj and hence the sr,ie is liable to 

be set aside and quashed. 

That with regard to the statements made in 

paragraphs 	4 and 5 of the tJ..S., the 	Applicant 

reiterates 	and reaffirms the statements made 	in 

paragraphs 2 and 3 of the U.A. 

That with regard to the statements made 	in 

paragraph 5 of the W.S., the Applicant reiterates 	and 

reaffirms the statements made in paragriphs 4.1 and 4.2 

of the O.A. 

That with regard to the statements made 	in 

paragraphs 	7 and 8 of the W.S. , the 	Applicant 

reiterates the statements made in parrraphs 4.3 and 

4.4 of the O.A. 

.' 	. 
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7. 	That with regard to the statements made 	in 

paragraph 9 of the W.S., the Applicant: begs to state 

that he held physically the post of DFO,Working Plan 

Division No. II since 17.2.92 to 19.11.94. The post of 

DFO 	Working Plan-Ir was created by the Government of 

Tripura in August 1985 and the same was encadreci 	as 

IF3 cadre post of Dy. Conservator of Forests on 

22.11.1990 vide D.A. and T.R. notification dated 

22.11.1990, Thus the post of DFO, Wc.rking Plan-Il is an 

IFS cadre post of Dy. Conservator'of Forests w.e.f. 

22.11.1990. Theraftèr the Applicant is continuously 

holding the post of DFO, Training Division, DFO, 

Kanchaiipur and DFC, Workinq Plan DlvicAonI till date' 

which are all IFS cadre post:s and encacired on or before 

22.11.1990. Thus the Applic:ant is holding physically 

the IFS cadre post of Dv. Coriserv;j:or of Forests 

continuously w.e.f. 17.2.92 and at lea: about 2 (two) 

years earlier than all of the i 94 select list 

officers. As the Applicant was assicned the duty of 

holding IF'S cadre post of Dy. Conservt:or of Forests at 

least about 2 years earlier than all the 1994 select 

list offic:ers, it transpires that the State Government 

found the Applicant to be more efficient and 

merjtorjo.ts than all the 1994 select list officers and 

the service career of all the 1994 seh:c:t list officers 

are by far inferior to the Applicant. As'per the IFS 

(Regulation of Senlority) Rules, 19:9 7  Section 3, 

explanation 2, the Applicant is due to have the benefit 

of 1officiating in cadre post and the entire period of 

'officiatjc)n in cadre post (since 17.2.92) will have to 
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be counted towards senioritY and fixat.Ofl of year of 

allotment. 	
I 

The date of my pi'omOtiC)fl to IF5 preponed to 

18 3.96 by the Miii istry o Environment and Forests v ide 

hir 	ini i t,tiiiii 	liii. 	i 	I/iiLi,.' 	111:1 	1 1 	onhPil 

7.4.99 on the basis of 1995 siec:t iit. But Government 

of Tripura vide notification No. F.2(28)GA/94 dated 

6.2.96 of the Appointment and Services Department 

having marked a copy of the notificatiOn to the 

Secretary to the Govt. of India., Ministry of 

Environment and Forest5aPP0i11ted the ('plicaflt in the 

IFS cadre post of Dy. Conservator of Forests for a 

period of 3 mont;hs . The App 1 Ic ant assumud the charge of 

IFS cadre post of Dy. Conservator of Forests, 

f<anchanPur on 6.2.96 in pursuanC:C of the aforesaid 

order, but In rc9a]. ity, I was physically holding the 

past of Dy. Conservator of Forests KanchanPur w.e.f. 

24.2.95 and was physically holding the IFS cadre past 

of Dy. Cc:nservator of Forests cont i.nuuSiy t'i • e • f. 

17.2.95. The period from 6.2.96 to 18.3.96 is about 1.5 

months. As per the ]:FS (Regulation of Seniority). 

Rules, 1968, Section 3 1  the Applic:ant is due to have 

the benefit of officiating in cadre post. 

The Government of Tripura ass iqnud the App liciant 

to hold higher responsihi 1 ity of the post of IFS Cadre 

post of Dy. Conservator of Forests continuouslY w.e.f. 

15.2.92 and the Applicant smoothly discharged the same 

to the full satisfaction of the ai.ithority. Had the 

proposal been sent to Central Govj:rnmeflt and UPSC, 

there was no reason as to why the Samo should not have 
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been granted by these two authorj•jp5 in favour of the 

Applicant. For the fault/laPsos on the part of the 

State eovI?rnfnent in not taking prior approv of the 

Central Government/UpSC when the period eceecJed three 

months, the Applicant should not be made to suffer from 

not having his legal due. 

G. 	That with regard to the statements made 	in 

paragraph 10, the Applicant begs to state that Shri 

S.S. Das whose name appeared at Si. Noi of the select 

list is not at all eligible for inclujon in the select 

list of 1994. Similar is the case with Shri C.M. 

Debharma (officer at 51. No.2 of the select list, 1994) 

elucidated in preceding paragraph. 

As Already elucidated, the TFDPC ltd. is a non-

forestry orqanisatjon and the post of Divisional 

Manager, TFDPC is rrb way connected with forestry.Shrj 

Debajsh Ch.akraborty,  , ACF whose name app?arecj in the 

select list of 1994 is posted in the 	aforesaid 

Corporation 	(TFDPC Ltd..' w..e.f. 14..8,19R9 to October 

1997 agair-tst ex—cadre post of Divisional Manager i.e. 

the pst not connected with forestry. As such, the 

period of Service rendered in the Forest Corporation  by 

Shri Debasish Chakraborty cannot he counted towards the 

State Forest Service for the purpose Of eligibility, 
His ACRs for the period of the service rendered In the 

TFDPC Ltd. cannot be taken into account for assessment 

by the Selection Committee for his con:';ideratjn for 

inclusion in the select 1st of 1994. 

/ 



4 ON 
= 17 = 

Shri P. Biswas (Respondent No. 7th O.A. No. 

• 	240/94) was under order of suspension w.e.f. 2E3.E3.93 

for about 2.5 years. He was charge-sheeted on 

corruption charges. Charges levelled aiaInt him was 

proved. The Govt. of Tripura, AdrninisJrative Reforms 

Department vide No. F.11(96)-ARD/9 (P.IV) dated 

8.10.1996 (Annexure--25) imposed penalty of witho1ding 

3(three) annual increments without 6ny cumulative 

effect. It was further ordered that the period of 

suspension sha).l not be treated as on duty.Shri Eiswas 

(Respondent No. 7 in O.A. No. 240/94) was in SC & ST 

Corporation, Tripura during the period 31.5.90 to 

40.5.93 and for the illegal works done by him during 

that period he was punished as above and this period 

Include 3 ACRs (199-91, 1991-92, 1992-93) out of the 5 

ACRs on what basis Shri P. Biswas was included in the 

sd ect list of 1994. Again the se 1 ec:t jist was prepared 

during the period when he was under suspensiOn and the 

period not treated as on duty. ThereUore as per rule, 

the name of Shri P. Biswas has to he exciudd from the 

1994 select list. As his name is still there in the 

select list, the 1994 select list is not acceptable in 

law. 

Again on the basis of I  Yhe select list 1994, S/Shri 

S.S. Das and C.M. Debbarma (Respondents No. 5 and 6) 

were promoted to IFS, their promotion to IFS is not 

acceptable in law. 

Thus the 1994 select list of TFS officers is an 

ill egal documents and requi red to he set aside and 

11 

-• 
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quashed immediately and a revised select list of 1994 

is to he prepared. 

9. 	That with regard to the statements made in 

paragraph 11 of the W.S., the Applicant craves the 

4  leave of this Honb).e TrihL.nai to suhmt his comment on 

receipt of the wri ti;en statement of the Respondent No. 

3 - the State Government. The claim of the Applicant 

macic In rnracji'aphs 4.8 to 4.11 in the O.A. are provided 

to be c::nrrect as none of thu 1mjoJets Ncj, 5 and 6/ 

challenged the same and they have in fact nothing to 

say in this regard as all these are nothing but were 

fact/truth. Documentary evidences are there in support 

of the claim. 

'10. 	That with regard to the statements made in 

paragraph, It is tl3tated that this I'10 'ble Tribunal was 

pleased to dispose of the O.A. No. :40/94 vide order 

dated 17.12.90 remitting the 'matter back to the 

Respondents No. 1, 2 and 3 with a direction to those 

three Respondents to consider the case of the Applicant 

and to pass a reasoned order. But unfortunately, the 

Respondent No.1 was so much bias against the Applicant 

that they did not consult with Respondents No. 2 and 3 

before delivering a superfluous and illegal order 

against the Applicant and by doing so the Respondent 

No. 1 violated the order of this Hon'ble Tribunal. In 

this connection, the Appiic:ant reiterates and reaffirms 

the statements made in the precedinq paragraphs. 
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ii 	That with regard to the statements made in 

paracjraph 13 of the W.E., the Applicant reiterates and 

Peaffirms the statements made in paragraph 7 

hereinabove. The Respondent Nc: 3 in 5imil ar situation 

submited proposal to Central Government without making 

any delay for havinq prior approval of the central 

6overnment on such affic:i at- ion - For exairpl e the case of 

Mr. A.K. Sinqh, IFS (Mi 19E31). For the lapses on the 

part of the Respondent No. 3, the Appiic:ant cannot be 

made to suffer from having h is 1 ec; a3. dt.u.? 

If the benefit of officiation on cdre post since 

17.2.92 (priOr to appointment to IFS) is not given then 

for the act of omission of the Respondents, violates 

the Applicants fundamental rights uncier Articles 14 

and 16 of the Constitution of :cndia. 

That with regard to the statrnents made in 

paragraph 14 of the W,S., the Applicant reiterates and 

rea -ffirms the statements made in paragr'phs 4.16 and 

417 of the O.A. 

That in regard to the statements made 	in 

paragraph 15, the Applicant begs to reiterates the 

statements made in paragraph 7 ahove immediately after 

the illegal preparation of select hot; of 1994, 	the 

Applicant submitted a detailed representa1tion to the 

Chief Secretary (who was also the Secretary of the 

Forest 	Department), Government of 	Tripura 	dated 

28.1394 for inclusion of his name in the 1994 select 

list without hampering his seniority tiih:ch is yet to be 
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disposed of. In reality, the Government of Tripura 

committed serious mistake by reccimmendincg the name of 

the Respondents No. 5,6,7 and 8 in O.A. No. 240/94 for 

promotion, to IFS aselucidateci above for which the 

Government of Tripura has nothing to say against his 

representation submitted on 28.10.94 and this is the 

only reason for non disposal of his representation till 

date. 

14. 	That with regard to the statements made in 

paragraph 16 of the W.S., the Applicant states that the 

representation submitted by him was not considered 

properly as 12 paragraphs (19-7) out of the 19 

paragraphs of the said representation 'ihich are vital 

points to c:ame to a dec:ision were not at all touched 

while passing the speaking order on 14.1 0 .99 .  

While passing the speakinq order, the Respondents 

No.2 and 3 were never associated and thus there has 

been violation of the order of this Hon bie Tribunal. 

While passing the speaking order Perious mistake 

was committed in defining and stating The eligibility 

of State Forest Service Officers under Regulation 5(1) 

of the Promot- ion REgulations instead of actual and 

correct defining the eligibility criteria under 

Regulation 5(2) of the said regLilation and hence the 

entire interpretation macic in the said impugned order 

dated 14.10.99 Is illegal and arbitrary. 

Besides 	the points in fOT- eg0 og 	paras 	the 

fol lowing points were also highlighted by the Applicant 
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In the representation dated 26.2.99 and as well verbal 

representtiOfl on 28.9.99 but were ignored by 

Respondent No.1 while passing the speaking order dated 

14. i1.99. 

	

After 	receiving adverse ACR in 	the 	Forest 

Department during 19e0-84, Shri C.M.Debbarma managed 

to obtain very good ACR in TTAADC bec:ause of the fact 

that the then three top authoriticE in TTAADC viz. Shri 

Sridam Debbarma, Execi.tive Memher, Forest, Shri 

Harinath Debbarsna, Chief Executive Member and Shri 

3 agadi sh Debbarma Chairman of TrAADL:; were related to 

him. Agai.n this is the only reason for which he managed 

to continue there for about long 10 (ten) years in 

place of normal deputation period for 3 years, Inspite 

of strong persuasion by the State Sc::vernment for his 

reversion to the Forest Department. 

If the period 1984-94 (period oi Sri Debbarma in 

TTAADC) is taken as "t" and "ri' 1  as a number then for 

real assessment of merit of Shri Debbarma the ACRs for, 

the period t-n (period prior to joining in TTAADC) and 

t+n (period after departure from TT(DC) required to be 

consiciered and compared with that of the Applicant, 

then only real comparison may he made as these periods 

and platform are common to both the Oipplicant and Shri 

Debbarma. Actual comparison of mer.t is possible only 

when the officers whose merit are be tog compared are 

standing on a common platform/orDafliti0n. 

As per the 	request 	of 	the Executive 	Member, 

TTAADC, the Forest 	Depar'tmeflt, Tipura 	placed 	the 
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services of the Applicant at the disposal of TTAADC. 

before joining in TTAADC on 17.1.91 as P.O. 	(Forest), 

the Applicant was holding the charge of IWO, 

Kanchanpur (an IFS cadre post of Dy. Conservator of 

Forests). Had the servic:es of the Applicant not placed 

at the coi.tncii, his continuous officiation in IFS cadre 

post of Dy. Conservator of Forests would have been from 

14.9.90 instead of present 17.2.92. By not releasing 

Shri Debbarma from the post of P.O (Forest) even after 

his joining there and instead of vigorous persuasion by 

the Forest I)epartment , the 1•TAAOC au t;hori ty and Shri 

C.M. Dc?hbarma made a clear cc:nsp:i. racy against the 

Applicant so that the position of ACR of Shri Debbarma 

remain higher than that of the App iic:ant as it is very 

easy to obtain " very good" ACR in ITAADC being easy 

nature of work , P .0. (Forest ) has to r:)erfc)rrn there 

Though Shri C.M. Debbarrna manaçecJ to obtain "very 

good" ACR from nontec:hn i cal and non--forest officers 

under the influence of the then thee top authori ties 

of TT(A1)C during 19134--94 , whi 1 e hx was outside the 

Forest Department in TTAADC, the Deputy Secretary, 

Forest Department, Government of Tr3pur'a certified that 

Shri Debharma had no departmental experience required 

for him to get promotion to IFE vide letter No. 

F 2 (7 ) /FoT'/Ezstt/ /i9-..ø dated i i .91. 

Agin as per settion 2 of the Indian Forest Act, 

1927 ShrI Debbarma as P 0. (Fores ) was not appclnte:i 

as a Forest f:)f -r ic:er and was not rj :1 yen the poiers of 

Forest ftffic:er u/s 72 of the said AoL. Though the post 

of P.O. (Forest) TTAAI:)c is neithei n IFS cadre post 



23 

nor 	equivalent 	in status and rCsponslt)ilitiPS 	to 	the 

IFS 	cadre 	post of Dy. ConservatoT' of Forests 	of 	the 
• 	 Forest 	Department, 	Shri I)ebharma the 	1994 select 	list 

• 	 officer misguided the Hon'bie Tribunal 	while defending 

• 	 the 	case O.A. 	240/94 by stating 	that the post of 	P.O. 

(Forest), 	TTAADC 	is equi. va lent to IFS cadre 	post 	of 

Dy.CF. 

In 	pursuance 	of 	the notificPtion 	dated 	4.11.93 

(Anne,xure-5) 	the Applicant submitted 	a petition 	dated 

4.8.2000 	(a copy enclosed herewith) 	to the 	Secretary, 

GAD 	(P&T) 	Government of 	Tripura see$.:.flcj 	clarification 

over 	the 	issue, 	in 	reply 	to 	which 	the 	Applicant 

received 	a 	letter dated 4.0.200 	( 	a 	copy 	enclosed 

• 	 herewith) 	from 	the GAl) 	(PT), 	Govt., 	of 	Tripura 	from 

which 	it 	is clear that 	the notjfjcton dated 	4.11.93 

waci 	i ssuecj 	on i.y 	to 	enal) 1 e 	.....TAADC 	to 	Oisburse 	the 	pay of 

• 	 IFS 	to 	the 	IFS officer Mr. 	.J .8. 	Laihal 	and 	it 	has 

nothing 	to do with 	any Tripura Forest. 8ervicp 	C)fficer. 

Thus 	Shr:i 	C.M. 	Debbarma, 	a 	1994 select 	list 	officer 

• 	 cannot 	qet any benefit out of 	the 	notification 	dated 

• 	 4.11.93 similar 	to 	that 	of 	the 	Applicant. 

15. 	That 	with 	regard 	to 	the 	statements 	made 	in 

paragraph 	17, 	the Applicant begs 	to si;ate 	that 	the 	1994 

select 	list which was prepared 	illegally excluding 	the 
• 	 . •. • 	

• most 	dserving 	candidate, 	the 	Applicant, 	cons1tpd 	of 

four 	officers viz. 	Shri 	S.S. 	Das, 	Shr 	C.M. 	flebbarma, 

Ghri 	P. 	Di 	was 	and 	Shri 	D. 	Cha::raboT'ty, 	Shri 	J3istuas and 

Shri 	ChaI::rahorty did not get 	appointment 	for 	want 	of 

vacancies. 	It 	is a 	fact 	that 	the name of 	the 	Applicant 

appeared 	at Si, 	No.1 	and 	at Si. 	No.2 in 	the 	1995 	and 
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• 	 1996 select list respectively, but the tiame of ShrI D. 

Chakrahorty was not there at all in any of these 

subsequent select list and again Shri P. Eiiswas name 

was there at Si. No.2 after the Applicant (at Si. No.1) 

in the 1995 select list only and his name was also not 

there anywhere in the 1996 select list. This is a clear 

pointer to the fact that the case of the Applic:ant was 

not at all considered in 1994 due to the illegal 

c:onsidèratlon given to all the officrs included in 

• 	 the select list of 1994. 

Simple denial by the Respondent Nn,1 here without 

any fact and figures has no leg to stand and an 

arbitrary decision to cover up the serious 

irreguiarties committed by the Secion Committee 

members specially by Shri M. Sarkar, t'FS the then PCCF 

(Tripura) who was hi as against the App). icant 

Entire remark made her by Respondent No. 1 is only 

against para 4.22 and the same is the repetition of 

the comments made in paras 3, 10 and ib of this written 

statement. The Respondent No.4 misrab1y failed to 

utter a single word against the averments made in para 

• 	4.23 of O.A. 193/201. Thus the claim of the Applicant 

• 	is established beyond any doubt. 

• 	 From silence of the Respondent No. 1 over the 

averments made by the Applicant at para 4.23, it is 

proved beyond any quota of doubt that Shri M. SarIar, 

iFS, the then PCCF (Tripura) and vi ;al. member of the 

•  1994 Sele:tion Committee was bias against the Applicant 

and while preparing the 1994 select .1 ist no weightage 

:. 



A 

-I 

= 25 = 

was given to the seniority point while preparing 1996 

select list. In 1995 and 1996 Se).ection Committee Shri 

M. Sarkar, IFS. was not there as PCCF, it Shi1 I). NacJ 

IFS was there as PCCF, (Tripura). 

When compared to 1994 select list with 1996 select 

it, 	the gradiriçj of ACR of the ii icarit was far 

• 	better than that of Shri H.P. Das, even by virtue of 

only the seniority in the State Forest Service Shri 

H.P. Das could be placed at Si No.1 above the 

Applicant (at Si. No. 2) of the 1996 select list, but 

the rever'se star-id was taken while preparing 1994 select 

list by the Selection Committee, where Sri N. Sarkar, 

IFS PCCF (Tripura) was a member, who is bias against 

the Applicant. 

As the Respor,deyrits are not 1 ec ). I y empowered to 

take di flerent vi ew/stand wh i i.e prparinq different 

select list in two separate years and as the 1996 

select list is valid, thc 1994 select list is 

automatic:ally 	invalid and an 	i.Uecjal 	documents, 

required to be revised immediaeiy. 

16. That with regard to the stternents made 	in 

paragraph 15, the Appi Ict states that .1 t is stranqe 

that many weaknesses or lapses of the 1.994 se1. ect list 

officers are not known to the Respondmt No. I and they 

blindly relied upc:n the information euppi i cci by the 

State Government (Respondent No. 3) who Is bias against 

the Applicant. 
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17. 	That with regard to the s tatements made in 

paragraph 19 of the W.S., it is stated that simple 

comparison of the 1996 selec:t list with that of 1994 

wi 11 prove that the all eqat ions made by the Appi icant 

are cent percent correc:t. As Shri N Sarkar, IFS, PCCF 

(Tripura) a member of 1994 Selection Committee was bias 

against the Appi icarit, he influenced other, members and 

succeede-J in excludinq the Applicant from the 1994 

select list illegally, As Sun M. Sarkar, IFS was not a 

member of 1995 and 1996 Seiec:t:ion Lommi ttee , the name 

of the Applicant was placed at 51. No.1 and Si. No. 2 

of the select list r'espectively. 

The fact that the service career of the Applicant 

was far better than that of the four officers Included 

in the 1994 select list is proved beyond any doubt from 

the posting of the five officers (Applicant and four 

select ) 1st of'fic:ers) in tho cadre prist by the Stat- c 

OCDVernrncnt . The continuous period of hoidinq IFS cadre 

post of Dy.CF by the five offic:er are 

Ci) Shri 9.3. Das -- From 19.11.94 to 31.3.97 (date of 

retirement from service) 

Shri G.R. Paul - From 17.2.92 	to 	contd. 

(Appiicart) 
/ 

Shni C.M. Debbarma 
- From 24.194 to contd. 

5lii.i P. 	3.tsws - Fr'ii CL 10.97 1 

Shni D. Chakrahorty - From 5.12.97 to contd. 

The Applicant received many outLanding ACRs in 

the Forest Department from many scni,r' IFS officers but 

Shri Debbrma did not rec:ci ie even ii sin1e outstandinç4  

ACF in the Forest Department ti 11 date - 

_w. 
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Ti 11 date tiei'c are 3 common ACR 'ri t log aut;hor'i ty 

in the Fopea t Dep a ttrnen t who r•co rd ed 1h e AUR of the 

Applicant and of Shrl Debbarma. The officers are Shri 

A . K. Slnch, IF3, Shri Satya E'httacarj ee, IFS 

(Fetired), Shri R.N. Sinqh, IFS. The Uatus of all the 

ACRs ohtined by the Applicant from thr three senior 

officers are higher in grade than that of Shri 

Debbarma. 

• Doth ithe Applicant and Shri Debbrma joined the 

Tripura Forest Department in 1980 and since then till 

date the status of all ACRs obtained by the Applicant 

in the Forest Department is higher in grade than that 

of Shri Debbarma as received by him from the same 

Forest Department.. 

The 	ci. ig i.b iii ty cri ten a was 	l i. xed 	by 	the 

statutory rules, IFS (Appointment by Promotion) 

Rèçjulatioris Rules, 1966, Seçtihn 5(2) of the Government 

of India and the Government of Tripura has no power to 

change the eligibility criteria by wv of issuing any 

certificate whatsoever in favour of any officer(s) , who 

is holding a post having no nexus with for'est.ry. 

By recommending the name of Shri B . S. Das for 

promotion to IFS, the Gover:iment of Tripura, the 

Government 	of India and the Selection 	Committee 

violated the Regulation 5 of IFS (Appointmeny by 

Promotion) Regulations, 1966 as he (Shri Das) held post 

included in the State Forest Servict only for four 

years two months and twenty six days as on I 1 .94 

(w.e0f. 6.10.19E9) to 1.1.1994) an against the 

I 
/ 

I 
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requisite eight years of cntinuou5 service connected 

with forestry. 

	

Shri. P. }3iswas 	(Respondent No. 7 'in O.A. No. 

240/94) was under suspension w.e.f. 23.L93 for about 

2.3 years. He was charqe sheeted on corrupt ion charc4es 

and charges levelled against him was proved. The 

Government of Tripura, Administrative Reforms 

Department vide No F.11(96)--ARi),93 (P.VI) dated 

8. 1!S.96 (Annexure ) imposed penalty of withholding three 

Annual increments without any cumulative effect, the 

period of suspension was not treated as on duty. Shri 

Biswas (1994 select list officer) was in SC & ST 

Corporation, Tripura during the pn'iod 31..90 to 

19.5.93 and 'for the illegal works done by him during 

that period he was punished as above by State 

Oovernment (Respondent No. 3) and this period Include 3 

ACRs (1993--91, 1991-92, 1992-93) out of the 5 ACRs on 

ihat basis Shri P. Liswas was included in the select 

list 1994. Again the select list was prepared during 

the period when Shri Biswas was under suspension and 

the period was not treated as on duty. Therefore as 

per rule the name of Shri P. I3iswas has to be included 

from the 1994 select list, As his name is st i 1.1. there 

in the 1994 select list, the same is not acceptable to 

1 a AJ, 

As elucidated above, TFDPC Ltd. in a non-Forestry 

organisatioi, and the post of Divisional Manager in 

TFDPC is no way connected (U 4th forestpy. Shri Debasish 

Chakrahorty (1994 select Ust officer) posted In TFDPC 

Ltd. w.e, f. 14.8,09 to October 1907 as D1viional 

all 
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Manager i.e. the post not connected with forestry. As 

such the period of service rendered in the Forest 

Corporation by Shri Chakrahorty c a n n o t be counted 

towards the State Forest Service f- or the purpose of 

eligibility. HIs ACRs for the period of the service 

rendered in TFDPC Ltd. cannot be taken into account for 

assessment by the Selection Cammittee for his 

consideration for inclusion in the Siect list of 1994. 

• 	
Against the name of Shri D. Chakraborty appeared 

in the 1994 select list only due to the presence of 

Shri M. Sarkar, IFS, PCCF (Tripura) as a vital member 

• of that Selection Comrnittee Shri M. Sarkar, IFS was 

not a member of 1995 and 199 selection Committee so 

the name of Shri D Chakraborty was not any where thee 

in these two subsequent select lists hut: the name c -f 

the Applicant was there at Si Nn.: arid Si. No.2 

respectively which is a clear pointer that 1994 select 

list was prepared illegally. 

10. 	That the statements made in paracji'aph 20 of the 

W.S. are disputed and denied by the ,ppiic:ant. 	The 

averments made in para 5.4 and 5. 10 are totally new and 

not at all the repetition of previous paragraphs. The 

answering Respondent miserably failed to explain that 

the averments made by the Applicant are wrong. 

19. 	That with regard tc: t h e statements made in 

paragraph 22 of the W,S., the Applicant begs to state 

that he is entitled to all the i ?li.ef ;nuqht for as the 

•.. claim made based 	n rules and regui.atians and on 

c 	• documentary evldenc.. 

I 

,­&i, "A 



2. 	That with regard to the statements made in 

paragraph 23 of the i.S., the Applicant; does not admit 

anything contrary to relevant recc:rds. As the 

averments made by the Applicant in vaaous paragraphs 

of O.A. 193/200 are nothing but fact and based on 

doc:umentary evidences, the Respondents No. 2 1  3 1  4, 5 

and 6 failed miserably to submit their written 

statements. Against the written statement submitted by 

the Respondent No.1 is not at all based on facts and 

cords and hence baseless. 

21 	That the App 1 Ic: ant submits that the Fepondent 

No I . miserably fai led to explain at 	to how 	the 

* averments made by the App 1 ic::ant are incorrect. The 

replies are sidetracking and base 1 ess not supported by 

rules and records and as such, it is prayed that Your 

Lordsh Ips would be pleased to grant thp reliefs prayed 

for I n t h e C) . A. 

LI 
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, 	i GR Paul, the ppliCt 	in O.A. No. 

I 	h 

 

193J2 	
do herebY 5olemnlY airm 

and verifY that the 

statement 	
made 	in 	paraPhS 

true to my kflO1eJe and 
thO5 

114-410 are 

 

made in paracraPh5 	
- being matte 

of recOrds are 
true to my in1ormti0flS 	

derived 

the ref rom and the restS are my 
humble subffl1'5 

nd X 5jn this v 	
on thiS 0th 	.f day  

Augutt 2001 

.. 


